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"LEGISLATIVE ASSEMBLY, 
.. 

Friday, 14th MaTch, 1946 

The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President (The Honourable Mr. G. V. Mavalankar) in 
the Chair. 

MEMBER SWORN: 

DL·. Dhirendra M;ohan Sen, ~ L A  (Government of India: Nominated 
Official). 

STARRED QUESTIONS A~  ANSWERS 

(a) ORAL ANSWERS 

EAST INDIAN RAILWAY TIME TABLE. 

165. ·Shri Sri Pr&kua: Will the Honourable the Railway Member be pleased 
to state; 

(a) if it is a fact that the ~  Indian Railway Time-Table in force from 
January 1, 1946, includes a 15 Up and 16 Down Benares Express between 
Benaies and Howrah, but that the same have not yEt beep started; aIJd 

(b) when the Railway Administration expects to start these trains, and 'why 
they have been put in the Time-Table btforehand? 

The Honourable Sir Edw&1'd Benthall: (a) Yes, but there is a note in the 
Time Table against the timing!:; of these trains which reads: "Will be intro-
duced from a date to be notified later". 

(b) The re-introduction of these trains depends on the release of coaching 
stock by the military authorities, and as this is still an uncertain factor, no 
definite date can be indicated. These trains were included in the Time Table 
as at the time when it was being framed it was expected that the coaching 
stock position would improve sufficiently to permit of the running of these 
trains within a month or so of the issue of the Time Table, and their inclusion 
in the Time Table would be convenient for the public as it would save them 
the trouble of making enquiries at stations. The expectations have however 
not materialised. 

Shri Sri Praka8a: Was it right in the opinion of the Honourable Member to 
give such fa!se hopes and would it be possible for the railway administration 
~  start these trains as early as possible? 

The Honourable Sir Edward Benthall: The first question is asking for an 
opinion. As regards the secolld part of the qnestion, we shall endeavour to 
start all these t1'6ins as soon as the rolling stock position improves, and as I 
mentioned earlier, we shall begin to get back rolling stock a:1d coaching stock 
from next month. 
Dr. Sir Zia Uddin Ahmad: May I ask whether the Honourable Member is 

expecting fresh stock from Europe, or is he having it constructed in India? 
The Honourable Sir Edward Benthall: Two hundred broad-gauge under-

frames are being imported from Australia and 94 meter. gauge under-frames. 
Apart from that, no other coaching stock will be imported. But we are going 
to put bodies on those underframes as soon as possible and also we are calling 
into service any under-frames that we have been able to erect together on the 
Indian railways for the purpose of building on them tr..ird-class bodies. 
Dr. Sir Zia Uddin' Ahmad: What about engines? 

The Honourable Sir Edward Benthall: The engine position is fairly 
satisfactory. 

( 2359 ) 
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BL A ~ .maD Tno TULlIS 0:1 E I: RAD:.WAY. 
956. ·Shri Sri Prakua: Will the Honourable the Railway Member be pleased 

to Btate: 
(a) if the East Indian Railwa.'y used to issue a large Time-Table priced at. 

six SIlD8S containing, much useful and necessary information, 'besides a sIil.aller 
one priced at two annas; and ' 

(b) if they intend to re-start the publication of these bigger Time-Tables; if 
so, when? 

The Honourable Sir Edward Benthall: (a) Yes, but the two anna edition 
was only introduced during the war. 

(b) Yes, in April 1946 in addition to the t.wo anna edition. 

PuBLICATION OF TIME TABLES BEFORE CHANGING THE TIMINGS 

957. ·Shri Sri Prakasa: Will the Honourable the Railway Member be pleased 
to state: 

(a) if it is fact that mw timings on the East Indian ~  came in £orc& 
on January I, 1946; 

(b) if the Time-Table was not on sale till about three weeks thereafter; 

(c) if avoidable inconvenience was not caused to the public; and 

(d) if Government propose to impress on the Administration the extreme 
desirability of 'publisbing their Time-'rables before changing the times, of their 
trains? 

T!lie HOnourable Sir Edward Benthall: (a) Yes. 

(b) No.' Copies of the Time Table were sent to the various sale depots 8& 
they came out of the press. The first supply was made on the 29th December. 
and by the 19th January some 13,400 copies had been placed on sale. 

(c) Such inconvenience as may have been caused was unavoidable. 

-(d) The Railway Administration are fully alive to the necessity of issuing 
their Time Tables in -good time, but it was clearly not in the public interest 
to defer introducing new services pending the production and distribution of 
time tables. 

Shri Sri Prakasa: I am sorry I could not catch the date the Honourable-
Member gave when the first publication was made of these time-tables. 

The Honourable Sir Edward Benthall: The 29th December. 

Sbri Sri Pr&kasa: Would the Honourable Member give an idee; as to the 
stations on the East Indian Railway on which these time-tables were avail-
able, because at the Benares Cantonment Station there was J;l.one available tiU 
the end of January? 

The Honourable Sir Edward Benthall: I think that is quite likely. The first 
issue was a small one. But I have not the information at which stations 
they were available. 

EXAMINATION OF RAILWAY TICKETS AT THE BIDDING OF C. I. D. MEN. 

958. ·Shri Sri Prakasa: Will the Honourable the Railway Member be pleased 
to state: 

(a) if it is a fact that Ticket Collectors and Travelling Ticket Exa:miner's 
examine particuiar passenger's tickets and take down notes of the numbers of 
these at the bidding of the C.l.D. men; 

(b) if ~ examination takes place of higher class passengers even ail times 
when thell' tickets are usually not examined; 
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(c) if the Raihvay officialsar.e bou,nf;l to·.obey the hehel:lts-of .the .. C.LD. men, 
if so, under what law; and. 
(d) if the C.I.D. I)1en have t<>. purchase platform tickets; if nut, why an 

exception is made in their case? 

TIle llGllOurable Sir Edward Benthall: (a) This is not a general practice, 
but there have been a few occasions when the staff agreed to the requests of 
C. I. D. men to examine particulars of tickets held by certain passengers. 
-(b) Does not arise. 

(c) No. 

(d) There is no uniform practice. On some Railways tickets are required 
to be purchased; on others free platform passes are issued on request from 
the District Police Authorities. 

Shri Sri Prakasa: Why does the Honourable MefV1.ber thirk that part (b) 
does not arise? 

The Honourable Sir Edward Benthall: Out of the answer to part (a), 

Shri Sli Prakasa: May I know, Sir, if the railway administration is com-
pelled under any section of the law to aJlow its servants to. examine tickets 
at the bidding of the C.1. D. men? 
The Honoura.ble Sir Edward Benthall: Not -under any particula.r law: but 

there is close liaison between Government Departments. 

Shri Sri Prakasa: Does the Honourable Member think it right that there 
should be this sort of liaison when the passengers whom he is taking on his 
railways are made to suffer like this? 

. The Honourable Sir Edward Bentbail: I think that in the particular case 
tha't the Honourable has in mind the Staff were a little tactless. 

Shri Sri Pra.kala: Is 'tactless' the only word the Honourable Member ·can 
use. 

The 'Honourable Sir Edward Benthall: Yes, Sir, the only word I 

MUSLIMS IN THE K.uu.mn POBT TBUST 

959. ·Seth Yusuf Abdoola Haroon: Will the Honourable .Member for War 
Transport please state: 

(a) the· number of Muslims in the service of the Karachi Port Trust under 
each grade on the 1st January, 1946, (i) permanent hands, (ii) on probation, and 
(iii) in vacancies created due to war; 

(b) the number of Hindus in the service of the Karachi Port Trust under each 
grade oil the 1st January, 1946, (i) permanent hands, (ii) on probation, and (iiiJ 
in vacancies created due to war; and . 

(c) what steps Government propose to take to improve the Muslim representa-
tion in the service of the Karachi Port Trust? 

The Honourable Sir Edward Benthall: (a) and (b), Such information as 
could conveniently be collected within the time available has been obtained 
and a statement is laid on the table. 

(c) The power to fiJI appointments under the Port Trust vests by law in 
the Port Trust Board and its Chairman except in the caSE. of a smaH number 
of high posts. The policy followed by the Government of India in regard to 
direct recruitment has been more than once brought to the notice of Port 
Trusts with a suggestion that they should adopt a similar policy, as far as 
possible, in regard to their services. Government are prescribing a periodical 
return to watch progress in this respect but, except in the case of a few high 
poets, have no authority to issue binding instructions. 
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Btakmetal ,Ao.".,., 1M "/fl'f'MJerOj JltUlifta' flM Hiftdul ift the ~ oJ iM KMaClai 
Purl Trul on lite lit January 1946. 

Kualimw. Hindus • 

. {i) appointments oarrying a Dl8Ximum of Re. 500 and above p. m. 

. (ii) appointments carrying a maxiriJum of less than Rs. 500 but not 
1_ than RB. 100 p. m. 

,(iii) appointments carrying a maximum of leas than RH. 100 p. m. 

4, 

158 

II . 

4,85 

1336 

'Seth Yusuf Abdoola llaroon: Is it not a fact that the Karachi Port Trust 
Board consists of one Muslim Member only in whose hauds the appointments 
are? 

The Honourable Sir Edward Benthall: That may be so. But it does not 
follow that any injustice is done. 

~  YWJuf Abdoola Baroon: Therefore I believe that injustice is being done 
as there are no Muslim appointm!'lnts by the Board and consequently appoint-
ments should go to the Federal Public Service Commission. 

The BoIlourable Sir Edward Benthall: The Karachi Port Trust passed the 
following resolution in 1942: 

"At the expreaa desire of the two Muslims Port Truateea the Board agraes that Govern-
ment should be informed that, as the present Chairman· is fully carrying out the polioy 
enunciated by thoa Government of India in the Home. Department RellOlution No. 14/17.'11(33., 
dated 4th July 1934, it is not necessary to frame l'Ules of recruitment on a. colllBlUnal 
basi •. " 

Dr. Sir Zi& Uddin Ahmad: This resolutioll was passed when there were two 
Muslim members. Now there is only one. 

The Honourable Sir Edwatd Beil\b&ll: Ii the Honourable Member would 
look at the paper which I have placed on the table, I think he will see there 
is no injustice. . 

Prof. N. G. Ranga: How long will the Government take to fully Indilmise 
the Port Trust authorities? 

The Honourable Sir Edward Benthall: That does not arise. 

Sri •. Ananthasayauam AfYangar: Now that the war is over, why is the 
Honourable Member still called the War Transport Member? 

The Honourable Sir Edward Benthall: That question also does not arise. 

REPORTS FROM U. N. O. DELGATION 

960. *Prof. N. G. Ranga: Will the Foreign Secretary be pleased to state: 

(a) if Government have been receiving periodicall'eports from their delegation 
to the D.N.O. (London session); if so, On what questions that came up for dis-
cussion at the General Body and the Security Council of the D.N.O. they have 
received reports; 

(b) whether Government will place on the table of the House a gist of that 
portion of their reports which are not particularly confidential; and 

(c) when the report of the delegation about their work will be published? 

1Ir. B. Weightman: (a) Government have received reports from the Dele-
, gation on various subjects which came up before the General Assembly or· in 



STARRED Q\JBSTlONSA)i:D. ANSWERS 281t. 

Committees, such as the creation of a Capital Fund, xecruitment fotthe-Secre-
tarait alld other V. ~  O. posts, the election of Judges for the International 
Court and so on. No reports on matters laid before the Seeurity Council have 
been received from the Delegation as the proceedings have been fully .reported. 
in the Press. 

(b) No Sir. There seem little purpose in doing so since I>ress reports AI'"' 
so fully covered all proceedings. 

.. ( c) The report will be completed as soon as possible and copies will be laid 
on the tahle of the House. 

Prof. N. G. Ranga: Has our Indian Delegation brought to the notice of the 
U. N. O. or the Security Council the opinion of this House as expressed in 
the adjournment motion on South Africa? 

lIIr. H. Weightman: That question, I submit, Sir, does not arise out of 
this one which relates to the receiving of periodical reports from the Indian 
Delegation to the V.N.O. 

Kr. President: I think it is a consequential question. 

Kr. H. Weightman: If I ma..y, I should like to reply to that question in 
connection with the next one. 

Prof. N. G. Ranga: Has the head of our delegation, Sir Hamaswami Muda-
liar, pressed for a seat for India on the ~  Council? 

1Ir. H. Weightman: No, Sir. 

Prof. N. G. Rang&: Why not, Sirll 

1Ir. H. Weightman: It was not thought opportune to do so a.t the time. 

Prof. N. G. Ranga: Is it wrong for India-I am not asking for. an opinion-
is it not the duty of the Indian delegation to press for a seat for India. on the 
Security Council in order to enable her to pull her full weight on the SeQurity 
Council as well as on the V.N.O.? . 

... B. Weightman: It is arguable that India's claim to seat on the 
Security Council will come better at the next election, by which time we hope 
India. will have her own Government. 

Set!a GoviDd DBa: Were any instructions in this respect given to Sir Hamas-
wami Mudaliar by. the Government of India? 

)(r. B. Weightman: General illstructions were given to him. 
Prof .•• G. Jr.&nga: Are we to understand that as a result of the informal 

; negotiations as between the different delegations India's claim for Q seat on 
the Security Council was not pressed in the light of an informal assurance 
given by other delegations that at the next election a seat would be assured 
to India? 

~ ••• Weipt.maD: No, Sir. 
Sbri Jloh&n La! SaPena: May I know if it was at the instance of the British 

Delegation that India's claim for a seat was IlOt pressed? 

lit. B. WeiPtmaa: No, Sir. 
JIr. Jlanu Subedar: May I know whether it is not a fact that in order to 

secure a place either for Canada or Australia India's claim was not pressed? 

.,. B. Welgbwu: No, Sir. That is not the case. 
1If. lla.nu Subecla.r: Was it not in order to avoid the semblance of the 

British Empire monopolising the vote of too many units in the Security Coun-
cil that India's claims were not pressed for a seat? 
111'. H. Weightman: No, Sir. 
Prof. N. G. JtuI&&: Was there any formal or inform&l cQrrespondence ~  

between the heads oi the various delegations in regard to securing for ~  
• place on the Securit.y Co\lllcil? 
Mr ••• WeiP'lD&Jl: The prospects were explored in the lobbies . 

.••. ::., 1 :·,", .. :T" .. ',. :-•. -"" ' •. ~  .... ' .... 

,I, 
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, Di1r&ll 0hIm1rD LaD.: Why is the . Honourable Member objecting then ·to· the 
placing of the report on the table of the House? 

lrIr. B. Weightman: As I have said, the proceedings of the U.N.O. have 
b'een fully reported in the press. 

-l)iwan Chaman Lal.l: Part {b) of the question says: "Whether the Govern-
ment will place on the table of the House the gist of that portion of their 
reports which are not particularly confidential not the entire reports ,given by 
your representatives to you. Why will you not place that on the table of 
the House? 
)[r. R. Weightman: You will !indin my reply to part (c) of the question 

that I have promised that the final report will be completed as soon as pos-
sible and copies will be laid on the table of the House. 

Diwan Ohaman Lall: May I know why should not the interim reports made 
on instructions given by the Government to their representatives be placed  on 
the table of the House? 

lrIr. R. Weightman: There has been no formal interim· rtlport on that 
particular matter. 

Diwan Ohaman Lal.l: Am I to take it that no report so far has been made 
to the Government by their representatives? 

1Ir. R. Weightman: No, Sir. We have received reports. 

Diwan Ch&man Lal.l: Why then is the Honourable Member objecting to 
placing the reports on the table. of the House. 

1Ir. R. Weightman: I have already replied to that question. 
Diwan (Jhaman Lall: Is it because it would be inconvenient for the Gov-

ernment to place them on the table of the House? 

llr. B. Weightman: Not in the least. 
Prof. R. G. RaDga: What is the position in England? Are such reports 

placed or not on the table in the British Parliament? 

'llr. B. Weightman: I have not the faintest notion. 

lIr. Jlanu Subedar: M,ay I know if Government have anything to conceal 
in this matter,because India's claims were not pressed properly as aga.inst the 
claims of other members or the British Commonwealth? If not, why $ill 
they not make the reports available now that this House has expressed, its 
desire? 

Mr. H. Weightman: Government have nothing to conceaL I have alreac:lY 
replied to the rest of the question. 

Diwan Chaman Lall: Am I to take it that IllY Honourable friend has no 
objection to plal:illg on the table of the House tl;e Government's .. instruct..i,pns 
to their delegates and the delegation's report to the GOVe!nmEmt of india?" 

"lIr. 11. Weightman: I am not prepared to place the Government 01 India.:s 
instructions to their delegates on the table of the House but I am prepared, 
as I have alreadv stated, to place the report of the delegation when received' on 
"he table of the' House. ,. , .  . 

Sri •• AaanthasayanamAyp.Dgaz: On 8 point of order, Sir. The Honour-' 
able Member says that he r,efuses to place the instructions to their delegates 
on the table of the House, He must give the grounds to support it. What 
are the ground!!? Is there anything secret about it? . ," 

llr. H. Weightman: The instructions of the Government of India to their 
delegation are confidential. 

.. Prof; •• G. Ranp: In view of the fact that the HorioUisble Metriberis our 
prototype of the British Foreign Minister win be try to ascel'tain the practice 
that is followed in this case, especially in England, by, the British ~  

Minister? ' . . ~  '. ":., .. -.' 1. ~  : ~ _: ~  ~~ ~  

.,. B. Wetp\IDU.: Yea, 1 am prepared to do that. 
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ATTITUDB OF U. N. O. TOWARDS INDONESIA.N A~  LEBONESE FBEBlDOM.STBUaGLE·· 

961. *Prof. N. G. Ranga: Will the Honourable the Foreign Secretary be 
pleased to state: 

- (a) if Government have received any reports from their delegation to the 
U.N.O.; 

(b) ~ attitude taken and the nature of the speeches made and notes given 
when the Indunesian, Greek and Lebonon questions came up for discussion in 
the Security Council and the General Body; and 

(c) whether the Indian delegation made it clear to the othEl' delegations 
either when the General Body or the Security Council was in session or privately,. 
India's strong sympathiEs for Indonesians and Lebonese, in their struggle for 
freedom; if not, why not? 

Kr. B. Weightman: (a) Yes. 

(b) Does not arise as these questions came up for discussion before the 
Security Council of which India is not a member and not before the General 
Assembly. 

(c) No, since the question of Indonesian and Lebonese independence was 
not substantially in issue before either Body. 

Prol. N. G. Ranga: May I repeat my earlier question before I take up other 
Bupplementaries, whether the Indian Delegation brought to the notice of the 
U.N.O. General Assembly as well as the Security Council the feelings E-XpreBsed. 
by this House in passing the adjournment motion over the South Aft-ican 
Legislation against Indians? 

. 1Ir. R. ~  I have ~  that. It does not arise .. The ques-
tlOn of ~  and Lebonese mdependence ":88 not substantially in issue 
before eIther the General Assembly or the SecurIty Council. 

1Ir. K. B. KasaDl: Will the Honourable Member state whether the Indian 
delegation took any opportunity to express the strong sympathy of the Indian 
people for the Iranian people against Russian aggression? 

1Ir. B. Weightman: No, Sir. . 

lIr. )(. R. Jla8anl: Why' not? 

Mr. H. Weightman: I am not ~ that that question has oeen beiore the· 
Security Council either. 

Kr. )(anu Subedar: Is it not a fact that' Ukraine which was not a member. 
of the Security Council did raise this question and if that is so, wh.' was only 
the J'epresenLltil)lI of India's views hy the s'?-talled representatives ~ India not 
carried out? '. .' . 

lIr. H. Weightman: I take it that the Honourable Member if' ~ ~  to. 
~ ~  that ~  ~  delegate ~  the question of ~  ~  of' 

B ~  troops In Indonesla. Is that correct:)? ~ ,".".-.. '  . 

·llr. President: I believe that is; so. 

, .Itr: 11. WeightmaD: I understand that is provided upder. the Chartei of 
the United Nations Organisation that any memper-whether f> member of tJie 
S~  Council or not-can address a communication to the Chairman of ~ 

'Security Council pointing out the existence, in nis opinion, of a state of affairs 
wnich is dangerous to the peace of the world. . 

llr. KeD Subedar: That is exactly the reason why I ask this. Since that 
particular method was open to us, why was India's representative-I must say 
'IIO-called' in this case-not· instructed, in view of the strong feelings in thil:l 
House, to represent the views of India on ·the Indonesian and other questions, 
l'a.rtieularly oIl .. ~ .. InqQ,D.esian. : q1,lestion which the Ukrainia118 had ~  
mised,? . 

~ ..•. _",\IuIl: Sir,' 'I,' wonder whetherit-';'oulcl·be '·of ~ . 
• alue if 1 read parte of the letter of ~ UkTainilin delegate eo that the Bouae 
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will uaderstaBd that there was no question before the U.N.O:;in'any· of 
its bodies, of Indonesian independence. 'rhe letter reads: 
"As is known, in that country, (i.e., in Indonesia), during several montba military actiona 

directed again,st local populations have been ~  in which regular British forces as well 
as Japanese enemy armed forces are taking part. In the opinion of the Ukranian Govern-
ment the situation creat;!8 a state of threat to the maintenance of international peace and 
security, which is covered by Article 34 of the Charter," 

Prof. N. G. Ranga: In view of the fact that this House passed an adjourn-
ment motion that I had already alluded to in regard to South Africa and in 
view also of the fact that the Government of India considered the matter and 
came recently to the conclusion as regards the advisabi!ity of imposing economic 

~  against South Africa why is it that the Indian delegation did not 
address any communication to the D.N.O. Security Council drawing their 
attention to the fact that this situation that is brewing in South Africa is 
likely to endanger the world's peace and amity? 

1Ir. B. Weightman: I shall require notice of this question about South 
Africa which, I submit. does not arise out of the question which has been 
tabled. 

Prof. N. G. Ranga: Sir, I take objection to this. On an' earlier question 
(960) "you were good enough to rule that it arose as a consequential supple-
mentary. When I put that supplementary my Honourable friend said that 
he would prefer to answer it when we reached No. 961. Now when I have 
put that question he tries to evade it by saying that it does not arise out ~  

this question. 

J(r. B.. Weightman: I am sorry; when the Honourable Member put his 
question before I did not hear him say . South Africa'. 

. Mr. Preaident: That explains it. Next question. 

GRIEVA.NCES OF COl\lMEBOIA.L STAFF ON N. W. RAILWA.Y 

962. ·Shri Xohall Lal Saksena: (a) Will the Honourable the Railway Member 
be pleased to state ~  Government have recEived any  representation from. 
the North Western Railway Line Commere-ial Staff? 

(b) Is it a fact that ~  have to work for 00 Ilt)urs a week, and further that 
they have ~ made to work for extra hours without any payment for overtime 
work? 

(c) Is it also a faet. that the pay of the Line Commercial Clerks (N.W.B.) 
starts from Rs. 30 and rises to Rs. 60 in about twelve years? 
(d) Is it also a fact that the eXisting privileges regarding free passes and 

P.T.Os. are not fully and freely allowed to be availed of? 
(e) What action, if any, do Government propose to take to redress their 

grievances? 

'!'he Honourable Sir "'dward BentlaaU.: (a) No, Sir. 

(b) The Commercial Line staff have to work up to a limit of 60 hoUl'B. a week 
or 84 hours a week according as they are classified 8S "Continuous" or "Essen-
tially Intermittent" for the purposes of the Hours of Employment Regulation •. , 
When called upon to work beyond these limits, they are paid overtime &8 
admissible under section 71-0(3) (b) of the ~  

(c) The lowest scales of pay for the Commercial Clerks were as given bel()w: 

(i) Rs. 33-3-60 (old) 
(ii) Rs. 30-5-50-5/2-60 (revised) 
(iii) Rs. 00-2t-50-2-60 (revised and applicable to staff appointed from 

1 st October 1941 onwards). 

It would take eight and' ~  years respectively to reach the maximum or 
Beales (ii) and (iii), ,but I may remind the Honourable Member that the minimum' 
of ~  l!Cales was increased 'by ·ten in Aprit 1944 as 8 ~ lieaaae .. "I 
~ ~  . . . 

, 
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(d) The ~  is in the negative. 

(e) No action is considered necessary. 

RE-APPOINTMENT OF RETIBlIID SERVANTS ON_RAILWAYS 

963. *Shri Kohan Lal SakBeDa: (a) Will the Honour3ble t.he Railway Member 
be pleased to state how many retired Governm€l1t servants have been re-appointed 
in the ~  \Vestern, East Indian, and Great Indian Peninsula Railways? 
(b) When do Government propose to dispense with their services? 

(c) Is it a fact that some retired hands who are above 60 years of age have· 
been re-appointed in the Survey and Construction Branch of the North Western 
Railway? If so, why? 

The Honour&ble Sir Edw&rd BeDJtball: (a) The number of retired railway 
servants who have beeu re-employed on the North Western, East Indian and 
G.I.P. Railways is 408, 551 and 220 respectively. The G.I.P. Railway figure-
does not illclude la bomers and inferior staff. 

(b) Government anticipate that, except in very exceptional cases, none of 
the retired railway sen'ants who have been re-employed will be retained in. 
service after the close of the year. 

(c) Yes, ()wing to the urgency. of the work and the fact. that experiencecl 
hands with the requisite technical experience were not available, three persons 
have been re-appointed. 

S.b.ri Kobm Lal S&ksen&: Am I to understand that the close of the yefll" 
means the 31st March? 

The lIoDourable Sir Edward Benthall: No, Sir; it means the calendar year_ 

Shri Kollan La.l Saksen&: Does that mean the 31st December 1946? 

The Hooour&ble Sir Edward BentbaJ1: Yes, Sir. 

"shri Kohan LaJ. S&k8ena: What is the na tiona Ii ty of these three men? 

The Honour&ble Sir Edward BenUlaJl: I have no inforqJ.atioD_ 

DEATH OF ONE R. ZAVIEB IN POONA MAlL 

tIM. *Shrl D. P. Karmarkll: Will the Honourable the Railway Member be 
pleased to state: 
(a) whether it is a fact that on the 2nd December, 1945, at 7-30 P.M. a person 

named R. Zavier was found lying dead on the floor of a third class compart-
ment when the up Poona mail from Bangalore side arrived at the Belgaum 
Station on the Madras and South Mahratta Railway; 

(b) whether it is a fact that ~  oompartment in which he was found hRd no 
light but that a bulb was fixed only a.fter the passengers clamoured for it; 

(c) whether it is a fact that his death was due to any accident caused by there 
being no light in the compartment; 

(d) if not, what was found to be the cause of his death; and 

(e) whether immediate arrangement-s are proposed to be made to light all' 
carriages of the trains in the Madras and Southern MahrRt.t.a Railway? 

fte lIoDourable Sir J:dward. Bentb&1l: (a) Yes. 
(b) I have not yet received information. The Railway Administration i. 

being asked to n.ake further enquiries and the result will be placed on the-
table of the House in due course. .. 
(c) No. 
(d) Heart failure. 
(e) The !\t. and S. M., like all other railways, hafl experienced great dilicult,.. 

in· providing and maintaining adequate lighting arrangemeatB i1l..dil'BliJl6. . Now 
that the supply of bulbs and other essentials is easier, a ~  impl'Ovemen* i. ·1IoD.ticipated. ; • 

. .' t 4lIa-.r to· WI qutltioa laid OD the t.ble, the qft&tiooet hem. l"Ut;-
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~ E :rOB SB'l"l'ING UP AN Am BoARD 

965. *Prof .•• G. BaD.g&: Will the Secretary for Posts and Air be pleased 
:to state: 
(a) if it is a fact that Government are thinking of setting up an Air Board or 

.some such authority to scrutinize applications and issue licences, for pilots, 
,private aeroplane-owners, training centres, private commercial COllcems interested 
in civil aviation, etc.; if so the details of that scheme; 

(b) whether Government's consideration of the matter is ov€r; 

(c) whether an opportunity will be given t.o the Assembly to discuss the 
-scheme; 

(d) who is to appoint and who are to form the ptrsonnel of the Board; 
whether the personnel will be Indian or British; and 

(e) whether Government propose to wait until the new constitution is formu-
lated and a National Government is formed? 

Sir GUlUDath BewOOr: (a) and (b). The rules for the licensing of air trans-
port services published with the Posts and Air Department Noti1kation No. 11-
.MA(1)/46, dated 23rd January, 1946, provide for the ~  of an Air 
Transport Licensing Board. A copy of the rules has been laid on the table of 
-the House and is also avallable in the Library of the House. Rules 135 and 
186 of these rules give details of the constitution and functions of the Board. 
The Government of India are taking steps to constitute this Board at an early 
-date. The Air Transport Licensing Board is not concerned with the scrutiny 
of applications for or issue of Pilots' licences or  similar other certificates. This 
work will be done, as hitherto, by the Director General of . Civil Aviation in 
India and his officers duly authorised by him in this behalf, as laid down in 
·the Indian Aircraft Rules. 

(c) The Honourable Member is' aware that the matter has been discussed in 
-connection with the Budget Grants. 

(d) The Government of India will appoint the Board in accordance . with 
the rules already referred B~  has not. yet been appointed. 

(e) No. Sir, because Government do not desire· to. hold up the aevelo.pment 
of air services but it will always be open to Government ;:-:. future to modify 
the rules if they so desire. 

Mr,: Kanu Subedar: Has any member of this Board been appointed so' far? 
Sir G,urunath Bewoor: No, Sir. 

Kr. Manu Subedar: What about the reported appointment' of theChairma'rl 
<If this Board who has been imported. from England? 

Sir Gurunatb Bewoor: No Chairman' has been 'appointed-o'rimported,aiid 
1, would like to assure the Honourable Member. that no Chairman·.'will be 
imported from outside. 

Prof ••• G. Ranga: \Vhen these people are appointed are their appointments 
.also terminable at short notice of two months or three months? 

, Sir 'Gurunath Bewoor: No, Sir; the members are appointed for a period' 
-of years. That is laid down in the rules. _But" ~  assure' the IiOllourable 
Member, who apparently seems to ~  that we are going to iJl?port ,these 
people from outside, that that is not so. 

Prof. 1{. G. ltaDga: Even if they are not impol;'ted from outside 'but 
happen to be Indians, why is it that the Government of India wish to antici-
pate the new constitution and the new Government to come by appointing 
~  gentlemen for a period of years? 

-,:', Sir aanma.tb .'WOOI': It would be wrong to appoint any member just for 
-one or two months. The work of the Board is concerned with the granting 
.of licen&e8 which involves considerable examinatio!!,o,!, ~  ~ . 
d and the 'rules provide that the p1ember sbeUld.'be,appointed fGrafixed·petiod 
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of years at the end of which the member will either retire or may be reappoint."· 
ed or some other member appointed. But I do not think we _could stop the 
.cOnstituting of the Board unless the Honour9.ble Member can give me a defi-
nite date by whidl the ~  Government is going to come. 

:Hr. K. C. !leogy: Is the Licensing Board going to be subordinate to the 
GOYernlllent of Iudia ill the discharge of its duties and will its decisions be 
subject to appeal to the Government of India? 

Sir Gurunath Bewoor: The rules as they stand at present put the Licensing 
Board under the Department of I'osts and Air, but no provision has been made 
for any appeal to the Government of lndia against the decision of the Licens-
ing Board. It is a statutory Board and it will make its own decisions under 
the statutory authority. The question whether there should ~  an appeal 
tribunal or an air tribunal constituted for the purpose of provldmg for an 
appeal on specific questions is at present under consideration. 

There have been suaaestiol1s Inade that sllch a tribunal may be an ad hac 
tribunal constituted for "':ny particular appeal or it may be a standing tribunal. 
That matter is ullder eOllsideration bllt for the time being. I do not think there 
is any great hurry about it. 

Kr. K.C. !leogy: Do I take it that in constituting this licenc:ng board 
and placing it on the footing of a statutory authority, the Government ~  

guided by the example of the statutory Railway authority as provided for lD 
the present Government of India Act.? ' 

Sir Gurunath Bewoor: No, Sir: I do not th:nk we went on that particular 
line. We considered the problem of air ~  by itself. 

Kr. K. C. :Reogy: The Honourable Member has referred to the statutory 
I,ut,hority of the licencing board. Is the -statutory authority going to be given 
to thi" Board uuder a specific legislation which is contemplated by the Govern-
ment? 

Sir Gurunath Bewoor: No, Sir. The Assembly passed an amendment of the 
Indian Aircraft Act which gave power to Government to frame certain rules 
and I:ules have been framed under that section and the licencing ~ 

been C\onstituted under those rules. It is open to Government at any time to 
modify those rules and notify them and follow·the procedure laid down in 
the Indian Aircraft Act. 

7' ~  K. C. !leogy: Do I take it that the Honourable Member's view is ·that 
under those rules it is possible to constitute a licencing board which would be 
wholly independent of the Government of India in regard to the discharge of 
its functions? • ", .' '., 

Sir GUrunath Bewoor: We have prescribed the . rules of the Lcencing 'board 
and laid down their functions' and their powers and We expect the liceacing 
board to act accol'ding to those mles. ~  provision itns beell made for an 
appeal from the decision. of the licencing h9ard to the Government of India. 
In fact no provision has been made for an appeal at, all because it was feItthat 

~  ~ constituted in such a manner that its decisions may be expected' 
to be ImpartIal and acceptable but suggestions were maoe to Government in 
the poliey committee that there ought to be an appellate tribunal and ~ 
me.nt have promised to examille this C]llef'tion of eon;;t.ituting flo tribunal to 
whICh ~  c;lUld made but as I said be!ore, the question whether it. should 
be 6· standmg tnbunal or an ad hoc tribunal will be considered. 

Kr. K. O. ~  Do I take it that the Government oi India .have definitelJ 
comt; to the ~  that the function and activities of the licencing board will 
be dIscharged mdependently of the Government of India. I want to know 
~ ~  at least on th8:t ~  the Government of India have come to a definite 

d.e.ClS1?n: .The Honourable Member was talking about' an' appeal to· aDOtbet 
tribunal. . 
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The rules provide for Sir Gunm&\h B"OOI": That is the present position. 
that for the time being. 
Mr. It. O. Beogy: This is a definite decision and not liable to ~  

That is what I wanted to know. Do I take it that so far as that pomt .IS 
concerned it is not open to revision as far as the present Government of India 

go? 
Sir GUI'W1&th Bewoor: That is the present position but I mentioned that the 

question of constitut:ng an Air Tribunal is under consideration. 

JIr. It. C. Neogy: Is the Honourable Member in a ~  ~  ~  this 
House all idea about the compos;tion and functions of sImilar bodl.es mother 
parts of the world, particularly with reference to the control exerclsed by the 
Governments of those countries? 
Sir Gurunath Bewoor: In constituting. the licenc:ng board, in India, we ~  

to follow the Civil A ~  Board in the United States. In the Umted 
States that Board consists of a certain number of members appointed by the 

~  and they deal with all questions of what you might call ~  
or licencing of air transport service both internal and external. The ~ 
Kingdom legislation provides for a licencing board but it has never been constl-
tuted and it seems no longer necessary in view of the policy of His Majesty's 
Government to have all air service operated by the State. 

Dr. Sir Zia. Uddin Ahmad.: May I know why the Government of India have 
decided that the air service in India will be done by companies and not by the 
State as in the case of the Indian Railways? 

Sir Guruna.tb Bewoor: I tried to state the policy of the (lovernment the 
other day in this House but unfortunately I did not have time. The policy of 
the Government of India has been stated in a Press Communique. I have not 
got the text of it here but briefly speaking the policy is that generally air 
t,ransport is to be operated by private enterprise but there is no bar to the 
State either taking a part in the capital of certain services or in operating any 
particular service, entirely by the State. 

Dr. Sir Zia. Uddin Ahmad: The Honourable Member is aware of the history 
of. the Indian Railways. They started with the same idea and 'after 70 years' 
experience they found it was wrong and have taken it over as a State service. 
Why is the mistake of the Indian Railways being repeated? 

lb ••• .6.. r. llilUel: Will the Honourable Member say whether the ,States' 
representatives have accepted the jurisdicti."l of the licencing board on behalf 
of the Indian States? 

Sir G1I1'1U1&th Bewoor: The matter is still under negotiation. 

NON-SunLY OJ' BlU.ss SREETS.TO BRASS METAL WORK.BRS IN C. P . 
•• ..... P ••• Qole: Will the Honourable Member for Industries and 

Supplies be pleased to state: 

(a) whether the Non-l<'erreous Metals Officer received anv communication 
froP'! the Registrar, Co-operative Societies, Central Provinces 'and BeraI' , bring-
ing to the notice of the said officer, that CQ-operative Associations of Brass Metal 
Workers in Nagpur, Bhandara, and Raipur Districts were not getting any quota' 
of brass sheets, although these SociEties consist of actual workers of hrass 
vessels and pots; 

(b) whether in consequence of the said communication any instructions were 
issued by the Department of Industries to the Metal Exchange Association, 
Bombay, to make any allotment to the said Co-operative S ~  

'(c) whether an:v hrass sheets were accordingly supplied to the said Societies; 

(d)· whether manufacturers in the Co-operative Societies at, Nagpur, Bhandara, 
and· Baipur have not so far received any brass sheets, and whether all the workeri 
in these Societies have to remain idle owing to the non-supply of brass shllet.a 
and eonsequentially have to starve? . 
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ft' IIoahn1Iie ~ ..... A. W&UIl: (a) Yes, Sir. 
(b) Yes. The Metal Exchange Association, Bombay who handle the importecl 

sheets was requested to arrange for supplies to the Societies in accordance witll 
t.he general instructions issued to them by Government. 

(c) It does not appear that any sheets were supplied. 

(d) Government have no information. The general policy .of Government 
is that Hormal tl'ade channels should not be disturbed, but where there is 
reason to believe that any dealer. is not keeping to his normal trade practice, 
Government are ready to take special steps to see that reasonable quanwtiea 
reach manufactmers and workers. 

Mr. P. B. Gole: May I know what are these ordinary channels of trade? 

The HOIlOUI'&bte JIr. A. A. W&Ugh: ,L have dealt with that in reply to the 
Honourable Member's next question. 

Prof. ]f. G. Jtanga: Are not the co-opemtive societies also to be considered 
ordinary channels of trade? 

The 1l0000ourable .r • .4. • .4.. Waugh: :Hitherto, not for the purpose of receiving 
brass sheets. 

Prof. N. G. Banga: Will Government consider the recognition of these co-
operative societies and thus helping the workers who have to work on this 
important metal to receive it· at the earliest possible opportunity, without 
having to pay for middle men? 

The Ilonourable Kr . .4. • .4.. Waugh: I am considering that very seriously. 
and will come to a decision after a meeting to be held on the 21st MarGh in 
which all the interests will be represented . 

.lIr. P. B. Gole: Is the Honourable Member aware that the Registrar, Co-
operative Sooieties, C.P. and Berar, wired that he is being handicapped on 
account of the non-supply of these sheets? 
The Honourable Kr. A . .4.. Waugh: But there is an overall scarcity of this 

metal. 

Jrr. P. B. GGle: Is it. a. fact that. no reply was sent to the ltegistrar of Co-
operative Societies in this connection? . .' 

. The JIoDourable Kr • .A.. A. Waugh: No, .Sir. 

Kr. P. B. GoJ,e: Was any reply sent ~ 

. The B.onourable Mr. A.  A. Waugh: I caDDot; give the reply straighta.way 
but the Registrar himself will be here for this meeting on the 21st of ~  

when it is proposed to go thoroughly into the whole question. 

Seth Govind Das: Was any reply sent to the Registrar? That was the 
question? 

~ Honourable Mr. A. A. Waugh: I thillk a reply was sent but I cannot 
give the exact date of it. 

Mr. P. B. Gole: The Registrar, Co-operative Societies wired again that he 
has not even received the condescens:on of a reply from the Government of 
India to his wire. . 

The Honourable Mr. A. A. Waugh: I believe that;s correct. Inquiries 
were going on. That accounts for ~  delay in replying. 

Seth Govind DaB: How does the Honourable Member say that a reply was 
sent when he now says that no reply was sent to the telegram? 

The Honourable Mr. A. A. Waugh: The reply was probably sent after the 
telegram. 

Shri Kohan Lal Saksena: Is it not the policy of the O:overnment of India 
to encourage cottage industries? 

The Honourable Kr. A. A.Waugh: Yes. 
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SUi IIohan La1 Saaeaa: Is 'he not aware that the manufaoturers· and the 

co-operative societies have' oonsiderably suffered ano the manufacturers have 
been thrown out of employment? 

The Honourable Kr.A: A.. Waugh: That may be so. 
Shri Kohan La.l S&kseDa: Will Government take ~  steps to IIe& 

that brass sheets are supplied to these societies through the Registrar, if 
necessary? . 

The Honourable )[to A. A; Waugh: I hope to do so as soon as supplies are 
received. The whole question will be considered at the meeting j;o be held on 
the 21st. of March. 
Shri Kohan La;l Swena: Is it not a fact that a Conference of these 

manufacturers was held in Delhi and resolutions were passed in January last 
and were communicated j;o the Honourable ;Member's Department? 

The Honourable )[to A.  A. Wa.ugh: l'ossibly there has been a Conferenee. 
but I have not seen the proceedings. 'fhpj have not been sent to me. 

Seth Govind Das: Has there been no ~  .of these brass sheets to. 
every province according to the conditio a of the industry which is prevailing 
there? 

The Honourable Mr. A.  A. Waugh: Yes, Sir. The distribution has been 
according to the cottage manufacturers in "ach area. 

Shri Sri: Prakasa: Has the Honourable Member's ;JJepartment given a 
I;llonopoly to a few firms to import brass sheets in Ind;a"? 

The Honourable Mr. A. A. Waugh: If the Honourable Member is referring 
to the manufacture of brass, certainly not. If he is considering the question 
of the importers, we have used the established importers. 

Shri Kohan Lal Sa.ksena: Will the Honourable Member satisfy himself that 
.the copies of the resolutions of the Conference held in Delhi were sent to his 
Department and that somebody  is sitting ull tlem because I have received a 
eopy . of them myself? 

The BQaoura.ble Kr. A..  A.. W&UJh: I caIUlot say, but I can assure the 
ii;lonourable Member that if any oopy was addressed to me, I should be expected 
to have received it by now. 

Kr. P. B. Qole: Is it not a fact that these 30 tons of brass sheets were 
supplied to traders and dealers and not to manufaoturers? . 

The Honoura.ble Kr. A. A. Waugh: I think jjhat question arises out of the 
Honourable Member's next question and not out of this . 

. SUPPLY OF BRASS SHEETS TO DEALERS IN PREFERENCE TO CO-OPERATIVE So-

OlETIES OF ~SS METAL WORKERS 

967. *)[r. p. B. Gole: Will the Honourable the Member for Industries and 
Supplies be pleased to state: 

(a) whether out of the quota of ninety tons of brass sheets allotted to the 
Central Provinces and Bbrar, thirty tOllS of brass shEets were supplied to the 
Bhandura Brass Metal Works Company, which are not manufacturers of brass 
vessels; 

(b) why any quota is not being given to the Co-operative Societies of actual 
~  in spite of the recommendation of the Regi;;trar, Co-operative 

SOCletIes, and why any brass sheets are being supplied to dealers in brass vessels 
who reap enorm0US profits by selling brass utensils; 

. (c) ~ ~  .Government will take immediate steps to supply these Co-opera-
tIve SOCIetIes WIth brass sheets to enable them to earn their bread; and 

. (d) who were given the remaining sixty tons of brass sheets; on whose instruc-
tions ~  brass sheets were supplied to persons who are only dealers in brass 
• utensils and not manufacturers? 
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l,;'-' 'ft. ~ ~A  £.. ·Wau,b.: (a) Firs't Part ...... Yes:; 

,  . ~ seti>nd Part.-The ;Bhalidta' M;etal' Works Company Mmprisesboth dealen. 
and manufacturers. . 

(b) Government are considering ~  ~  of the ;&egistrar of 
; Qo.Operative S ~ It is necessary to settle what would be" areaaonable 
quantity to· allocate to the Co-operative Societies and through what channel&-
the brass sheets should be distributed to them. 

(c) A meeting to discuss the issues has been convened for the 21st Mareb· 
1946. The Registrar and representatives of the Metal Exchange Association, 
the Bhandra J.\.1;etal Works Company and the Co·operative Societies, will be' 
present. 

(d) The remaining quantity was allocated to the C.P. and Berar Merchants 
Association against their quota of 8l per cent of the receipts of the Metal 
EX0huuge Assoeiation. The distribution of ~  ~ is lllade by the Metal 
Exchange Association in accordance with a scheme approved by the Central" 
Government by which available supplies are distributed through normal trade 
channels in certain fixed proportions. Some dealers i.n brass utensils get them 
made by purchasing the sheets and handing them tu workmen for fabrieation. 
Such dealers would also receive supplies in accordance with normal practice. 

l4r. P. B. Gole: May I bring to the notice of the Honourable ~  the 
Order, dated the 6th October, 1945, in which the functions of dealers and 
manufacturers have been given? 

The Honourable :Mr. A. A. Waugh: I cannot recollect the terms of that a1; 
.the moment. 

lIr. P. B. Gole: Does not that order indicate ~  all these sheets should be: 
. supplied to the actual manufacturers and not to the dealers? 

The Honourable lIr. A. A. Waugh: This Company, as I have said, is a 
mixed company of dealers and manufacturers. 

)It. P. B. Gote: May I know whether it is nO.t a fact ~  80 far 88 trade 
channels are concerned", merchants and middlemen are making huge profits in. 
dealing with these brass sheets? 

The BonDurable Mr. A. A. Waulu: If they are making huge profit&.. IJ 
should be glad to have detailed information, because the profit allowed by. 
Government is limited to five per cent. " 

Shri Kohan La! Sabena: Is the Honourable Member aware that the 
dealers organised themselves into a Society of Dealers and Manufacturers simply 
to get round the provisions of the Order? 

The Honourable l4r. A. A. Waugh: On that point my information, is that 
this particular Metal Works Company was formed somewhere early in 1945, 
before the late Industries and Civil Supplies Department had formulated its 
policy. 
Sir Mohammad Yamin Khan: May I ask if the ~  Member has 

received complaints from the manufacturers of brass utensils from Moradabad 
to the effect that they are not getting their proper quota of these brass sheets-
and that they are being handicapped on account of the pdicy of the Govern-
ment? 

The Honoura.ble Mr. A. A. Waugh: I have had compla;nts from Moradabad. 
As I have already said, there is at the moment an acute sh.)rtage of brass sheets. 

Mr. ltanu Subed.ar: May I ask whether Government will make a special 
effort to import larger quantities of brass sheets in order to supply the unsatisfied 
demand which exists all over the country" 

The Honourable 1Ir. A.  A. Waugh: Yes, Sir. We have already made 
efforts, but we were rather disappointed abollt the quantity which we were to·· 
get from the Middle East, but' we propose to renew our efforts. 
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Seth GoYiDd D .. : Is it not' a fact that it is a complaint not CJDty Of ODe 
province but of the whole of India that these dealers are ~  ~ 

whole quantity which is received and the real manufacturers are not recenmg 
.any quantity from them? 

'!"he HQIlOUl'NJIe 1Ir. A.  A. .aqh: I cannot say how far the co;mplainta 
from other parts ot India, besides the Central Provinces, are true. 
Sardar JIang&l Singh: May I know if the Honourable Member has received 

any complaints from the Punjab? . 

'l"Ile HOD01J1'&b1e .r. A..  A.. Waugh: Yes, I have had a complaint from the 
Punjab. 

1Ir. Jla.nu Subed&r: Will Government make an effort to get surplus brass 
.either in the form of scrap, ingots or sheets, which is reported to be available 
hom Australia?' . 

The Honourable 1Ir. A. A. Waugh: Certainly, Sir. 
Shri Jloh&n Lal S&ksena: Will the Government take early steps to see that 

these orders are not used to the disadvantage of manufacturers, particularly 
the village manufacturers? 

The ~  1Ir. A.  A. Waugh: Certainly, Sir, and that is why I am 
having this meeting on the 21st March. 

1Ir. P. B. Qole: May I ask whether Ihis Control Order, dated the 6th 
October, 1945, was issued by the Government of India for the benefit ,of 
manufacturers and nor, for the benefit of dealers? 

The Honourable 1Ir. A.  A. Waugh: It was meant for the benefit of 
manufacturers. 

1Ir. P. B. Gole: 'l'hen why is it that these brass sheets are allotted to persons 
who are dealers and not manufacturers? 

The Honourable Mr. A. A. Waugh: There have been allegations and counter-
.llllegations between the dealers and the manufacturers' societies. If I find 
1ihat the dealers have not observed the rules laid down, I shall take drastic 
action to see that the manufacturel'S get wh8t there is to give them. 
Sri T. A. RamaUnpm Ohet.tiar: Has the Government not received a similar 

cOIpplaint from. Madras? 

, :The Honourable 1Ir. A. A. Waugh: So far as I am aware, I have had no 
~  myself from Madras. 

Shri KOhan Lal S&k8ena: What more evidence'is required than the 
communication from the Registrar of Co-operative Societies that the work of 
these Co-operative 80cieties was being handicapped for want of brass she'ets? 

The Honourable 1Ir. A. A. Waugh: The information that I would like to have 
from the Reg:strar 01 the Central Provinces is what quantit.y is required for 
each of these Societies. 

Seth Govind Das: Is the Honourable Member now satisfied because Sardar 
Mangal Singh, Sir Mohammad Yamin Khan and another gentleman of our 
Party from Madras have all said that this is a universal complaint and will he 
now move in the matter and see that the manufacturers do receive their quota? 

The Honourable lIrIr. A.  A. Waugh: I entirely agree and am satisfied that 
the present position is unsatisfactory. I am anxious to remedy it and I wish 
to do all I can as soon as I have had this meeting on the 21st March. . 

DISMANTLED RAILWAY LINES IN U. P . 

. 968. *Khan Bahadur Hafiz :M. Ghazanfarulla: (a) Will the Honourable the 
Ra.llway Member please state the names of Railway Lines which were dismantl-
ed during the war from United Provinces? 

(b) What are the names of the Lines which are to be relaid, and when? 
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The Honourable Sir Edward Bent.ball: (a) The following railway lines in the 
Umted Provinces were dismantled during the war: 

(i) Dalmau-Daryapur; 

(ii) Akbarpur-Tanda; 

(iii) Bijnor-Chandpur Siau; 
(iv) Auhadpur-Balamau; 

( v) Ca wn pore-Khairada ; 

(vi) U traitia-Sultanpur-Zafarabad; 

(vii) Unao-Madhoganj; 

(viii) Barabanki-Burhwal (third rail only thus converting this mixed gauge 
to Metre Gauge); and 

(ix) Burhwal-Bahramghat. 

(b) Of the above, it has already been decided to restore  Cawnpore-Khairada 
and the restoration of the following lines is under investigation: 
(i) Bijnor-Chandpur Siau; . 

(ii) Unao-Madhoganj-Balamau; and 

(iii) U traitia-.Sultanpur-Zafarabad. 

The decision whether to restore these lines or not will depend on the results 
()f the surveys now being carried out and until  this decision is taken, it is not 
possible to say when the lines will be relaid. 

Khan B&hadur Ba.flz •• Ghaza.nfa.rulla: What about the Chandpur-Bijnor 
line? 
The Honourable Sir Edward Benthall: The restoration of that line is under 

investigation. 

Jla.ulana ZafarAli Kh&n: Will the Honourable ¥ember for ~  please 
lay on the table a comprehensive statement furnishing information about all the 
railway lines that were dismantled during the war? 

The Honourable Sir Edward Benthall: I have done so on two occasionl:i. 

Mr. Manu Subedar: Wi,ll the Government give an assurance to this House 
that the resources of Government will not be spent on the construction of new 
tines, or strategic lines, but that they will be used to restore lines wh:ch were 
pulled down during the war? 

The Honourable Sir Edward Benthall: They will be used for all purposes. 

JIr. )[anu Subedar: I am !,orry 1 am unable to understand the reply of the 
Honourable :Member. 1\-lay I ask whether (iovernment will postpone construc-
tion of new lines, and in particular strategic lines, and whether G'overnment will • 
restore old lines which were dismantled? 

The Honourable Sir Edward Benthall: No, Sir. 

Kr. Manu Subedar: May I know why the conveniences which were taken 
away during the war from the civil population should not be restored in the first 
instance and why should not this be given the first priority? 

The Bonour&ble Sir Edward Benthall: Because they are a financial burden 
on the country in most cases. 

DISCBIlfiNATION IN THE GRANT Oli' UNIli'IED SCALES Oli' PA.Y BETWEEN EMPLOYEES 

OF NASIX SECURITY PREss AND NASlK ROAD Pc·ST OFli'IOE. 

969. *Sardar N. G. Vinchoorkar: Will the Secretary for Posts and Air be 
pleased to state: 
(a) whether Government are aware of the fact that the emJ?loyees of. the 

Security Printing Press at Nasik Road are allowed t() d;aw paYT ~ the Urufied 
Scales of pay sanctioned for Government servants at N8S1k and N8S1k Road; and 

(b) whether it ial a fact that employees of the Naaik ltoad Post Office are not. 
allowed to draw pay in the above stated Unified Scales, though the Security 
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Printing Press and the Nasik Road Post Office are in the same locality, which is 
midway between Nasik and Deolali; if so, the reasons for such discriminations? 

Sir Gurunath Bewoor: (a) Yes. 

(b) It has recently Qeen decided to extend the Unified Scale to employees of 
the Nasik Road Post Office. 

GBIEVANCES DUE TO INTRODUCTION OF UNIFIED ScALES OF PAY 

970. ·Sardar N. G. Vinchoorkar: Is the Secretary for Posts and Air aware 
of the anomalous position of the clerks who joined service in 1935-06 as a resulh 
of the introduction of the unified scale since 19441 If so, do Government pro-
pose to redress their grievances by applying 'B' grade to them? 

Sir ~  Bewoor: The reply to the first part of the' ~  is in the 
negative; the second part does not therefore arise. 

E ~ WORK IN THE POST OFFICES 

971. ·Sardar N. G, Vinchoorkar: Will the Secretary for Posts and Air be 
pleased to state: 

(a.) ,whether it is a fact that the time required according to the Time Test for 
doing a day's work in the Post Office exceeds the total number of hours of duty 
of all thesta.fi; if so, what arrangements are made for the disposal of the ~ 

(b) whether it is a fact that an additional clerk is sanctioned for a Post officI" 
when the work hours exceed the total duty hours of the existiilg staff by more 
than four hours according to the Time Test; if so, when the work hours are less 
than four hours, whether it is a fact that the existing staff has to do overtime 
work; if not, whether any arrangements are made to complete the excess work, 
if so, whether the extra work is compensated by some allowance? . 

Sir Gurunath Bewoor: (a) The time test which has been prescribed for 
determining the strength of the staff justified for a post office is not to be applied 
as a rigid mathematical formula. It provides margins and is to be keated as a 
general guide. Additional staff is sanctioned when the time required according 
to the time test exceeds the total number of hours of duty of the staff. 

(b) The principles governing the employment of additional staff in post offices 
are explained in paragraphs 31 and 33 and in Appendix A2 of the Report on the 
Revisiol) of Time Tests il) the post office a copy of which is in the Library of 
the House. Whel) the increase in work in al) office does l)ot justify the employ-
ment of an additional hand according to these principles, work cal) generally be 
managed by the existing staff without involving overtime. 

Seth Govind Daa: Is it not' a fact that there is a general complaint in this 
Department that the staff of post offices have to do overtime work and they are 
not paid for it? 
Sir Gurun&th Bewoor: I am answering that in the next questiol). 

EMl'LOYJONT OF ADDITIONAL STAFF IN POST OFFICES. 

972. ·Sardar N. G. Vinchoorkar: Will the Secretary for P9sts and Air be 
pleased to state: 
(a) whether it is a fact that additional staff was justified by Time-'res1i at 

some Post Offices but the same was not immediately employed for want of pro-
vision of funds; if so, whether the delay in employment of additional staff resulted 
in causing the existing staff of such offices to work beyol)d prescribed hours; 

(b) whether the work dOl)e beyond prescribed hours owing to either inade-
quate" staff or occasional abnormal rush of work by the Postal Staff is keated 
as overtime work and compensated for; if not, the reasons for paying ne> 
eompensation;ancJ 

.. (c) if the ~ the latter part of (a) is in the affirmative, the rates 
of remuneration fot'overtim. wOrk for Poell Offices? .. 



STAUBD QUESTIONS AND AN8WD8 2377 . 

, Sir CJ'IIl'1IUth .... oar: (8) The Honourable . Member has not specified any 
particular instances. If he would do so, an enquiry will be made. 

(b) Overtime is not a regular feature fh the case of the postal staff. The work 
varies from day to day within certain limits. The question whether the staff 
should be compensated if they are required to work overtime on any particular 
occasion and if so how, is considered on the merits of each case. 

(c) Does not arise. 

SORAPPING OF TEZPUR-BALIPARA RAILWAY 

973. *Sreeiut Rohini Kumar Chaudhuri: Will the Honourable the Railway 
Member be pleased to state: 

(a) if it is a fact that the Tezpur Balipara Railway was condemned abouh: 
seven years ago by an Inspector deputed by. the . Railway Board to examine 
the line from Rangapara North to the Tezpur Town; 

(b) if it is a fact: (i) that compartments of this Railway have no doors, ! 
(ii) that the Railway lines passing through the town and thickly populated: 
villages are not fenced, and (iii) that as a result of these frequent accidents 
take place; and. . 

(c) whether Government propose to consider the desirability of scrapping this 
line and extending the Bengal and Assam Railway line from Rangapara North" 
to the Tezpur Town in the near future? 

The Honourable Sir Edward Benth&1l: (a) No. 

(b) (i) Detailed information in regard to the types of carriages in use is not 
available. 

(ii) according to available information the line is fenced only at stations. 

(iii) Government are not aware of any aC'cidentB taking place as the· result 
of the absence of fencing. ' .. 

(c) Government have the option of acquiring the railway in 1952, and the.: 
suggestion will be fully considered before a decision is reached. .' 

SreeJut Bob1Di Kumar Ohaudhmt: With reference to parts (a) and (b) will' 
the Go,·ernment;.·be pleased to enquire? 

The Honourable Sir Edward Benth&ll: I have given all the available informa-
tion. I have said that the line is fenced only at stations. What further informa-' 
tion. does the Honourable Member want? In reply to part (a) I"have said that 
the railway was not condemned. 

SreeJut :B.ohiDi K11l1l&r Chaudhuri: In reply to theflrst part of (b), the 
Honourable Member said that detailed information was not avaj.lable about the 
types of ~  I asked whether the compartments have no doors. 

The Honourable Sir Edward Benthall: In reply to part (1.J) (i) I said that 
detailed information in regard to the types of carriages in use is not available. 
The types of carriages are very old, some of them more than 45 years old. They 
have just been renovated. I do not know whether'the Honourable Member 
really wants me to lay on the table a sketch of the carriageil. 

Jlr. Pre8ident: I believe the Honourable Member's point was about there 
being no doors. 
Ill. )(anu Subedar: Axe there any carriages which have no doors? 

The Honourable Sir Edward Benth&1l: The Honourable Member says so. 

Sjt. If. V. Gadgll: Open door policy. 
The Honourable Sir Edward Benthall: This is a priva.te railway company. 

I am perfectly aware that the rolling ~ is old and ~  is ~ of .the rbasons 
why the Government have not acqwred It at the price at whICh It has been' 
offered. 
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. Sr.eejut BohiDi Kuma.r Ohaudhuri: Is the Honourable Member aware that 
.pnny bags are hanging in place of wooden vI (lrB ? 

The Honourable Sir Edward Benthall: 1 should not be surprised. 

RAILWAY LINE BETWEEN RANGAPARA NOTRH AND NORTH LAxmM1'UR 

97 •• *Sreejut ltohini Kumar Chaudhuri: Will the Honourable the Railway 
. Member be pleased to state if, in view of the fact, that there is no satisfac-
tory communication between Tezpur and North Lakhimpur. steps are proposed 
io be taken for opening a Railway line between Hangapara North and North 
Lakhimpur? 

The llODlOurable Sir Edward Benthall: The construction of a raihray line 
between Hangapara North and North Lakhimpur is not included in the post-war 
plan as it stands at present. 

STOPPAGE OF TRAINS AT KAMAKHYA STATION 

975. *Sreejut Jr.obini ][uma.r Cb,audhuri: (a) Will the Honourable the Rail-. 
way Member be pleased to state if it is a fact that up to 1935 a passenger 
Vain used to stop at the Kamakhya Station? 

(b) Is it a fact that Hindu pilgrims to Kamakhya from all over India have 
been demanding the re-opening of this Station:' 

(c) Is it a fact that the shuttle train which has been recently running from 
Pandu to Gauhati also does not stop at tha Kamakhya Station? If so, do Gov-
ernment propose to direct the stopping of at least this train at the Kamakhya 
.tation. 

(d) Is it a fact that a pucca station building and a. pucca platform are 
already provided at thil:l station '! 

'rile llODOU1'able Sir Edward Benthall: (a.) Yes. 

(b) Not so far as the Hailway ,Administration are aware. They h&ve however 
reeeived one representation from Kamakhya and nnother from Guuhati. 

(c) The answer to the first part is yes, and to the §econd, no, because the 
aom1al traffic does not justify a stop at the station. At Mela times. however, 
when the volume of traffic warrants it, the Railway Administration propose to 
Qpen the Station to passenger traffic as in pl'e;w84' years. 

(d) The station building is pucca, and there is a low level platform. 

Sreejut BohiDi Kumar Ohaudhuri: May I know what difficulty ,5here is in 
stopping one of the shuttle trains at Kamakhya? 

The Honourable Sir Edward Benthall: The normal traffic there does nof; 
justify the stopping of the train. The expenses incurred in stopping are heavy. 

Sreejut Bohini ~ Ohaudhuti: Is it a fact that recently a number of 
shattle trains between Pandu and Gauhati has been introduced in order to com-
pete with bus service? If so, can the Gorernment not stop ane of the"e shuttle 
Vains at that station? 
The Honourable Sir Edward Benthall: The Honourable Member should 

take up the matter with the Local Advisory Council for ;Railways. 

Loss IN THE STATE A ~Y COAL DEPARTMENT THROUGH FAULTY SUPERVISION 

976. ·Sri )(. Ananthasayanam Ayyangar: (a) Will the Honourable Member 
for Industries and Supplies ~  state if it is a fact that the Railway Board 
bave commented that the Chief Mining Engineer, Hailway Board, Mr. J. R. 
Harrison, has a tendency to give rates to the contractors? 
(b) \Vho is the Raising and Haulage Contractor of Hetia Pit (Serampore 

Colliery) ? 
(c) Is it a fact that originally the contract was given as a Works Contract 

without calling for tenders? Who gave such contract, and was he authorised 
to do so? . 
(d) Me Government aware that twice during the last five yaars State Rail-

ways' Coal Department had lost to the extent of about four lakhs of rupees 
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through fraud in supply of timber or through faulty supervision and watcb 
and ward of stores? What action was taken in the matter? 

The Honourable Mr. A. A. Waugh: (a) No, S;r. 

(b) Mr. A. J. Chanchani. 

(c) Yes, Sir. 'rbe contract was sanctioned by the C.M.E., Railway Board, 
who is ~  compete?t authority, on the recommendation of the Colliery ~  
and Colhery Supermtendent. The rates for the work were based on approved 
rates for similar work. 

(d) ~  Sir, no such loss has been incurred during the last five years. 

Sri •. Ananthasayanam Ayyangar: Why were not tenders called for? 

The Honourable Kr. A. A. Waugh: Because I imagine the work was urgent 
and the rates quoted were a.t. the sanctioned rates. 

Sri Il. Ananthasayanam Ayyangar: Is there no higher authority to investigate 
into the propriety or otherwise of these rates from time to time in the Central 
Government over the rates that are given by the Local Governments? 

The Honourable Ilr. A. A. Waugh: They have tCJ be justified to the Rail-
way Board. 
Sri •• Ananthasayanam Ayyangar: How many such cases have arisen OD 

account of the urgency of the work, where tenders were not called for but con-
tracts were given straightaway? 

'!"he Honourable Ilr. A. A. Waugh: I want notice. 
Sri •• Ananthasayanam Ayyangar: What was the urgency in this particular 

case? . 

'!'he Honourable Ilr. A. A. Waugh: I would have to enquire into it. I 
imagine, it was during the war when there was acute shortage of labour, con-
tractors, and coal. 
Sri •• Ananthasayanam Ayyaupr: Does the Honourable Member en1uire 

into cases where deviation is made in the matter of giving contracts where 
tenders are not called for? 
The Honourable Mr. A.  A. Wa)lgh: These cases are enquired into. 
Sri •. Ananthasayanam. Ayyangar: Has this particular case been ~ 

into? 
The Honourable Kr. A.  A. Waugh: I want notice. 

PAYME!ilT OF DEARNESS ALLOWANCE TO THE EMPLOYEES OF CONTRACTORS OF 

STATE RAILWAY COLLIERIES 

977. *sri •. Ananthasayanam Ayyangar: (a) \Vill the Honourable Member 
for Industries and Supplies please state the procedure-by which payment of 
dearness allowance to the employees of contractors of the State Railway Colli-
eries of Giridih and Bokaro is ensured by the Railway Board? 

(b) Is it a fact that contractors working the quaries of the State Railway 
Collieries of Bokaro and Giridih ~ fully or partly misappropriating the dear-
ness al!owance which is meant for t.he workers under the contractors and which 
the Railway Board is paying out to the ~  

(c) Is it a fact .that this fact of misappropriation by ~  of ~B  
allowance meant for the workers has -been brought to the notICe of the ChIef 
Mining Engineer, Railway Board, a !lumber of times including the local 
management but no tangible action has been taken so far? 

(d) Jf these corrupt practices by the contractors are true do Government 
propose to arrange payment of the dearness allowance to the contractors' 
employees departmentally? 
The lIonourable Ilr. A.  A. WAgb: (a) Dearness Allowance to ~  

labour is paid through the Contractors ~  books ~  accounts are exammed 
periodically by Colliery Managers and CollIery Supenntendents to .em;ure ~  
payment is actually made. The contractors' books are also exammed oy .he 
Accounts Officers. 
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This payment is very carefully watched and 
management. 

(b) No, Sir. 
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. scrutinised by the colliery 

(c) Complaints have been received by the Chief Mining Engineer, IJ,ailway 
Board and the Colliery Superintendents but investigations by the Colliery 
;Managements showed that the allegations were unfounded. 

(d) The question does not arise. 

Sri. Il. ADAnt.baaayanam Ayyangar: In view of the fact that allegations are 
made that monies sanctioned as dearness allowances are not paid by contractors 
straightaway to coolies, what is the objection of the Honourable Member to have 
these amounts paid to the coolies departmentally instead of handing over the 
same to the contractors and thereafter merely looking into their accounts whether 
correct entries are made or not? Why don't you disburse this departmentally? 

The HOIlOurable Ilr. A.  A. Waugh: Because these complaints were found to 
be unfounded. It does not really pay the contractor to cheat his own labour, 
because it will be ruinous to him in the long run. There is no reason why more 
:work should be taken on by the Government officials. 
Diwa Ohaman Lall: How did the Government come to the conclusion that 

these complaints were unfounded? What was the nature of the enquiry which 
,t,he Goveniment made? 

The HODOUlable Ilr. A. A. Waugh: This is41 matter of some years ago. I 
have not got details. -

Diwan Chama Lall: Is it not a fact that the workers were not consult:i. 
by those who made the enquiry? . 

The Honourable Ilr. A.  A. Waugh: I imagine they were consulted by the 
colliery management. 

Diwan Ohlman Lall: Does my Honourable f):iend .. merely. imagine it or does 
he know? 

The Honourable llr. A. A. Waugh: No; I do not know. 

Diwan Ohaman LaU: Will my Honourable frie,nd then make an inquiry into 
the matter and find out what the nature of the inquiry was? -

The Honourable llr. A. A. Waugh: I am not prepared to go into a matter 
which is quite old and which was proved to be unfounded. 

Sri Il. Ananthaaayanam Ayyanpr: Is it not a fact that once these coolies, 
who are supplied by the contractors, expose the contractors, they will be dis-
missed by them and that they are at the mercy of the contractors? 

The ~  Ilr. A.  A. Waugh: They cannot be dismissed. 

Ill. Prel1dent: The question hour is over. 

(b) WRITTEN ANSWERS 

MALPlu.OTIOES IN THE SYSTlDI OF GIVING CONTRACTS IN Co-AL FIELDS' 

, 978. -Sit. Il. AnaIltlba8&yanam Ananpr: (a) Will the Honourable Member 
for ~  and Supplies please state if it is a fact that for work in the 
qURl'ies of the Serampore Colliery and Jatkuti Hills heading in Kurharbaree. 
bills have been paid to contractors for clearing overburden for which no actuat 
or commensurate work has been done? Do Government propose to get the 
whole region resurveyed and see that such malpractices are stopped? . 

(b) In view ~ the ~  which tie system. or giving out contracts 
in coalfields entaIl and III Vlew of the recommendatIOn of the Royal Com-
mission on Labour on the subject, .oes the Honourable Member propose to 
Bee that the State Railways' Coal Department discontinue the. pract.ice of 
giving contracts in raising, haulage and loading of coal and do the entire work 
, departmentally? 
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Tal KonourabM JIr. A. A. Waup: (a) No.· Sir. the contraetors have been 

paid {Cir clearing overburden on actual measurements done by colliery Surveyors. 
checked by colliery Managers. and countersigned by colliery Superintendents. 
The question of resurvey does not, therefore, arise. 

(b) I do not admit that the present system ent.ails malpractices. The ques-
tion of departmental working versus contract working in railway collieries has 
several times been examined by Government, and it has always been concluded 
that the contract system is the better, as it ensures an adequate labour force 
giving an adequate output. 

QUALIFICATIONS OF ELECTRICAL CHARGEMAN IN BOKARO 

979. *Sri II. AnanthaBayanam Ayyangar: (a) Will the Honourable Member 
for Industries and Supplies please state who is the present Electrical Charge-
man in Bokaro? What are his qualifications and when did he enter the ser-
vice and on what pay? Is it a fact that he superseded many seniors to him.? 
Is he in any way related to the Personal Assistant to the Chief Mining Engi-
neer, Railway Board? 

(b) What is the number of coal tub .bodies supplied to the Giridih and 
Bokaro State Railway Collieries and at what cOst per coal tub body? If. the 
(lost of manufacturing the coal tub body in Beniadih Railway Workshop is 
much cheaper, why was the contract given to a firm outside? Is the Personal 
Assistant to the Chief Mining Engineer, Railway Board, in any way connected' 
with the firm? What is the name of the firm? 

. (c) What steps does the Honourable Member propose to take in view of 
the many instances of corruption and mal-practices in the Giridih and Bokaro 
State Railway Collieries for full-Hedged enquiry, detection and punishment of 
those persons responsible for such mal-practices and which deprived the public· 
revenues of crores of rupees? 

The Boaourable .... A. A. Waugh: (a) Mr. S. C: Bannerji. He holds 
the qualifications required for an Electrical Chargeman. He entered service 
in 1934 on a pay of Rs. 50; he did not supersede anyone; he is the son of 
the Personal Assistant to the Chief Mining Engineer, Railway Board. 

(b) The number of coal tub bodies supplied is as follows: 

Oiridih-400 at Rs. 212 each; 

Hokaro-106 at Rs. 235 each. 

The Beniadih workshop was engaged to its full ca.pacity 011 repair work 
at the time these coal tub bodies were requirea . 
. The tubs for Giridih Collieries were supplied by MJs. S. Dass & Brothel'S, 
and the tubs for Bokaro by Mis. Hardware Trading Co. 

The ~  Assistant to the Chief Mining Engineer, Railway 13oard. is 
not in any way connected with these firms. 

(e) In view of the replies to parts (a) and (b) of the question, part (c) does 
not arise_ 

CONSTRUCTION OF OVERBBIDGE AT BACHHRAWAN STATION 

. 980. *Shri Kohan Lal Sawna: Will the Honourable the Railway Member 
be pleased to state whether he has received any complaint from the President 
o!the Bachhrawan Congress Committee for the constru5ltion of an overbridge. 
at the Bachhrawan Station; and if so, what action, if any, does he propose 
to take thereon? 

The Honourable Sir Edward Benthall: Yes. The request for the construc-
tion of an overbridge at Bachhrawau has been passej:l on to the General Manager 
E. 1. Railway who is the authority competent to deal with this matter. 
SUBSTITUTION OF ADULTERATED GHEE FOR PURE GHEE FOR SUPPLY TO N. W. 

RAiLWAY SERVANTS IN KASHMIR 
981. ·Seth Sukhdev:· Will the. Honourable the Railway Member be pleased 

to state: 
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(a) whether Government are' aWare that only pure ghee and no other kind 
of ghee is allowed t.() he sold in the Kashmir and Jammu State; 

(b) whether it is a fact that pure ghee worth Rs. 2,000 was purchased for 
supply to the Railwaymen at concessional rates at stations in the Kashmir and 
Jammu State; 

(c) whether it is a fact that the pure ghee was substituted by some one 
by vegetable or adulterated stuff; 

(d) whether it is a fact that the State -authorities reported the matter to. 
the North Western Railway Administration; and 

(e) whether Government propose to make a brief statement in regard to th& 
incident, the result of any enquiry and the action taken? 

The Honourable Sir· Edward Bemth&1l: (a) to (d). The reply is in the affir-
mative. 

(e) The question is already under. investigation. 

SELECTION FOR POSTS ON NORTH WESTERN RAILWAY 

982. ·Seth Sukhdev: Will the Honourable the Railway Member be pleased 
to state: 

(a) whether it is a fact that selections for post:; on the North Western Railway 
are made ill accordance with statutory rules contained in the State Railway 
Establishment Code; 

(b) whether a selection for Food Inspectors on the Karachi Division of the 
North Western Railway was made early this year; 

(c) whether it is a fact that certain candidates were selected in the order 
of merit; if so, whether the Honourable Member proposes to place a list of the 
selected candidates in the order of merit on the table of the House; 

(d) whether it is a fact that the results of the ~  were not announc-
ed and that the SRme were cancelled; if so, why; 

(e) the rules on the subject of -cancellation of results of selections once-
arrived at, and where ~  are published; and 

(f) if no powers exist for the cancellation of selection results, whether it 
is proposed to direct the North Western Hailway Administration to conform to 
the result of the first selection ; if not, why not? . 

The Honourab_ Sir Edward Benthall: (a) to (f). I have called for infor-
mation, which I will lay on the table of the House in aue course, except thd 
a"ked for in the latter portion of part (c) of the question. in regard to which 
I regret 1 do not consider that any public interest would be served by com-
plying with thE' Honourable Member's request. 

Loss OF SUGAR AND WHEAT IN RAnOlot"ING DEPARTMENT AT MUGHALPURA 
983. ·Seth Sukhdev: Will the Honourable the Railway Member ~ pleased 

to state: 
(a) whether It is a fact that stock verification of the Workshop Sub-

Division of the Rationing Department at Mughalpura was made in June-July 
li}45; 

(b) whether it is a fact that 2,000 maunds of sugar and 5,000 maunds of 
wheat were found short; if so whether the debit for their cost was raised anct 
paid up; 
(c) if no debit was raised, how the amount was adjusted; 

(d) whether :t is a fact that the .Accounts Branch ?f the North Western 
Railway was unable to get ally reply m regard ~  the adJustment of shortages; 
and 
(e) the total amount of debit, and who was responsible for the loss? 

Tile Honourable. Sir Edward Benthall: (a) The stock-verification of th& 
Workshop sub-division was carried out in May and June 1945. 
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(b) No. 

(c) The value of quantities actually found. short at the stock verification 
was written off except Ir few cases which are still under examina.tion. 

(d) Replies to queries in the stock sheets were received and-action taken 
,thereon. In certain cases, however, further objections were raised and 
these are still under correspondence. 

(e) As the net shortage was within the permissible limit no debit hus so far 
been raised and nobody has so far been held responsible for the los!!'. 

CONSTRUCTION OF A PROPER CULVERT NEAR MAu JUNCTION RAILWAY STATION 

984. *Shri Sri PrakaBa: Will the Honourable the Railway Member be-
pleased to state: 

(a) if it is a fact that near the distant signal on the Aurihar side of the Mau 
Junction Railway Station on the Oudh Tirhut Hailway, there is a Railway 
culvert over a stream; 

(b) whether this is the only method of crossing irom the Railway side to-
the other; 

(c) whether the whole topography of the place was changed because of the' 
high embankment of the Railway,  causing water logging; 

(d) whether many accidents resulting even in deaths have ~  place 
while men walked across this culvert; 

(e) if the Railway Administration propose to broaden the culvert and put. 
balustrades to enable people to go across in safety; and 

(f) if they propose to put up light there at nights pending the construction: 
of a proper culvert? 

TIle JIDnOurable Sir Edward Benthall: (8) Yes. 

(b) This is the only bridge in the vicinity of the station. The bed of tho 
stream is dry for the greater part of the year and,  during the short period when. 
water flows the stream is believed to be fordable. 

(c) No. Adequate waterway exists in the railway bank for drainage. 

(d) No records of such accidents are available. 

(e) The culvert has been provided for passing only railway traffic over the, 
stream. The provision of faeilities for the public to cross the stream would. 
appear to be the responsibility of the civil authorities . 

(f) No. 

RESTORATION OF HARIANA EXPRBSS RAiLWAySERVIOE 

985. *Pand1t Thakur Daa Bhargava: Will the Honourable the Railway: 
Member be pleased to state: 

(a) where the shuttle train E ~  and Compartments combined) whica. 
used to lun between Hissar and Delhi and was known as Hariana Express ill' 
at present; 

(b) when the running of this train was discontinued, and for what reasons; 

(c) if it is a fact that the said train was sent to some foreign country and 
that it has now been received back; 

(d) if it is a fact that it took only four to five hows to reach Delhi from 
Hisssr, whereas double the amount of time is required to perform this journey' 
at present; and 

(e) whether Government will he pleased to consider the advisability of 
restoring the service of the said train as SOO11 as possible; if not, what objec-
tions or obstacles there exist to the resumption of the said service? 
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TIle JIOnoar&ble Sir Idward' Benthall: (a) and (c). The Hariana Expres8 
was run with an ordinary engine and coaches, and was not,-as the Honourable 
Member assumes,-a rail-collCh service. ~  stock was not sent abroad for war 
purposes. 

(b) Between Rewari and Hissar on the 22nd August, 1941, and between 
Rewari and Delhi on the 1st September, 1941. The service which was intro-
duced in competition with the road, was discontinued in pursuance of the 
genellal policy of curtailing all but the most essential passenger services, in 
order to conserve Railway resources for the movement of vital war-time mili-
tary and civil traffic. • 

(d) The Hariana Express took six hours between Hissar and Delhi. As 
there is now no through train between these places, the journey takes III 
hours. 

(e) The service cannot be re-introduced -in the very near future owing to 
the general shortage of coaching stock. Railway Administrations are, however, 
alive to the necessity of restoring, as and when more coaching stock and power 
become available, all passenger services for which there is a justification in 
th.., volume of traffic offering. Nevertheless, I Iml bringing the Honourable 
Member's question to the notice of the B. B. and C. 1. Railway Administration. 

LIGHT RAILWAYS ON'N. W. RAILWAY 

-98e. ·Pundit Thakur Das Bhargava: Will the Honourable the Railway 
Member be pleased to state: 

(a) the names of Light _ .Railways which are connecting wayside towns to 
Railway Stations of the ~  Western Railway at present with less than 
twenty miles of distance; 

(b) the number of times these Light Railways failed during the last six 
months to convey passengers to Main Railway Stations in time to enable them 
<to catch the connecting trains on the North Western ~ and 

-(c) the reasons for such failure in general? " 
The Honourable Sir Edward Benthall: (a) I am afraid I am not clear Q8 to 

'What light railways the Honourllble Member has in mind: the only light Rail-
-:way that fits his description is the Jagadhri Light R8nway. -

(b) and (c). In the absence of a definite indication of ~  light railways 
:are meant, I have been um.bll' to have the required informatIon collected. In 
.any case I doubt if the time and labour involved in its collection would be 
·commensurate with the value of the results 10 be obtained. 

SHORT SUI'PLY OF BUILDING M4TBBIAL 

98'1. ·P1mditThakur Daa Bharlava: .Will the Honourable Member for In-
odustries and Supplies kindly state:' . , 

(a) if Government are aware that on account of shortage of supply of coal 
-.nd iron' materials many school and hospital buildings and other works of 
1)haritable and--philanthropic nature as well as private houses are awaiting 
-construction in various parts of the country; . 

(b)-if Government are aware that in certain parts of the Punjab pucca 
~  are available at no less than four or five times of their pre-war prices 
and that iron girders are not available at all; and 

(c) whether Government propose to take any steps to increase the supply 
·of coal, iron girders, eta., in the mofnssil areas of the Punjab with a view to 
-enabling people to build schools, hospitals and private houses in the nea.r· 
future; if so, when? 

The Honourable 1Ir. A.. A.. Waugh: (a) Not speeifically, but I am aware 
that building generlllly has been held up for lack of maWIals. 

, ,(h) I have no information. 
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(C) I hlVite the Honourable Member's attention to tne answer given by the 
Honourable Member for Labour, to part (b) of Mr. Manu Subedar's question 
No. 469, on 25th February, 1946. GovernmE!nt attach great importlm.ce to 
acceleration of buil:ding and will do their best to make buITding B~  
Available. 

REDUCTION OF SURPLUS STAFF ON RAILWAYS 

988. ·Diwan Ohaman LaJl: (a) Will the Honourable the Railway Member 
be pleased to state whether in reducing surplus staff on Railways; it is pro-
posed to invite voluntary resignations and premature retirements of staff by 
giving them some liberal terms? 

(b) li the reply to (a) above be in the affirmative, will he please give parti-
culars of the terms so offered? 

(c) What steps have been taken by the Railway Hoard to action the instruc-
tions contained in the Labour Department's letter, dated the 20th July .. 1945, 
on the principles of reduction of staff? 

The lEoa.ourable Sir J:dward Benthall: (a) The reply is in the negative. 

(b) Does not arise. 

(c) Railways have been  directed to provid-e special facilities in regard to the 
grant of lelrVe to staff by utilising surplus staff. Other measures are under 
constant consideration and ~  steps will be taken when considered 
!lE;CesBary. At present the policy is to absorb as many surplus staft as IU'e 
possible in postwar reconstruction. and other schemes,. aud to avoic:l lIB muoh 
~  possible depriving railways of trained and experienced staff whose services 
.would be' indispensable in future railway operation and to the working out of 
the post-war development programme. 

GRANT OF UNlU.BNBD LEAVE TO RAILWAY EMPLOYEES 

989. ·,J)iwan Ohaman La1l: Will the Honourable the Railway Member be 
pleased to state: 

(a) whether it is a fact that the provisions of Rule 2121(c), Fundamental 
Rule 81(c), in regard to grant of leave to Railway employees in advance, are 
not usually put into. operation; 

(b) whether it is a fact that in cases in which leave not due has been 
enjoyed and wages drawn, it is subsequently p8ncelled and amount of wages 
recovered; if so, under what provision of the Payment of Wages Act, suoh 
deductions are made; and 

(c) whether Government will consider the issue of instructions that in aU 
cases in which reasonable prospects exist that the employee would earn lesT" 
enjoyed in advance· it should not be refused;. if not, .. the basis for exercise of 
discretion by officers to grant leave not due? 

TIle Honourable Sir Edward Benthall:. (a) Government are not aware of 
an]' complaints from employees on ,this .qqestion -but the number of cases in 
which the question of grant of leave not due arises cannot be considerable. 

(b) _lithe nonourable Member wilLspeCify the railwa;-or railways where 
this has taken place and fnour me with details of such C!l.ses, the matte.r will 
be E.'nquired into further, and instructions will be issued ~  found· necessary;'" 

(c) The grant of leave 'not due' is, like the grant of other leave, subject tQ 
tho uigencies of the service. The principles underlying the grant of leave 
not due are explained in rule 710(2) of the State Railway Establishment Code 
Volume I, a copy of which is available in the Library of the House. 

VICTORY BONUSES TO RAILWAY MEN 

990. ·Diwan Ohaman Lall: Will the Honourable the Hailway Member be 
pleased to state whether the Railway Board recommended the grant to Rail-
waymen of Victory Bonus equal to three months pay? When is the Bonus 
likely to be paid? If not, why not? 
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'l'Iae Honourable Sir Edward Benthall: The question of B. victory bonus to 
railway employees has been collsidered in its relation to the general qusetibn 
of a similar bonus to all employees of Government, but it has been decided 
not t') pursue the question further for reasons which are mainly economic and 
finuLCial. . 

POSTS ABOVE Rs. 500 IN CIVIL AVIATION DEl'ARTMENT. 

991. *1Ir. Kanu Subedar: (a) Will the Secretary for Posts and Air please 
state how many places above Rs. 500 existed in the Civil Aviation Depart-
ment at the time of the stoppage of hostilities with Germany? Who were the 
people occupying such places, and what were their qualifications'! 

(b) How many new places have since been  created, or are proposed to be 
created, and in what mallner are these places to be tilled up? 

(c) What efforts are being made to secure the services of every outstanding 
Indian, who has experience in the line? 

(d) Is it by direct approaches or oy advertisements, or do Government 
propose to use any other means? 

(e) \Vhy are these places being tilled up with imported men without a 
chance being given to Indians? 
(f) What steps, if any, do Government propose to take in order that in 

future at least these places should go to Indians? 
Btr Ckmmatll •• WOOl: (a.) The information asked for is being collected and 

will be laid on the table of the House as soon at! possiDle. 
(b) A statement is laid on the table showing the posts, wIiich have been or 

are proposed to be created during 1946-1947 in the new organisation of the Civil 
A,iation Department. Some of the posts are in replacement of certain em. 
ing posts. Hecruitmellt to these posts will be made by selection, by advertise-
ntent and interview or by promotion of suitable ~  officers of the Depart-
ment. 
(c) and (d). By advertisement and by circulation to officers in the Royal 

Indiall Air Force and other defence services. 
(c) It is not correct to say that the places are being filled up without a 

chaYJet;, being given to Indians. Only in cases where suitable Indians with the 
requisite qualifications and experience -are not available, have non-Indians been 
appointed. 
(f) In view of my reply to part-s (c), (d) and (e) this question does not 

ariSl'. 

Statement 

Givil Aviation organimon prtJpOBed for 1946-1947 

Designation of poe$ 

Direotor ae-al of Civil Aviation . 

Deputy Director General of Civil Aviation 

DincWr 

Ohief Administrative Officer 

Re8earch and Development Officer 

Chief Inapector of Accidents 

Deputy Director . 

Total 
numbtlr 
ofpoa 

2 

6 

I 

i 
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Administrative Officer • 

Bci.entific Officer 

AMistani Director 

Aerodrome Planning Officer 

Estate Officer 

Aerodrome Inspector 

Junior Scientifio Officer . 

Aocounis Officer • 

Regional Aerodrome Officer 

Aerodroa e Officer Grade I 

Aerodrome Officer Grade II 

Aeronautioal Inspector 

Aircraft lDspeotor • 

Aaietant Airarat\ InspeotoJ.! 

Examiner of Personnel • 

Designation of post 

Cluer lDstIuotor of Aerodrome School 

Chief Teat filot 

Test Pilot 
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Total 
nwnber 
of poN 

2 

1 

10 

1 

1 

1 

1 

5 

6 

13 

3 

5 

9 

2 

1 

1 

1 

83 

REQUEST FOB GoVEBNKENT HELP BY THE Am SEBVICES OF INDIA, LTD. 

992. *lIr. )(anu Subedar: (a) Will the Secretary for Posts and Air pleU6 
state whether any approach has been made by the Air Services of India, 
Limited, to Government for help or subsidy or facilities for .purchasing plans 
or licence ,to run new routes? If so, what replies have Government given to 
this Company? 

(b) Is it a fact that between 1937 and 1940 this Company WilS responsible 
for somewhere near eighty per ecnt. of traffic carried by air inside India? If 
so, what has led Government to leave this Company out of the scheme for 
subsidised and aided civil aviation by private enterprise in India? 

Sir Gurunath Bewoor: (a) During the war the Air Service3 of India, Ltd., 
mane repeated proposals that they should by-employed to operate air services 
on behalf of the Government and they were informed that as they had np 
organil:;ation it was impracticable to accede to their request during the war. 
No specific request for subsidy or financial assistance to the Company to 
operate air services in the post-war period has been receIved, and while the 
Government are in constant communication with the COIr.pany concerning the 
det,ails of their plans, the question of a licence to operate air services does not 
ariEe until the date prescribed in the rules for the licensing of air transport 
services which is 1st October 1946. The company asked for ind were given 
adviee about the purchase of aircraft and have now purchased them. 
(b) The 8.D.swer to the fRat part of the question is in the negative. 
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AIr, regards the ~  part, the company haa not been left out. It is not 
yet .organised for operauon. 

WANT OF WAGONS FOR CARRYING CLOTH TO BIH.AR. 
993. ·Babu Ram Narayan Singh: Will the Honourable Member f.or RAil-

ways please state whether it is a fact that for want .of wagons, the Bihar quota 
of cl.oth has, for months, been lying in the Ahmedabad Mills and not taken to 
its prQper place for distributiQn and if so, why? 

The llOnourable  Sir EdWald Benthall: NQ, Sir. The mQvement of the 
Bihar quota .of cloi;h-from Ahmedabad has been made regularly during ~ 

months .. The fQllQwing are the figures .of the number otOa1eS despa.tched: 

October 11145 

November 1945 

December 1945 

January 1946 

8,895 bales 

6,967 ., 

8,761 It 

6,784 .. 

In the first twelve days of .February, 1946, 4,628 bales were despatched, and 
on the !5th February· 1946, 1,298 bales were awaiting despatch. 

NEW CONSTRUCTION OJ.' RAILWAYS IN BIlIAR 

994. ·Babu Ram Narayan Singh: Will the HQnQurable Member for Railways 
please state whether in the prQPQsed new cQnstructiQn .of Railways in Bihar, 
he is prepared to CQnsult the Congress and .other non-Qfficial organisatiQns with 
regard tQ their alignments and if SQ, when and hQw? _ . 

The Honourable Sir Edward B ~  The present plan .of new ~ 

tions has beell formulated after full consultations with Provincial Govern-
ments. It has been a§sumed that the Provincial Governments have consulted 
public .opinion. 

Ii the Congress or other nQll-official organisations have any suggestions to 
makt. with regard to the alignments of the projects under investigations or in 
regard to the construction .of new lines, they may be forwarded to the Railway 
Board where they will doubtless receive the most ca.reful. consideratIon. 

IRJuIGUL.AIUTIES IN FOOOORAIN PuRCHASES BY SENIOR FO.oD (',oNTROL OFl'ICER, 

O. T. RAILWAY 

995. ·lIr. Kubammad Nauman: (a) Will the HQnourable Member for Rail-
ways be pleased to state whether it is a fact that the Senior Food Control 
Officer of Oudh and Tirhut Railway is alleged to have indulged in all sorts of 
irregularities in connectioll with foodgrains purchase and its priority move-
ments during the time he was in charge of the "Food Department" on Oudh 
and TirhutRailway? 

(b) Has the matter been entrusted to the ~  by Police at Gorakhpur 
and has the report been furnished to the Oudh and Tirhut Administration or 
the Railway Board? 

(c) Has it been found that he used to write private letters to the Regional 
Food Control Officer of Bihar to help individual merchants for securing permits 
in 1945 for Urad Dal from Naugachia Station (Oudh and Tirbut Railway) to 
Gorakhpur although this comm.odity ~  not required by the Railway Food 
Department of the Oudh and Tlrhut RaIlway? . 

(d) How many appointments in the Oudh and Tirhut Railway Food Depart-
ment were made by the present Senior Food ContrQI Officer and what was the 
number of Muslims in these appointments? 

The HODoura.ble Sir Edward Benthall: (a) and (b). There is nothing f;o, 
indicate that the allegation against the present seniar Food Control Officer is 
correct. It is ullderstood· that certain vendors wit·h whom purchase orders for 
Dol Urd. were placed by the O. T. Railway Food Department brought 17,680 
maunds of UNl and Dol Ur4. as.agaiDst 6,418 maunds required by .the Bailway; 
!C'ood De:,llxtment. from certain .tations in ;Bihar to the U. P. wiihout ~ 
• 
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requisite pelmits, thereby infringing the embargo placed by the Bihar Gov-
ernment on the movement of foodgrains. The irregularity was reported by the 
rlulway administra·tion to the Bihar Government and the matter is said to be· 
under ~  b,v the Bihar Government. 

(c) Government are informed that in one case the senior Food Con'trol Officer-
recommended a vendor. for a permit for 1,750 maunds of Dal Urd, ez..Naugaohi&· 
to Gorakhpur, but as the accepted tender was for a quality of Dalwhich was-
not available at Naugachia, the permit was stopped. In the meantime supply 
bad been made from another source. 

(d) The information is being collected and will be laid on the table of the 
House in due course. . 

PuROHASE OF SEVENTY THOUSAND PAIRS OF CHAPPALS BY O. T. RAILWA.Y SENIOR. 
FOOD CONTROL OFFICER 

996. *:Mr. Muhammad Nauman: (8) Will the Honourable Member for ~ 

ways be pleased to state whether it is a fact that seventy thousand pairs of 
chappals were purchased by the Oudh and Tirhut Railway under orders of the" 
Senior Food Control Officer? 

(b) Were all these chappals required by the Oudh and Tirhut Railway and. 
were they absorbed by the staff in the same year? 

(c) Was any committee of enquiry set up to verify the requirements, source-
of supply and method of purchase during the regime of this Officer? 

(d) If the reply to part (c) be in the affirmative, will the Honourable-
Mezpber give, the summary of the report and the action taken in the matter? 

Tile B ~ Sir Edward B ~  (a) No; only 13,375 pairs were pur-
chased. 

(b) The chappaJ.s were ordered by the officer ~ under a belief that. 
!.bey would be required for-Sale to the, employees of the O. T. ~ But.. 
the expectation did not materialise and: 12,726 pairs are lying unSElld. 

(c) The reply is in the affirmative. 

(d) Government have not so far received the report wiiih· therepommend ... -
tions of-the Genel'alManager, O. T. Railway, \\'ho is examining the same. 

PUlWHASE OF AlulU])AL FOB THE O. T. RAILWA.Y. 
997. *Kr. Muhammad Nauman: (a) Will the Honourable Member for Rail-

ways be pleased to state whether it is a fact that the Senior Food Controller 
of Oudh and Tirhut Railway secured permit from Regional' Food Con1!rol om ... 
cer Gorakhpur for nearly forty thousand maunds of Arhar Dal and that this 
quantity was despatched from Gorakhpur to Salnastipoor? 

(b) Is it a fact that only five thousand maunds of Arhar Dal was required 
by the Oudh and Tirhut Railway Food Department at Samastipoor and balance-
of thirty five thousand maunds was made over to merchants at Samastipoor fo'r 
selling the same in open market? 
(0) Js the Honourable Member aware the.t the merchants earned a pron. of, 

over two and a half lakh of rupees as the difference in prices of ,the United 
Provinces and Bihar Arhar Dal was nearly six rupees per maund? 

(d) Is it a fact that Accountt; Department of the Oudh and Tirhut Railway 
has furnished full report to the Oudh and Tirp.ut Administration and to the· 
Railway Board in theBe matters of irregularitie&? 

(e) If reply to part (d) be in the affirmative, will the Honourable Member 
be pleased to state what action has been taken in this ~  

The HonOUrable Sir Edward Benthall: (a) Yes, ~  that the total quan-
tity exported in the name of the Food Department dUring the period covered: 
by ~  permits from different stations in the U. P: for certain stations· in. 
Bihar was 48,237 maunds. 

(b) No, the quantity taken over by the O. T. Railway. Food ~ w:aa. 
88,524 maunds. 
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(c) Government have nQ information. 

(d) The Accounts Departm.-nt of the Railway did not submit any report 
in this connection, as it was not at that time considered to be an Aooounts 
Clatter and as it was understood that the Regional Food Control Officer, Gora.kh. 
pur, was making certain enquiries about the supplies made against the permits 
issued by him. The R>ailway Administration haa however recently ordered a 
further enquiry. 

(e) Doea not arise. 

RB·ORGANIZATION OF THE STORE DBPARTMENT OF O. T. RAILWAY. 
998. *lIr. J[uha.mmad Nauman: (a) Will the Honourable Member for 

Bailways be pleased to state whether it is a fact that the Store Department 
of the Oudh and Tirhut Railway has been the subject of "Reorganisation" 
since about a year and that a new officer has been given the charge as ~ 

troller of Stores"? 

(b) What is the qualification of this newly appointed officer and what 
experience of "Store Department" he has? . 

(c) How many new appointments were made in the new "Re.organisation of 
the Htore Department" and what is the number of Muslims? 

(d) What improvements have been made in the Store Department since 
the "Re·organisauion scheme" has been under the present Controller of Stores 
and what difference in the expenditure incurred on the department has been 
found? 

The ~ Sir .d.ward Bental.aU.: (a) and (b). Yes, except that ~  

officer concerned has not been newly IrPpointecl,but has been traDsfened from 
tha Bengal Assam Railway in view of his 30 years' continuous experience of, 
Stores Department work on Railways. 

(c) Of the 150 new subordinate employees  engaged in ~ conneotiion, 3& 
are M ~  

(d) The re·organization of too 6z.COm}!any's S~  adminisiira.ion with a 
view to introducing eSllentill1 State Railway procedure and! forms as required 
.by the State Railway Stores Code, a copy of which is available in the Library 
of the House, is progressing satisfactorily. As regards the latter portion, it is 
too early yet to 81l8eSS the financial results of the re.organization. 

CATERING ON O. T. RAILWAY 
999. *](r. Kuhammad .auman: (a) Will the Honourable Member for 

Railways be pleased to state who are the contractors for catering and vtloding 
on the entire Oudh and Tirhut Railway? 

(b) Is it a fact that Hindu and Muslim refreshment room catering is given 
to a Hindu caterer and that no Muslim has been given the contract? 

(c) When are these contracts due for renewal? 

The Honourable Sir Edward B ~  (a) I lay on the table a list of 
oontractors for all types of oatering nnd vending on the entire O· T. ~  

(b) No. Out. of the five contractors for Indian refreshment rooms, two are 
Muslims. 

(c) The contract.s, with the exception of that held by Messrs. Razzak Md. 
Jan & Sons which is renewable every year are not limited to any specmo 
period and are, therefore, not due for renewal on any particular dates. 

Statement 

There are first and second claw refreshment rooms at thlll following atationa on this 
Ba.ilway. In the B. N. W. zone Messrs. G. F. Kellner & Co., hold the contract for these 
Refreshment Rooms and in th'a R. K. zone, Messrs. Razzak Md. Jan & tilon8 run them: 
B. N. W. Zone-

(1) Thanabihpur. 

(I) :Barauni In. 



(3) Sonepon. 

(4) Chupra. 

(5) Sav.an. 

(6) Bhatni. 

(7) Gorakhpur .. 

(B) Basti. 

(9) Gonda. 

;l {10) Muzatfarpur 

{H) Samastipur. 

{12) Motihari. 

(13) Narkatiaganj. 

(14) Mau In. 

(15) Raxaul. 

STARRED QUESTIONS KND AN;sWERI' 

(16) On Mokamehghat, and· 
Palezaghat Steamers. 

R. "" K. Z"ne-
(1) Kathgodam. 

(2) Mailani. 
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Messrs. Razzak MJ. Jan and Sons have a1llo the contract for rwming & dining car 011. day 
trains between Barally and Kathgodam. . 

There arEl Indian Refreshmoant Rooms at the following stations and the names of contrac· 
1.ors appointed to run them are shown against each. In these Refreshment Rooms meals 
for all classes of passengers are served: 

Station8. 

(2) Aunrihar In. 
(1) ThanabihpUl". 

(1) Eallia. 
(2) lluzaffarpur. 
(3) Darbhanga. 
(4) Samastipur. 
(5) Gorakhpur. 

{I) Sonepore. 
(2) Barauni In. 

{I) Gonda. 

Oontracton. 

} Messra. Singh & Sonl. 

.  } M_. ~  LoU • Co. 

} Rai ·Saheb. H. P. ~  & Sons. 

Messrs. Quadir Bux & Sons. 

(1) Kathgodam. Messrs. Razzak Md. Jan & Sons. 

DISPOSAL OF STOCKS OF ARMY VEHICLES AND STORES. 

1000. ·lIr. R. 0; .orris: Will the Honourable Member for Industries and 
Supplies please state: 

(a) when lists will be available from the Director General of Disposals, 
detailing the army ~  an<l. stores (U.8 . and British), by types, in stock 
for disposal; and 

(b) when the prices of the above will be known; also their eondition and 
delivery points '! 

The Honourable Mr. A. A. ~  (a) Catalogues of all slll"pluses will be 
issued· monthly by the Director General of Disposals. It is expected the,t the 
first ca.wlogue will be ready in April 1946. 

(b) The price policy ~ under consideration but this will he settled before 
ffilrpluses are available for disposal. The location of stores and their condi-
tion will be indicated in the catalogues. . 

INCREASED TRAvELLING ALLOWANCE AND OTHER RELIEF TO BLocx MAnrrAINERS 
ON N. W. RAILWAY. 

1001. ·Seth Sukhdev:Will the Honourable the Railway Member be pleased 
tc state: 

'\". 
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(a) whether it is a fact that travelling ~ ~  admissi?le to .the :Rail-
way employees has been increased on the North Western ,Railway; if so, the 
percentage of increase; • .  . 
(b) whether any travelling allowance.is paid to the Block Mamtamers; 

(c) if reply to (b) above be in the negative, ~  relief has been ~  
to the Block Maintainers to compensate them for Illcreased expenses durmg 
their tour on duty; 
(d) if it is a fact that oertain categories of staff not ~  to travelling 

allowance have beeu given some compensation towards travelhng allowance; and 
(d) Yes. 

( e) if it is proposed to give a similar relief to the Block Maintainers; it 
not, why not? 

The Honourable Sir Edwa.rd Benthall: (a) ~ reply to the first portion is in 
the affirmative. As regards the second portion, the increase in the travelling 
allowance admissible to non-gazetted employees is asoutoOper cent. 

(b), (c) and (e). The Honourable Member is referred to my reply to parts 
(b) and (e) of his Starred Question No. 844, asked on 12th ~  1946. 

(d) Yes. 

PuBLIOATION OJ!' REPORTS OF ROGER .AND GRADY MISSIONS 

1002. ·Seth Govind Daa: Will the Honourable Member for Industries and 
Supplies please state: 

. (a) whether and if so, when the Government of India propose to publish 
the reports of the Roger Mission and the Grady Mission; and 

(b) whether Government propose to consider the question of publishing the 
same as early as possible, in view of the fact that the statistical' and factual 
details would be pf great assistance on the industrialists of ~  country? 

~  Honourable Mr. A. A. Waugh: (a) and (b). With regard to the Grady 
\fission, I invite the Honourable Member's attention to the answer given on 
27th February, 1946, to question 54l. 

Government will examine the question in relation to the Reports of the 
Hogel' Mission. 

UNSTARRED QUESTIONS AN])" ANSWERS 

TRANSFER OF CERTAIN TIMBER TRANSPORT PRIORITIES AND PERMITS 

l22 •. ~  GoviDd Daa: (a) Will the Honourable the Railway Member be 
pleased to state whether he is aware of the fact that the Timber Transport 
Aclvisory Committee at Nagpur issued timber transport priorities and permits in 
favour of a Forest Contractor of Seoni, District Chhindwara, Central Provinces 
and that the District Traffic Superintendent, Bengal and Nagpur Railway, 
Nainpur, transferred three of these in favour of a dealer of Delhi without any 
authority to do so and in spite of the instructions of the-Chairman of the Timber 
Transport Advisory Committee, Nagpur? 

(b) Is it not a fact that this matter was brought to the notice of the Chairman, 
Timber Transport Advisory Committee, the District Traffic Superintendent, 
Bengal and Nagpur Railway, Nainpur, and the anti-corruption department of 
the Government of India? Has any inquiry been made in the matter? If so, 
with what results? . 

(c) What steps do Government propose to take in the matter now? 

The Honourable Sir Edward Benthall: (a) The Honourable Member has not 
indicated the date of the occurrence, but it is assumed that he is referring to a 
transaction of Mayor June 1943, relating to the allotment of ten wagons for the 
transport of sawn timber from Seoni to New Delhi. _ The inquiry I have had 
made into the matter reveals that the District Traffic Superintendent, Nainpur, 
did not 'act in contravention of the instructions he had received from the .... Chair-
man of the Timber Transport Advisory Committee_ 
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(b) As it was 'Suspected that there was some irregularity somewhere, the 
matter was investigated by the. Special Police Staff, War Department. The 
inquiry showed that no irregularity had been committed by the District Traffic 
Superintendent or his office. 

(C) In view of the reply to ( a) and (b) this does not arise. 

PURCHASES OF TIMBER BY CENTRAL GOVERNMENT. 

123. Seth Govind Das: (a) Will the Honourable Member for Industries and 
Supplies be pleased to state whether the Central Government made purchases 
of timber through the Forest Department of the Government of Central Provinces 
and Berar? 

(b) If so, is it a fact that the Supply Department instructed the said Govern-
ment to charge a certain fixed percentage on rates fixed by the Supply Depart 
ment and in spite of these instructions the purchasing authorities charged more 
than the scheduled percentage thereby making a profit of more than 20 per cent. 
permitted under the Defence of India Rules? . 

(c) Is it a fact that the purchasing authority at the same place and at the 
same time has made purchase at different rates for similar material and thus no 
lmiform poiicy has been followed, resulting in favouritism? What steps do 
Government propose to take to remedy the injustice lind inequality thus per-
petrated and the financial loss suffered by the dealers who were unable to sell 
the material in open market due to complete control of transport of timber by 
Government? 

The Honourable JIr. A.  A. Waugh: (a) Yes, Sir. 

(b) No, Sir. The Supply Department purchased timber from the Govern-
ment of C. P. and Bersr at scheduled rates negotiated between the two Govern-
ments from time to time. No instructions were issued from the Supply Depart-
ment to the C. P. and Berar Government laying down the prices at which the 
latter were to purchase timber from. their contractors. The Supply Department 
were, however, aware that the C. P. and Berar Government were making pur-
chases at prices below the scheduled rates paid by the Central Government. 
This difference was intended to cover the overhead charges of the C. P. Forest 
Department in connection with the purchase, production and handling of the 
timber, and not with the object of making profit. 

(c) Tqe ~ paid by the Provincial  authorities for timber bought by them 
were fixed under agreements drawn up between them and the suppliers. As 
conditions differed widely from ~  to ~  the overhea.d charges ~  
different in different localities, and the supphers too offered varymg ~  WIth 
the result that the margin of difference between the scheduled rates at which the 
Supply Department brought timber from the C. P. and Berar Government, aDd 
the rates agreed between the Provincial authorities and their suppliers, also 

varied. 
As far as is knowfi, no compulsion was brought to bear upon forest contractors, 

timber merchants and private forest owners to sell their ~  ~ rates ~
able to them and in the case of those persons who did not w!sh to sell thaI!' 
timber, the ~  to be paid to them were fixed under the agreements drawn up 
between the supplier and the territorial officer concerned. 

The quantities ~ timber purchased by ~  C. P. and ~  ~ ~  ~ 
forest contractors timber merchants and pnvate owners m HHu·44 and HH4·4D 
represented only ~  15 per cent. of the total quantities supplied by the C. P. 
and Berar Forest DspBrtment to the late Supply Department in each of these 
years, the remainder being produced by departmental agency from the Govern-
ment Reserved Foresta. 
In view of the position as explained above, the latter part of question does 

not arise. 
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TRAVELLING ALLOWANCE TO (}. I. P. RAILWAY EXPWYBBs. 

l26. Seth BukIulw: Will tha 1l0nourable the Railway Member be pleased 
be pleased to state: 

(a) whether it is a fact that no travelling allowance is allowed to employees 
011 the Great Indian Peninsula Railway for work for a distance of more than 
five milefl from their Headquarters Station; 

(b) whether such a travelling allowance is refused on the plea that the. dis-
tance by rail-cum-road is short of five miles; 

(c) whether it is a fact that according to rule 203 of the Establishment Code, 
distance is to be calculated on an open line of a ;Railway; if not, ~  other 
instructions have been issued by the Railway Board on the subject; and 

(d) if no instructions have so far been issued, whether it is proposed to clarify 
that the distance is to be on the open line of a ;Railway? 

The Honourable Sir Edward Benthall: (a) to (d). I regret I am not quite 
clear what the Honourable ;Member means. In accordance with l.l.ules 203 and 
208 of the State Railway Establishment Code, Volume I, daily allowance is 
admissible to a railway servant, who is not in receipt of a permanent travelling 
allowance, for a journey on an open line of a railway, if he proceeds on tour 
beyond a radius of 5 miles from his headquarters, the distance being calculated 
from the railway station, provided the duration of his absence from headquarters 
is not less than 8 consecutive hours. These rules apply on the G. 1. P. Railway. 

SANCTIONED POSTS IN CERTAIN CATEGORIES OF ;RAILWAY STAFF 

125. Seth S11khde9,: Will the Honourable the Railway Member be pleased 
to state: 
(a) the total number of sanctioned posts in various grades of the following 

categories of staff on the North Western Railway, separately, for each Division 
on the 1st January, 1946-

(i) Station and ~  Station ;Masters, 

(ii) Signallers, 

(ill) Goods Clerks, 

(iv) Parcel Clerks, 

(v) Booking Clerks, 

(vi) Train Clerks, 

(vii) Electric and Carriage Clerks, 

(viii) Ticket Collectors, 

(ix) (Juards, and 

(x) Train Examiners; 

(b) the percentage of leave reserve sanctioned and actual percentage for 
each Division; and 

(c) if the actual percentage is below the sanctioned ~  what steps 
are being taken to fill up the posts; if none, why? 

The Honourable Sir 'Edward Benthall: I have called for the information and 
will lay it on the table of the House in due course. 

HELKe'nON OF RAlLWAY FOOD INSPECTORS AT KARACHI 

126. Seth Sukhdev: Will the Honourable the Railway Member be pleased 
to state: 
(a) whether it is a fact that a selection for Food Inspectors was held at 

Karachi on the North Western Railway in January last; 
(b) whether the results of the first selE¥ltion were cancelled and a further-

selection held in February; 
(c) whether it is a fact that in the first selection the first two places were 

secured by Hindus; 
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(d) whether it ·is a fact that in the second selection, the first ~  was 
secured by a Musfun· 

(e) whether it is ~ fact that the first selection was cancelled ·by the Divi-
8IOnai Personnel Officer, North Western Railway with tne approval of the Senior 
Assistant Personnel, North Western Railway Headquarters, Lahore; 

(f) whether both these officers are Muslims; and 

(g) what steps Government propose to take to ensure fairness and obser· 
vance of rules of ~  in selections? 

The HOnourable Sir EdWard Benthall: I have called for the information and 
will lay the same on the table of the House in due course. 

DEPOSITS FROM CASH MEMO CLERKS AND MANAGBBS OF RAILWAY GRAIN SHOPS 
AT MOGHALPURA . 

127. Diwan Obaman Lall: Will the Honourable the Railway Member be 
pleased to state: 
(a) the mtmber of persons employed as Cash Memo Clerks and grain shop 

Managers, community-wise, in each Division of the North Western Railway 
incbdillg the Moghalpura Workshops; 

(b) whether they are required to keep any deposit with the Railway; 

(c) whether ·the condition of deposit applies to ne:rmanent employees also; 

(d) whether it is a fact that in the Moghalpura Workshops, communal 
discrimination is observed in demanding and taking deposits; if so, why; and 

(e) if the reply to the first portIon of (d) above be in the negative, wheth6r 
the Honourable Member please lay on the table of the House a statement show-
ing the number of employees, community-wise, who have not yet"" gIven any 
deposit? 

The Honourable Sir Edward Bentball: (a) Information regarding aU the 
Divisions is not readily available and its collection would involve an expendi-
ture of time and labour incommensurate with the results expected. The number 
of staff of the two categories employed in the !)foghalpura Workshops' Grain 
shops is, however, given below, community-wise: 

Graiuahop Cash 
Managers. Memo 

Clerb 

Muslims IS 28 

Bikha 1 2 

HiDdua 1 18 

Government are informed that in addition to the above staff, 9 Registration 
Clerks, comprising 4 Muslims, 4 Hindus and 1 Sikh, are also utilised as Cash 
Memo Clerks when the pressure of work necessitates it. 

(b) Yes, all Grainshop Managers, Cash Memo Clerks and Registration Clerks 
are required to deposit security with the railway. 
(e) The reply is in the affirmative. . 
(d) No. The reply to the second portion does not arise .. 
(e) Government are informed that of such staff of the Moghalpura Work-

shops' Grain shops who are required to deposit security, there is no employee 
who is not complying with this rule. 

PROVISION OF DEPARTMENTAL ENQumy AND CHARGE SHEET ON NORTH WBSTBRN 

RAILWAY 

HIS. DiW'ln Ohaman Lan: Will the Honourable the Railway Member be 
pleased to state: 
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(a) whether rules provide for" departmental enquiry arid charge sheet, in 
case It was proposed to remove.an employee having continuous service of seven 
years or more; 

(b) whether it is a fact that on the North Western Railway, the benefits 
~  to in part (8) above are denied to employees with seven years continuous 

servwe on the ground of their not having been confirmed; if so, why.; and 

(c) what general instructions the Railway Board have issued for the inter-
pretation of the word 'continuous service'; if none, whether it is proposed to 
clarify that the use of the term continuous service in the Discipline and Appeal 
Rules for Railwaymen indicates total service put in continuously? 

The Ronourable Sir Edward Benthall: (a) The Honourable Member is 
referred to Rule 1709 of the State Railway Establishment ~  ~  I, a 
copy of which is available in. the Library of the House. ThIS rule gIves the 
correct position in this respect. 

(b) No. The reply to the latter portion does not ~  
(c) No instructions have been issued as nOIle are considered necessary. 

REDUCTION IN WORKING HOURS OF NON-FACTORY RAILWAYMEN 

129. Dlwan Chaman Lall: Will the Honourable the Raiiway Member be 
pleased to state: . 
(a) how many Railwaymen will be benefitted by the reduction in the working 

hours to 48 per week in the proposed amendment of the Indian Factories Act; 

~  it is proposed to reduce working hours of non-factory Railway-
men also; if so, when the necessary amending Bill will be brought forward; and 

(c) if the reply to the first part of (b) above be in the negative, what steps 
Government propose to take to remove discrimination between Factory. and non-
factory workers in the matter of hours of work; if none, why? 

The Honoura.ble Sir Edward BenthaU: (a) As the hours of work in workshops 
on railways normally do not exceed 48 hours per week, there will be no change 
in respect of working hours after the proposed amendment passes into law. 

(b) The question of reducing the hours of work of staff not falling within the 
l;cope of the Indian Factories Act is being examined in consultation with rail-
way administrations. As regards the latter portion of this part of the question 
necessary action to amend the Hours of Employment Regulations will be taken 
if, as. a result of the examination referred to, it is decided to reduce the existing 
limits of hours of work of staff governed by these Regulations. 

(c) Does not arise. 

~ E SA  TO BLOCK MAINTAINERS DUE TO INCREASED EXPENSES ON TOURING 

DUTY 

130 .. Seth Sukhdev: Will the Honourable the Railway Member be pleased 
to state: 

(8) whether it is a faot that an increase in allowances to running staff on a, 
percentage basis has been made on the North Western  Railway; 

(b) whether any travelling allowance or some such compensation is allowed 
to the Block M ~ on the North Western Railway, in view of increased 
expenses on touring duty; and • 

(c) if the reply to (b) above he in the negative, whether-it is proposed to 
<lonsider their case for some allowance? 

Ifte Honourable Sir Edward Benthall: (8) Yes. 

(b) and (c). The Honourable Member is referred to my reply to parts (b) 
anel (e) of his Starred Question No. 844 asked in the House on 12th Mal'Ch 1946. 



UN STARRED QUESTIONS' AND ANSWERS 2397 

TRANSFER OF E: 1. RAILWAY CLAIMS OFFICE FROM BENARES TO CALCUTTA 
131. Bhri Satya"Narayan SiDha: (a) Will the .Honourable the Railway Mem-

ber please state whether it is a fact that statistics of claims dealt with by class I 
Railways are maintained by the Railway Board? If so, how does the E. I. 
Railway stand in this regard? 

(b) Is it a fact that the E. 1. Railway Claims Office Section "D" was 
transferred to Calcutta from Benares some time in the year 1944 under the 
direct supervision of the Chief Commercial Manager? Will the Honourable 
Member lay a comparative statement of qlRims dealt with by this section and 
the average time taken during two years with the Claims statistics of the 
Benales Office? 

(c) Is it a fact that the efficiency at the Benares Office (Claims) is greater 
than the sections working directly under the Chief CommerciRI Manager, E. I. 
Railway, Calcutta? If not, what is the fact? 

(d) Will not the Honourable Member look into the advisability of allowing 
the Claims Sections of the E. I. Railway which deal with the claims pertaining 
to the Allahabad, Lucknow, Moradabad and Dinapore Divisions to remain at 
Benares in the best interest of the public and business circles of the United 
Provinces and Bihar? If not, why not? 
(e) Will the Honourable Memb'er postpone the transfE!r of the Claims Office 

from Benares to Calcutta for the present till food situation and housing condi-
tions become easy in Bengal, and not force the transfer under the pretext of 
direct control by the Chief Commercial Manager? 
The Honourable Sir Edward Benth&1l: (a) The Honourable Member is 

referred to paragraph 52, pages 33 and 34.. Chapter IV of Vol. I of the Report 
by the Railway Board on Indian Railwavs for 1944-45 which is available in the 
Library of the House. • 

(b) Yes. One Section of the main Claims Office dealing with compensation 
claims regarding parcel consignments booked to. Howrah and Calcutta stations 
and goods and parcel traffil' b')oked to other stations on -the Howrah Division 
was retransferred from Benares to Calcutta in August 1944 as this was found 
necessary in the interests of efficiency. The information asked for in the latter 
part of the question is not readily available. Figures are being compiled and 
will be laid on the table of the House in due course. 

(c) The answer is in the negative. It will be incorrect to draw any 
comparison between the standard of work of the main Office and any of its 
branches. Results can only be judged as a whole. 

(d) No, Sir. The Claims Office is an integral part of the Headquarters 
Commercial organisation and was temporarily shiftea from Calcutta to Benaree 
only as a. measures of war emergency. It is not possible to give prior considera-
tion to the interests of particular localities. The question of administrative 
effieieney must be considered from the point of view of the ~  E. I. Railway, 
which involves correspondence in connection with claims matters over the whole 
of India.. 

(e) It is the intention to bring the claims office back to Calcutta as soon as 
accommodation is easily available. The food situation will also be taken into 
account, but it is believed tha.t the position in this ~  at Calcutta is not 
more a.cute than at Benares. 

DISCONTINUING GRANTING OF CERTIFICATES BY GUARDS TO PERSONS UNABLE TO 

BUY TICKETS ON OUPB AND TIRBUT RAILWAY 

132. Kr. B. B. Varma: Is the Honourable the Railway Member aware that 
the Administration of the Oudh and Tirhut Railway have prohibited the issue 
of certificates by Guards of trains to those passengers who happen to be unable 
to purchase their tickets before the arrival of trains? If so, does he propose to 
consider this demand, ~  restore the pre-war ",ystem? 

I 



2898 LEGISLATIVE ASSEMBLY [14TH MAR. ~  

'l'b.e 1I01101U&bie Sir Edward Bentl1&ll: Yes. As a resula of the abnormal 
conditions created by the War the privilege has been withdra.wn with a view to 
discouraging passengers travemng without tickets when trains are ~  over-
crowded. The question of re-introducing this privilege will be conSIdered as 
Boon as conditions return to normality. 

TRAVELLING TICKET EXAMINERS' FLYING SQUAD ON OUDH AND TIRHUT RAILWAY 

133. Mr. B.  B. Va.rma: Will the Honourable the Railway Member please 
state :, 

(a) the ~  of Travelling Ticket Examiners, ~ thei:-scales of. pay; 
who were taken in service in 1936 and in 1941 as Travellmg TIcket Exammers 
F1ying Squad on the Oudh and Tirhut Railway; and . . 
(b) if it is a fact that in making promotions and confirmatIons ~ grantm.g 

increments in time-scales of pay, seniority, in service was not taken mto conSI-
deration while giving preference to juniors? 
The Honour&bl& Sir Edward Benthall: I regret r cannot undertake to 

examine whether· the promotions and confirmatIon effected when the railway 
was under the Company management were made on the basis of seniority or 
otherwise. ' 

WARNING TO RAILWAY STAFF AGAINST APPROACHING Mi. L. A.'s FOR REDRESS 

OF GRIEVANCES 

134. Mr. B.  B. Varma: Will the Honourable the Railway Member please 
state: 
(a) if it is a fact that recently the Railway Board have directed Railway 

Administrations to warn the staff under them from approaching the Honourable 
Members of the Central Legislature for the redress of their grievances; if not, 
what the fact is; 
(b) if the reply to (a) be in the affirmative, whether he proposes to place 

those directions on the table of the House; if not, why not; and 
(c) the procedure prescribed by the Oudh. and Tirhut Railway Administration 

under which their employees could have the redress of their grievances; if no 
procedure is prescribed, the reBSOQS therefor? 

The Honourable Sir Edward Benth&1l: (a) The Honourable Member is 
probably referring to the circular issued in September, 1945, asking railway 
administrations to remind the staff of (i) the undesirability from tne point of 
view of discipline of approaching the Members of the Central Legislature with 
a view to having their individual grievances, which are rarely of public import-
ance, made the subject matter of interpellations and (ii) the fact that disclosure 
to non-officials of information which has been obtained from official sources 
entails a breach of Rule 17 of the Government Servants' Conduct Rules. 
(b) .r lay on the table of the House a copy of the circular in question, toge-

ther WIth a copy of the Home Department Office Memoranda referred to therein. 

(c) Railway servants have the right of appeal to the competent authority 
through the proper channel and. the rules on the subject are contained in Rules 

~  tc? ~ of ~  State .Railwav Establishment Code, Volume r, a copy of 
whlCh IS avaIlable m the LIbrary ,)f the House . 

GOVERNlIBNT OF INDIA 

RAILmAY E A ME~  (ItAILWAY BOARD). 

No. 'E·45·G.S.·13 (2). 

. Dat.ed Neu' Dellt.i, fhe "2ht September, 1945. 
The ~ ~  papers. are forwarded to the General Managers. State·managoo Rail. 

ways. DlTector Radway Clearmg. AC<!ounts Office. Secretary, R. R. A. C., Gem'lral Eecre-
tarv, I. R. C. A .. and the PreSident. N. W. Railway Seryice Commission for information 
and necessary adion. This is in continuation of Railwa,' Board's letter No. 876E·22 dated 
20th June, 1922. f ' 

M. E. BARTLEY, 

Deputy Diru.tor, Raill/)Q1i Board. 
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Pape1'8 fonoard;d. 

COpy OF THE HOKE DEPARnlENT MEMO. No. ~ BL  DATIID 1&rl1 JUNK 1945 (WITHl 
ENCLOStJ1LB). 

OFFICE MEMORANDUM. 

SUIIJECT :-Pructice uf the Secretariat ~  approaching me'lll.beu of the Leg;"iatuf't': 
with a view to airin[J their !lrievance8. 

The undersigned is directed to refer to the Home ~  Office Memorandum No: 
F.-369, dated the 8th June, 1922 (copy enclosed) on the subject noted above, and to say that. 

~  cases have recently been brought to notice in which Government servants employed in. 
the Secretariat must have approached Members of the Central Legislature with a view to· 
having their individual grievances made the subject ~  of interpeUations in ·the Cham-
bers. Apart from the fact that such a conduct is highly undesirable from the point of view' 
of office discipline, the procedure adopted usuall:; 'antails, as stated in the Home Depart-
ment Office Memorandum rolferred to above. a breach of rule 17 of the Government B-ervanta. 
Conduct Rules. 

2. It has been BuggesteLl that the recurrence of cases of this kind is to a large extent due' 
to the fact that mOilt of the new members of -the Secretariat establishments are not made' 
fully aware of tha provision of rule 17 of and of the consequences which may follow a· 
breach of the rule. It is therefore requested that the Finance Department/etc., may 
again bring to· the notice of their staff th'e provisions of this rule and the warning conveyed' 
in the Home Department Office Memo. No. F.-369, dated the 8th June, 1922. The substance' 
of the present Oftice Mamorandum may also be communicated to the offices subordinate to. 
the Finance Department/etc. for informaton and necessary action. 

~ 

COpy OF AN OFnCE MEMORANDUM No. F.·369, DATED THE 9rH JUNlI 1922, FROM: TIn: GovmN-
MENT OF INDIA, HOMII DEPARTMENT, NEW DELHI, TO ALL DEPARTMENTS OF THE GOVERNMENT' 
OF INDIA, 1I:l'C. 

Cases have come' to the notice of the Governrnant of India in which members of the-
Secretariat establishments have approached Members of the Legislatures with a vmw to. 
having their individual grievances made the subject of interpellations in the Chambers. 
Apart from the fact that the questions involved are rarely, if ever, of public importance, the-
practice usually antails the disclosure to non,official persons of information which has been 
obtained from official sources or halO come into the possession of the members of the Secre-
tariat in the course of his official duties; and any Bllch diBclonre is IS breach of rule 17 of' 
the Government Servants' Conduct Rules. The nndersigned is therefore directad to request 
that the attention of the office ~  in the Foreign and Political/etc. Department 
may be drawn to the provisions of this rule and that they may' be warned that any communi-
cation to a Member of the Legislature which involves an infringament thereof will be· 
severely dealt with. It ia further requested that the Buhetance of this l\lamorandum may 
be communicat'ild to the offices subordinate to the Foreign and Political/etc .. Department. 
if any, for informatio1l and necessary action. 

COpy OF LETTER Nr,. 876·E-22, DATJm THE IDrH JUNE 1922, FJl.OM THE A'!I!'IBTANT f)¥.CRETARY,. 
RAILWAY BOA1I.D, TO THE AGENT, N. W., E. B. AND O. &: R. RAILWAYS, ETC. 

lJillclosllre to 7Io7l-official pereo'l8 oj .formatio71 which has been obtained tr(A1l, official ,'·urcell .. 

I am directed to ~ that cases have come to the notice of the Government of India 
in which Government servants have appro-.ched members of the Legislatures with a view' 
to having their individual grievances made the lubjact of interpellations in the Chambers. 
Apart from the fact that the questions involved are rarely, if ever, of public importance, 
the practice usually entails the disclosure to non-official persons of information which has. 
been-obtained from official sources or has come into the possession of the Government Ser-
vant in the S ~ of his official duties and auy such disclosure is a hreach of Rule 17 of 
the Government Servants Conduct Rules. I am therefore to request that the attention of' 
the staff generally undar your control ~  be drawn to the provision of this rule and that 
t.hey may. be warned that any commuriicaion to a Memb",r of the Legislatures which involves an. 
infringement thereof will be severely dealt with. 
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INCONVENIENCE TO PUBLIC DUE TO SHORTAGE OF STAFF AT CERTAIN STATIONS ON 

OUDH J,ND "TIRHUT RAILWAY 

135. Xr. B.  B. Varma.: (8) Will the Honourable the Railway M~ ~  
please state if he is aware that due to shortage of staff at .the M ~  
Bettiah, Motihari, Muzaffarpur, Chapra, Mahendrughat and ~ S ~  
.on the Oudh and Tirhut Railway the Travelling public are put to great mconvem 
·ence during booking hours and purchasing of tickets? 

(b) Does he propose to remove the inconvenience? If not, why not? 

The Honour&ble Sir Edward Be.nth&1l: (a) The reply to the first part of ~  
'question is in the negative. The O. T. Railway A ~  reports that It 
is not a fact that there is shortage of staff at the statlOns mentIOned or that :he 
travelling public are put to ~ during ~  hours and purchasmg 
.of tickets. The latter part of the questlOn does not arIse. 

(b) This does not arise. 

HEARING ApPEALS BY HEADS OF DEPARTMENTS ON OUDH AND TIRHUT RAILWAY 

136. Kr. B.  B. V&rm&: Will the Honourable the Railway Member please 
-state : 

• (a) if it is a fact that the General Manager and other Heads of Depa;tments 
-on the Oudh and Tirhut Railwav are the authorities to hear appeals .agamst the 
orders of their subordinate ~  i.e., District 'l'raffie Sllpp,rintendent. flt.C .. 
if not, wha.t the fact is; and 

(b) if it is a fact that on appointment of a subordinate officer to the post of 
the Head of a Department or General l\Ianager he has to hear an appeal against 
"bis own ~ passed as a subordinate officers; if so, how far it is permissible 
. and admissible in administering justice? 

The Honourable Sir Edward Benthall: (a) Detailed rules on the subject are 
contained in rule 1717, as amended by Correction Slip No. 11, of the State Rail-
way Establishment Code, Volume I, a copy of which is available in the Library 
-of the House. 

(b) Yes, though cases of this nature are not frequent and Government have 
no reason to believe that officers referred to would hesitate to alter their own 
-decision if fresh arguments brought forwara in an appeal demand that course. 

GROSS MISUSE OF TIMBBB TRANSPORT PRIOJUTIES BY M. E. S. ~ BS 

13'1. Seth Govind Du: Will the Honourable Member for Industries and 
':Supplies be pleased to state: 
(a) whether he.is aware of the fact that gross misuse of timber transport 

;priorities, issued to the Military Engineering Service contractors has taken place 
.. d uring the war; 

(b) whether he is aware that one such act was brought to the notice of high 
ranking officers of the Central Province T.  T. A. C., Nagpur when in the month 
<If March 1943, timber under transport for military' works at Pung-son by a 
M. E. S. was publicly sold a.t Nagpur by an M. 'E. S. contractor, at the railway 
timber siding, and that at the instance of the then Divisional Traffic Manager, 
'Great Indian Peninsula Railway and the Personal Assistant of the C. C. F., 
·Central Province and Berar, material ~  to !tD M. E. S. contractor of 
-wagons 64867, 00862 and 00608 from PatXlhurna to Nagpur and from Ramakona 
to Nagpur was purchased by a te8t purchaser; and . 

(c) if it is a fact that an inquiry was made in the matter, and, if so, what the 
-result of the inquiry was and why the matter was hushed up? 

The Honourable Kr. A.  A. W&ugh: (a) No, Sir. 

(b) and (c). The information is being collected from the Government of 
.c. P. and Berar and will be laid on the table of the House in due course 



THE E~E AL BUDGET-LIST OF DEMANDS-contd. 
SECOND STAGE-rontd. 

E~A  Ko. ll-ExECUTIVE 90UNClIr-Contd. 

Paucity of MuslimlJ in Officers and Ministerial Grades of Departments; non-
appointment of Muslims in Hey Posts and retrenchment of Muslims where 
they are les8 than 25 per cent.---concld. 

1Ir. President: Discussion will now be resumed on the cut motion of 
Mr. Jaffer. 

Sir Mohammad Yamin Kha.n (Agra Division: Muhammadan Rural): Sir, I 
am very thankful to my friend Mr. Sri Prakasa for the very nice speech he 
made yesterday. If people like Mr. Sri Prakasa come forward to .help in 
tlolving this very complicated problem in this country, I think matters can be 
easily solved. Men with broad views like Mr. Sri Prakasa are needed to 
handle this complicated problem which has been facing this House since 1922. 
1 I remember in 1922 for the first time this matter came before this· 
2 NOON House, and after that it has been brought in year after year. 

'L'wenty-four years have passed 'since then. If Government had been serious 
in solving this problem, I think there would not have been a single member 
,on the ::\Iuslim League Benches to get up and ask about the. number of Muslims 
in service. I remember that for three years past no question of this kind was 
debated here simply because of the abnormal conditions. prevailing in the 
country: on account of war conditions ventilation of this grievance was not 
Bought. After several· yeal"8 this question has come up again and it would 
be the best solution if Government decides this matter once for all, so that 
we ma.y never have this question again on the floor of this House. If t·he 
present Government really thinks they a·re abdicating and going to hand over 
charge to the other Government, it will be right and proper that t;hey should 
not leave a legacy of this kind· which has been witnessed year after year in 

~  House-they must find out some kind of solution satisfying all sides nnd 
all parties. 

f am very glad that some Honourable Members from the Congress Benches 
said yesterday that they were prepared to give even cent. per cent. seats to the 
Muslims. This was a. very nice gesture, anq. if this kind of spirit is evinced 
they will find that the Muslims will not demand anytliing more than their 
tights. 
.  I had ~  kind of problem before me in tbe committee which waE' sitting 
1Il Lon.don In 1933; and when I fouI!-d .that people could· not come to any agree-
ment m other places, we came, wlthID ten minutes, to an agreement of this 
problem, w'thlch WM supported unanimously; and it is recorded that it is the 
'unanimous desire of the Hindu and Muslim Members of the leo-islature-we 
decided that ~  ten minutes. This matter can be aecidea'" easilv but 
unfortuna.tely Government is not paying much attention to solve ~ pro-
blem .... 

Sri •. Ananthasayanam Ayyangar (Madras ceded Districts and Chittoor: 
Non-Muhammadan Rural): They do not want to. 

Sir Mohammad Yamin Xhan: When this question came up here in 1928. 
or 1929, one very revered and respected Hindu gentleman, Pandit Madan 
l\fala-:iya said that the Muslims must get their quota. That was 18 year;; 
ugo-IO 1928 or 1929, I forget which vear it was. Mr. ~ then said that. 
it. ~  . to be the policy of the Government that they should keep the 
M ~  d1B?ontented and by this discontentment the Muslims should go 'On 
3sking questIOns and blaming the Hindus, ~  by t.'hese tactics thev may 
g? ~ keeping up the quarrel in this House, and thus continue the quarrel out-
tilde ill the country also. Mr. Jinnah also said then that if the Government 
seriously wanted to stop these communal questions, thp. best way was to come 
~ a solution. Now nearly 18 years have passed and I st.ill find that this ques-
tIOn is being debated and there is still discontent in the matter. 

( 2401 
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_ [Sir Mohammad Yamin Klian. ] 
My friend Mr. Jaffer gave figures about mauy Depm1iments of tate Govern-

ment of India and Khan BnlI1ldur Habibur Rahman also gave same figures 
of ether Departments. They show that Government has not. seriously attend· 
ed to this problem and try ~ do away with it. It is time now that a policy is 
adopted which would bring atout 8 pHlDanent solution and l'Ot a hnIf·hearted 
E!olution. In 1934 the Home Department passed a resolution. It was 'Very 
good and I am thankful to two old friends who were here--one was the Home 
Member and the other the Home Secretary, Sir HaTTy Haig and Sir Maurice-
Hallett. They did· a lot, but though they made a great advance the problem 
is still there. Where there is a quota fixed for new recruits, We find tha,t in 
other ways the Muslims are thwarted in their propel' desire to get promotion. 
There is 110 quota for the f;uperior grades to which peopie are promoted from 
the lower grades. This means that half the number of jobs are tilled through 
promotion and half through direct. ~  if there are SO jobs, 40 are-
reserved to be filled in through promotion and the remaining 40 through direct 
reeruihnent. Xow the ;'.'[l\""almans are entitled to 25 per cent. of jobs which 
are filled through direct recruitment, that is 10. But they do not get their 
share out of the quota reserved for promotion, with the result that insi1ead of 
getting 20 out of SO, they actually get 10 out of SO, and that is the cause of 
heart-burning. This creates 3 bad atmosphere in this House. I want the-
Government 110 see that their instructions are carried out properly both in 
Jetter and in spirit-
I remember, Sir, in 1939, when the war broke out, and the HODOUra.,-*e-

Sir John Thorne was officiating as Home Member, II deputation called upon 
him and a representation was mAde to him bv several Members of the Muslim 
League Party to the effect that a quota for Muslims sliould be reserved, in the-
temporary posts which would be created due to the war. He gave an assut· 
ance that this would be done, but when the war progressed it was found thab 
it was not practicable because people were required to ta..ke up jobs immediately 
ann n sufficient number of Mus1ims was not coming torwaTd. The MusUm 
Members realized that it would not be reasonable to inSIst· on this· to be foil:.. 
lowed  inva.riably, and they told the then Home Member, Sir Reginald Maxwell 
that they would be satisfied if l1'T! assurance Was gIven t.bs4; at tbe time of 
retrenchment this fact would be taken into consideration and the Mussalmans 
would be compensated for the loss which they had sustained at the .time oE 
recruitment, and that the Muslims would get their shaTe among the staff whlx 
wc-uld be permanently retained after the war. Sir Reginald Maxwell could 
not; commit himself to anything, but he said that that was a reasonable demand 
and it would be taken into consideration at the proper time. Now, Sir, ~  the-
proper time to rectify this position. If MuasalmaDS did not get. the 
opportunity to fill their quota at the time of recruitment, now at 
least their number is enough to make up their 25 per cent. in the-
posts which will be permanently retained. I therefore say that as 
far as possible retrenchment in all the Departmenj;s should be done-
in such a mlIDner that the percentage of Muslims, which in 1922 was 2} and 
which after 22 yeQ.:rs of clamouring has increased to 6, should be raised to 25 
. per cent. which they deserve. If in the permanent cadres the percentage of 
Muslims is low, then the temporary Muslims hands may not be retrenched 
until t,heir quota is full. This can be done easily, and if this policy is adopted,. 
I am sure this problem will be solved. 

Sir, we no not like it to be said that Mussalmans are communalists and they 
talk about jobs. Nobody is happy to bring forward this question of jobs to this 
House, but what is to be done? There are hungry,  needy people who want 
jobs; they deserve but they do not get jobs and naturally when they do not get 
their proper share in Government services thev come to us. I quite agree with 
mv Honourahle trienn. Mr. Sri PrakRsA. that people should not be anxious to 
come in Government service and thev should seek other employments. Several 
communities \\'ho hAve been in business and have Lawyers and are highly qbalified 
in other respects and who can get other jobs. also try for Government jobs. 
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'l'hey should not do so. But there are certain other classes who have done 
nothing but Govemment service during the last ~  or ~  hundred years. 
-They are being ousted; where should they go? It WIll take time for ~  ~  

to take to business, and until then Government have to find a solutlOn of thIS 
problem. 

1 personally think, Sir, that Government is not really serious to solve this 
question of maintaining proper communal ratio in Government services. I can 
give you an example. })urmg ttte war many Departments have been created· 
.and t40usands of people have been appointed. Although all these jobs are of 
a temporary nature, but still it is ridiculous to find taat, for instance in the 
War Transport Department, out of 33 posts of officers' grade not a single one 
bas been given to a Muslim. Can it be said that no Muslims were available or 
Muslims are not considered tit for these jobs? No. I fiind that people have 
been recruited from different 'falks of life--trade, 'business, engineering and so 
()ll-but not a single M ~  has been taken in the \V ar Transport Department. 
On the Roads side in the same Department out of 34 officers there is only one 
.l\fuslim--one of the Assistant Secretaries. Out of 10 Superintendents there are 
2 Muslims, and on the top of it people who have already put in their full service 
and have retired are ie-employed and are being kept on still, and younger people 
are not given a chance. Why is it· that the l\fussalmans are deprived of their 
,due share in the War Transport Department? It proves that Government are 
not making any serious attempt to see that their instructions are actually 
carried out in practice. What actually happens is this: If one man gets in, 
he tries to bring as many of his friends and relatives as he can at the cost I)f 
.others. It is the duty of the· Home Department to keep a watch on these 
things. They ~  iIlstructions but I wonder if they ever try and see that 
their instructions are complied with. The other dav the Honourable the Home 
. Member, in reply to a question, gave a big ratio of Muslims in certain Depart-
ments. On examination I found that  that ratio included the chaprasis, the 
-daftris, and so on. If he includes them in the total number in the whole 
Department, it is all right. But the question il> how many Muslims are there 
in the Officers grade. Is there anybody in the Officer grade, sa.\'· , in his own 
Department? Has he got a Muslim Additional Secretary, or Joint Secretary, or 
Deput.y Secretary, or Under Secretary? Yesterday in reply to a question the 
Honourable the Labour Member said, 'There is the Chief Engineer'. 

An Houo1ll'&ble "mbar: In name. 

Sir ](obammad Yamin Khan: I know, but he is in the P. W. D. What 
about the Secretariat? How many M ~ officers are there? Has he got a 
Muslim Secretary, or Joint Secretary, or Deputy Secretary, or Under Secre-
-tary? Not a single one out of these. It is not difficult to find out how many 
there are. Just take up the telephone directory and go through the names of 
.officers in the various Departments. I sav th'at this is the time to create a 
good atmosphere in the country; let us. ~  a brotherly feeling. WhV should 
~ ~  an animosity between the various communities? Why do you do thing 
ill such a way that. one people are forced to call bad names to others? Why not 
solve the problem m  a propel' way? I suggest, Sir, that if the Honourable the 
H?me Member ~  up this matter seriously and in his own hands, its solution 
'WIll not be very dlffic'!lt, Sir, I support the motion. 

The Honourable Sir John Tllome (Home-Member): I leave to my colleagues 
Tepresenting the other Departments to deal, so far 88 possible wiLhin the i:ime 
_ limit, with the complaints which .have been m'ade. I admit fuat Sir Mohammad 
Yamin Khan has just added my Department to the list, but I will deal with that 
·at a later stage. My main concern is with the Government of India Resolution 
·of 1934 which has been quoted by most speakers today. May I remind the 
'House what exactly the policy laid down, 80 far as Muslims are concerned, in 
+J,,, Rellolution is. Paragraph 7 sayA: 
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"In the Indi&Il Civil Service and the Central and Subordinate senices to which recruit-
ment is made on an all-India basis, "the following rules will be observed: 

b fill d b d·  t recruI'tment of Indi&Ils will be (1) 25 per cent. of all vacancies to e  e  y Hec 
reserved for Muslims. .  .  .  . 

(2) Wlran recruitment is made by open competition, if Muslims. or the other minority 
communities obtain les8 than these percentages, these percentages ~ be secured to them 
by means of nomination. If, howev·er, MusliJ;ns obtain more than their reserved ~~  
in open competition no reduction will be made ill the . percentage reserved for. other ~  
While if ~ other minorities obtain more than their reserved ~ ~  ill open competl.· 
tion, no reduction will be made in the percentage reserved for Mushms. 

1 need not read the other parts of the Hesolution but .what I ~  to stress 
is that the undertaking given ill that applies only to direct recrUltment .. In 
paragraph I) we get a sentenee: "They (i.e. the rules) ~  only to drrecli 
recruitment and not to recruitment by promotion which Will contillue to be 
made as at present, solely on merit." 

\Vell, 1 know, of course that my Muslim friends complain that at present 
prolllo(ions are not made solely 011 merit. But I caimot offer any undertaking 
that as a general statement of ~  thl' Government of India wilf now go b.ack 
on what is stated in this Hesolution in regard to appointment by promotiQn. 
Now, Sir, what is the position which has after ten years or more resulted from. 
the operation ·of this Hesolutioll '! I laid on the table the other day in response 
to a question of my ~  friend, Mr. Jaffer, a statement which many in 
this House may not yet have read, which gave figures for the position, after ten 
years, that is from 1st January 1tl35 to the 1st January 1945. It shows the 
percelltage illcreases during those ten years in various services, i.e., the Indian 
Civil Sen·ice, the Central services of various classes, the subordinate services and 
so on. Now the percentage increase for M ~  in all services taken together 
ill those ten yean; is 2·55 per cent. In some services it is considerably higher. 
For instance in the Indian Civil Service it is over 5 per cent., in the Central 
Services, Class I and Class II it if; between 3 and 4 per cent. But the figure 
for alt services together is 2·55 per cent. The resulting position is that in all 
services together, the proportion of Muslims on the 1st January 1945 is 20·67 
per cent. There again in various flervices there is some difference. In the 
Indian Civil Service it i.s over 20 per cent. In some other services it is as 
low as 15 and 16 per cent. Well. Sir, appended to that statement are a note or 
two which I think would be of use if I read to the House, because if I did not 
J'ead them to the House I should have to say much of it out of my head. 

"The increase of representation of tiro! ~  communities would probably have been 
more marked but for the war, (1 know "'11 Honourable friend, Sir Molammad Yamin Klum 
hru recog7liaed that during the war a large number of new posta, requiring special and 
technical qualificaticns were created suddenly &Ild it was not always possible to find suitable 
minority candidates on short notice &Ild the attractions of military service reduced the 
numbers available for civil posts. The extent of the problem is indir.ateCl by 
the war-time recIUitment to the subordinate services where the number of temporary post. 
increased from 4,519 on the 1st J'anuary 1939, to 46,700 on the 1st ,Tannary 1945. All 
permanent recruitment to the Central Services was however stopped from June 1942, 76 
pilr cent. of permanent vacancies being reserved for war service candidates and the 
remaining 30 per cent. for temporary employees under Government. Govelnment have 
issued instructiolls that in filling the 70 per celit, reservation for war service candidatM 
and the 30 per cent reservation for temporary men, the rules regarding communal representa.-
tion should be strictly followed. Government have further directed that where retrenchment _ 
is necessary (and thi. was a point raiBed by ae1)eral of my Mll8lim tri3nth) the tempor8.r1 
IItall should be 110 discb!\rged that the composition of the persona retainerl is, as far 11& 
poBBible, in accordance with the communal ratios prescribed for recruitment." 

Now, Sir, I do not quite follow what my Muslim friends want.in regard to 
retrenchment. I should have thought. so far as I could understand their request 
that the order to which that note refers meets the demand, but if that is not 80. 
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if there is some loophole in this arrangement which they do not like. I shall be 
very glad to hear .about it and see whether it can be stopped. 

One thing I would point out is this it has neen stated, I thing, at ~ that 
ill the flow of recruits to the armed forces and to ali other forms of war serVlCe,-
the definition covers quite a largt) field in that flow Muslims are represented in 
Ii considerably higher proportion than their proportion in the population. If 
that is so, then clearly they stand a better chance of recruitmeit in the 70 per 
cent. of posts which are now reserved for people with war service. The 25 per 
cent. for Muslims is not a maximum. It is 0. minimum as is clear from the· 
portion of the rule that I read, and if the proportion of Muslims with war E1ervice 
is considerably higher than 25 per cent. then ~ ~  they stand a good chance of 
getting more than 25 per cent. of this 70 per cent. which has been reserved for 
people with war service. 

Now, Sir, it is of course clear from what I have said that Muslims have not. 
succeeded in getting 25 per cent. of the posts in Government service. I think. 
that over on a superficial reading of the ~  of 1934 it could not be held 
that Government have guaranteed that Muslims shall get 2fS per cent. There. 
may be various causes (sometimes unavoidable causes) which ~ prevent that. 
But I quite sympathise with their feeling that 20 per cent. after ten years is 
hardly. good enough; a..nd it is our business, it is the business of the Home 
Departmeent" to come to a conclusion as clear as possible as to the causes 
which have prevented Muslims from filling by this time a proportion certainly 
closer to the 25 per cent. which was fixed for direct recruitment. That applies-
specially to the higher services in the Central Services. In Class rthe propor-
tion of Muslims is 16'05 per cent. in Class II it is only 18·32 per cent. and in the 
superior railway service it is, 15'21 per cent. And those figures, if I were "-
Muslim, would cause me some dissatisfaction. 

What are the causes? The suggestion is that the principal cause is that the 
rules are not properly applied, they are not properly enforced and there are 
influences working against the Muslims in Government service which prevent" 
them from getting their due proportion. As I have said, Sir, there are other 
possible causes and of course the main one is the possibility that there are not, 
especially for certain types of posts, enough suitable candidates from the Muslim 
community. These higher posts in particular are mostly filled in consultation-
with the Federal Public Service Commission, through the agency and contror 
of the Federal Public Service Commission. 

Now, Sir, I was sorry to hear a remark that fell from my friend, Mr. Habibur-
Rahman I think it was. I did not' follow exactly what he said but it seemed to.. 
me that he was making a suggestion that the,Yederal Public SerVice Commis-
sion itself is not properly following the policy which has been laid down in this-
regard. I !Jope that suggestion was pot made and that I misunderstood my 
Hononurable friend's meaning. ' 

Syed Ghulam Bhik Na.trang (East Punjab: Muhammadan): He did not say 
so: he meant no reflection on the Federal Public Service Commission. 

The Honourable Sir .John Thorne: I withdraw my supposition that he had 
said. anything of the sort. He referred to tne Commission bul' I accept my 
friend's assurance. that there was no suggestion of a bias on the part of the 
Commission. I am very glad to hear that. I was going to say that the Federal 
Public Service Commission has proved and will continue to prove a very great 
safeguard not only for the cleanliness of the administration, cleanliness of 
appointments as a whole, but in particular a great safeguard of the rig Tits of the 
minorities as laid down in the resoJution of 1984. 

I quite admit that the present arrangements which have been laid down by 
the Home Department for ensuring that the resolution shall be faithfully carried' 
out are unsatisfactory. I have been looking into them lately, not for the purpose 
of meeting this cut motion but, shall I say, out Of a fundamental desire to do· 
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_my duty. I have been looking juto them and I am not satisfiea with them. 
We take an immense amount of palls. We give the other Departments of the 
-Government of India a great deal of trouble l:.ud when it is all done we have 
_llot got, to my mind, a Clear assurance as to the causes which still prevent not 
.only Muslims but other communities for wholD proportions had been reserved-
.Irom reaching the figures stated in the resolution. We hav.e prescribed returns: 
it is inevitable that returns should be prescribed. We have. if I may say so, 
great difficulty in getting from some of the Departments these returns properly 
and punctually filled up: in particular there are some attached offices which are 
habitual offenders in the matter of the submission of these returns. They are 
.not punctually submitted and when they come they are imperfectly prepared 
and there has to be a great deal of passing to alld fro before We are assured 
that the figures are correct. Even if we get what we have prescribed as returns, 
which should be received by the 1st April relating to the previous calendar year, 
even if we got those returns ~  prepared, they would still, to my mind, 
.not meet the need' which exists. We should still be conducting only a post· 
mortem Oll appoilltments which are largely irrevocable at that stage instead "f 
what I should like to see, a. running check on appointments as they are made. 
I am not imputing to the Departments the motive which my Muslim friends 
impute to them, but I do feel that the duty of my own Department is not 
sufficielltly fulfilled at present, because we have this mass of figures coming 
well after the event and we cannot be assured whether Muslims and members 
of the other communities had not received their proportion of appointments and 
whether the causes are fair and inevitable, I must of course make it clear that 
I am not concerned onl,¥ with Muslims, I think I have made that clear. But I 
_am now consider.ing (I know my Honourable friends have not much respect 
.for that phrase, more especially when a member of Government says that he is 
carefully considerillg or has carefully considered something, but it is an in· 
.-evite.ble phrase) I am considering hew we can improve that position. I should 
.have liked to have something fairly definite to state to the House but I have 
not. It is a very difficult matter. It will mean a fairly elaborate machine. 
We cannot be content with just appointing a Muslim officer and handing the 
job over to him. Nor can we be content, as the mover suggested, with appoint-
-ing a Muslim Deputy Secretary in each Department and requiring him to be 
personally resporu;ible. Neither of those measures would meet the need which 
:seems to exist and that is to have a running check, as appointments are made, 
on compliance 'with t:lle terms of the resolution. I cannot go into more detail 
• .on that at the present moment but I do assure my friends, Muslims and others, 
that I mean business in regard to this. It is 1\ matter on which I should like 
to consult the Standing Committee of the Home Department. If we have anv-
rthingready before the sessi0J?-ends that ~ course will be done. I am not sure 
whether that would be possIble, I fear It may not be. We shall have to 
consult the Federal Public Service Commission over this, and it will not be 
. easy. to get ~  of ,busy men whose headquarters, unfortunately, are not in 
DelhI. :aut If ~  IS an ~  which I can seize, without causing undue 
dela.y, or consultmg the Standmg Committee, I shall certainly do so· and I 

~ repe.at that I do feel that the present position is ~  :nd it is 
'my mtentlOn to do all I Clm to put it right. 

The Honourable Dr. B. R. Ambedkar (Labour Member): Mr. President, it 
must be within the recollection of many Members of this House tbat many 
-stones have been 'hurted at the Labour ~  .  .  .  .  .  . 

liawabZada Ltaquat Ali Xb&D (Meerut Division: Muhammadan Rural): 
'Bricks, not stones .  .  . .' ' 

"n-e BODDJU&b).e Dr. B. R. AmbecJktr: or bricks, during the last week which 
,preceded this cut motion. It is only fair that I should rise in my seat to state 
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bow the position at :Muslims stands in my Department. Yesterday I ~  
to a sort of running commentary by the two speakers who sp'oke on thIs cut 
motion; they gave some figures regarding the position of Muslim employees in 
the different Departments of the Govemn'lent of India. As I listened to ~  
commentary, I cannot help saying that, having the facts before me, I felt consI-
derably proud that the Muslim employees under the Labour Department had 
certainl\' fared much better than the story that was revealed by the speakers 
with regard to other Departments of the Government of India. That this is no 
vain boast but that it is supported by facts is what I propose to do during the 
few minutes that I propose to occupy today. I have collected, and if I may say 
so, I have taken great pains in collecting figures regarding the percentage of the 
employees of the Government of Iudia in the Labour Department, not only in 
the Labour section, but in the P. W. D. and in all other attached offices. figures 
which show what the position of the communitIes is, the position of the Muslim& 
is as well as the position of the other minorities. But I quite realise that 
within the time that I have it would be quite impossible for me to layout in 
completeness the position of these different communities, and therefore I 
propose today merely to give the figures of Muslims-not only t.he totals but 
also the percentages, so that the members of the -:\Iuslim League Party may 
know "'hat exactly the position is. 

1 begin with the communal composition of the Labour Department secre-
tariat; and in doing so I propose to give not merely the figures as they stand 
now, but to give the figures on a comparative basis. I think the comparative 
basis is very necessary and very essential. So far as I have been able to und&-
stand the working of this rule, I think I may say that it is somewhat like shoot-
ing at a target: a target has a bulls eye; it has an inner circle and it has an 
outer circle. The percentages are the bulls-eye, undoubtedly. But I do not 
think that it would at all be possible for any member of the Government of India, 
no matter what his personal predelictions lUay be, that he can arrange the 
services Hilder him in such a manner that he would always be able to hit the 
bulls eye. What I submit is that there should be an ~  on the part of 
every member to see that no community as far as po,;sible is pushed out of 
what is called the centre; and the question therefore that we have to consider 
in passing judgment upon the doi!1gs of any particular Department is to know 
whether the position of any particular class of employees in that Depst·tment 
has deteriorated or has bettered, and from that point of view I think a compara:-
tive statement is the proper way of studying this matter. 

I have collected figures in all eases for 1939 and for 1946-lVIarch. I said that 
I will first present the figures with .regard to the Labour Department secretariaL 
The gaze:ted posts in the year 19B9 were 12 and the Muslim percentage was S 
per cent. In 1946, the total number of gazetted post is 80 and the Muslim 
proportion is 20 per cent. I will give the figures for the non-gazetted posts. In 
1939 the total number of such posts was 75 and of that the Mus!ims had 23 
per cent. In 1946 the total number of posts was 457 and the percentage of 
Muslims is 24. ' 

Now I will come to that much-talked of C. P. W. D. I will give the figures 
for the gazetted posts. In 1939 the total number of gazetted posts in the 
c. P _ W. D. was 43, of which the Muslims had 21 per cent. In 1946 the total 
1lumber of posts was 181; and notwithstanding the difficulties to. which my 
Honourable friend the Home Member referred in the matter of observing the 
communal proportions during the war emergency, the Muslims had 21'1 pet:' 
cent. Now, this probably may not ql.lite give enough comfort. for the Mover of 
this cut motion; and I therefore propose to take the time of the House further 
to analyse the compOsition of the gazetted posts in the C. P. W. D. in the Jear-
1946, taking the different grades for finding out the percentages. In Superin-
lending engineers, the total posts are 14 and there is one Muslim-which gives. 7 
per cent. Of Executive Enliineers there are 64, and the Muslim percentage is 
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18 per cent. Electrical E ~ a.re 12, and the Muslim. ~ is 6-2/3 Jler cent. 
Assistant [Executive Engineers-the quota for MuslIms 1.S 14 per cent. 
Temporary Engineers total 72 and the Muslim ~  IS 32 per ~  
While discussing the C. P. W. D. one of my Honourable frlends-I forget which 
it wHs-mentioned the question of contracts of the Lodi Road .  .  .  .  .  . 

Mr. Ahmed E. H. Jafter (Bombay Southern Division: Muhammadan Rural): 
Myself. 

The Honourable Dr. B. R. Ambedkar: I think yourself. I forget exactly 
the figure mentioned by the Honourable Member .  .  .  .  .  . 

lIr. Ahmed E. H. Jafler: 5 crores. 

The Honourable Dr. B. R. Ambedkar: His complaint was that in the 
contracts for the Lodi Road works, the Muslim contractors got a very small 
percentage. I forget the exact figure. 

IIr. Ahmed E. H. Jafler: I referred to the Lodi Road Colony in partiLmlar 
and there are so many others in general. 

The Honourable Dr. B. R. Ambedkar: The Honourable Member made his 
-speech towards the end of the day and it was impossible for me to get the 
necessary figures but the figures are these. 

Dr. Sir Zia Uddin Ahmad (United Provinces Southern Division: Muham-
madan Rural): There was no necessity for you to intervene at this stage. You 
{lould have waited for some time longer. 

The Honourable Dr. B. R. Ambedkar: I am very much obliged to my 
Honourable friend for this advice but I thought it desirable to let the Muslim 
League have sufficient time for their other cut motions. That is the reason 
why I intervened. Otherwise it was really a general motion. I had no desire 
to intervene at all and there was no necessity to. It is only to allay the fears 
which some Members have about the Labonr Department that I got up. 

Mr. Ahmed E. H. Ja.:fIer: Very kind of you. 

The Honourable Dr. B. R. Ambedka.r: The position with regard to the Lodi 
Road works was this. According to the information supplied. to me by the 
Chief Engineer, the Muslims have got altogether contracts worth 10'5 lakhs of 
rupees, which is a figure much higher than the figure mentioned by my Honour-
able friend. 

Mr. Ahmed E. H. Jaffer: Out of? 

The B.onoura.ble DT. B. R. Ambedkar: Out of three crores. My Honour-
able friend will  also remember and take the fact into consideration that on 
these works the Executive Engineer was a Muslim? 

Mr. Ahmed E. H. Jaffer: Wha.t about the official pressure put on him not 
to give it to Muslhns? 

The Bonourable Dr. B. R. Ambedkar: My friend is making all sorts of alle-
gations. I hope he has got sufficient evidence to back them up. Nobody 
has drawn my attention to them. If my friend will give me the facts, I will 
certainly make inquiries. 

lIr. Ahmed E. H. Jaffer: I will give it to you on the floor of the House. 

'The Hon.ourable <Dr. B. R. Ambedkar: The fact is that there is a Muslim 
Executive Engineer in charge of these works. The second fact is that an 
officer of the Central P.W.D. who is in charge of works, whether he is a. Muslim 
or whether he is a Hindu, no matter what community he belongs to, he is 
:bound by the Centra.l P.W.D. Code. The Central P.W.D. Code requires that 
the contracts shall be given to a man whose tender is the lowest. I have made 
inquiries overnight and I have been informed by the Chief Engineer that there 
'Was no Muhammaaan whose contract walil the lowest who did not receive the 
.... cmtract. 

'. 
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'Xl. Ahmed 'J:. H • .Tder: On a point of order ..... 

!l'he Honoula.b1.e Dr. B. R. Ambedk&r: I· am not giving way. I have very 
.tittle time. , 
Mr. President: Let the Honourable Member go on. 
The Honourable Dr. B. R. Ambedkar: These rules of the Central P.W.D. 

that the contract shall be given to the lowest bidder are subject to scrutin.y 
from two different directions. One is the Auditor General and the second 19 
the Public Accounts Committee. Both of them would require the departmen-
tal officer who broke this rule to give the necessary explanation as why he 
did so. 
Syed CHlulam Bhik NairIng: That will be a post-mol·tern. 
'The Honourable Dr. B. R. Ambedkar: It is a question whether the rules are 

observed or not. 
Dr. Sir Zia Uddin Ahmad: The rules can be changed? 
The Honourable Dr. B. R. Ambedkar: The Honourable Member knows 

more about it. He did a great deal of work in the Aligarh University. He 
ought to know something about the P.W.D. and doing the work of this kind_ 
I cannot go into it now. 
Let me take the Estate Office. In the Estate Office there are altogether 

8 gazetted posts. Of them one is vacant. There the ~  is that there 
are six Hindus, one Scheduled Caste. There was ODe Muslim who recently 
was sent to his parent province. With regard to the non-gazetted posts, the 
total posts are 235. Of them the Muslims have 18·2 per cent. 
Let me come to what are called the attached offices and I can only give 

the figures in a collective form-not item by item, which would take me vefJ 
long. Here again the position in 1939 :was this. There were altogether 64 
posts. The Muslims had only 1'5 pel' cent. In 1946 the total posts were 155' and 
the Muslim percentage has risen from 1·5 pel' cent to 11·5 pel' cent. Let Ine 
take the noo-gazetted posts in the attached offices. In 1936 the total number 
of posts were 2,238. The Muslims had ··34 per cent. In 1946 the total number 
of !Jon.·gazetted posts had risen to 3; 929 and the Muslim quota is 30 per cent. 
Now, Sir, I will take the Geological Survey. As everybody in the House 

knows, the Geological Survey so far has been only a skeleton. It is during the 
war under the new projects of the Government of India relating to post-war 
.development that we have taken up the work of the expansion of the Geologi-
,ual Survey. We recently made a beginning by the appointment of 13 perma-
nent posts of Assistant Geologists. Now, I would like to 'Iiell my Honourable 
friend the real position so far as these appointments are concerned. We were 
,naturally bound to fill these posts through the Federal Public Service Com-
mission, which recommended altogether 40 names in order of merit. We had 
only to select 13. Out of the 13 there was only olle ::'IIuslim whom we could select. 
Nawabzad& Liaquat Ali Khan: Out of 40 names. 
The Honourable Dr. B. R. Ambedkar: Yes. The names were given in order 

-of merit and we had only 13 posts. Obviously we had to step. with the 13. 
If we had stopped with the 13, there was only one Muslim in that list of 13. 
As I said, these posts are technical posts and therefore we had to be very 
certain about the qualifications. If the Labour Department had stuck to their 
original proposition that they shall only take men recommended by the Federal 
J>ublic Service Commission on  a purely meritorious basis, Lhey would have had 
-only one Muslim Candidate but the Labour Department knowing that ~ 

would not be satisfactory from the point of view of the Muslims went down 
-the list and picked 3 candidates who were far below 13 in order to make up 
-their quota of 4 another thing we have done and which I know some peopla 
might regard as very improper is this. We found that in the office of the 
Director General of Geological Survey there were no Muslim officers. What dhl 
we do. We selected two Muslim students from the University represented by 
-my Honourable friend Sir Zia Uddin Ahmed .... 
Dr. Sir Zia Uddin Ahmad: The credit does not go to you. 
,The Jlonourable Dr. B. R. Ambedkar: They were not geologists by their 

-training. They had qualified themselves only in geography but notwithstand-
:ing this we selected two. We trained them so that they may be subsequent1y; 
T(>cruited to the office of the Geological Survey. 
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lOr. B. u.. Awbedkar]! 
Now, Sir, I come to the Schob! of Mines. There Wilre some questions in 

the last Assembly on that. 

May I how, Sir, how much more time I have. 

Mr. President: The Honourable Member can havJ3 20 minutes. I am pre-
pamd to give him more time if necessary. He can go on till 1/15. 

Shri Sri Prakaa& (Benares and Gorakhpur Divisions: Non-Muhammadan 
Rum!): You can take 25 per cent. of the time. 

The Hon.ourable Dr. B. R. Ambedk&r: I do not wish to deal with this sub-
ject in that half philant.hropic and half flippant manner that my friend has· 
done. 

Shri Sri Prakasa: I was not flippant at ~  

The Honourable Dr. B. R. Ambedk&r: Ooming to the School of Mines, the 
p03ition is this. We have from 1937 restricted admissions to the School of Mines 
tv :24; origiEaily, tnere \\'ere about 50. It was discovered that there was not 
sutllLliellt ncc;)tlUnodation for such a large llwnber of students alld, therefore, 
it was restri" red to 24. :;..; ow, the selection for the admission to the college is 
primarily provincinl HIHI not commullal. Sixteen seats are alloUed to the pro-

~S aml tV.'J to the Indian States. I had examined the figures up to 1937 ana 

1 P.M. 
I ,.litl not discover allY single year in which there were not at least 2. 
Muslim students, who had sought admission to the School of Mines. 

I, therefore, did not think that any particular reservation was necessary to safe-· 
guard the ~  of the :Muslim students joining the School of Mines. How-
ever, when the matter was pressed by some Members of the Muslim League here, 
Members of the last Legislative Assembly, I did pass orders that two seats at Itl3.st. 
should be reseryed for the Muslims in. the Indian School of Mines. 
Sir Mohammad Yamin :Khan: Out of how many? 

The Honourable Dr. B. R. Ambedk&r: Out of 24. New, Sir, even here ~ 
would like to tell the House what steps the Labour Departmeut have taken, 
in order to see that the Muslims are able to realise the full quota. which has· 
been reserved for them; and I shall give the figures fOl" ihis year. This year 
'We have altogether admitted 48 students on the recommendation of the: 
Governing Body. Out of these 48 students, there only one Muslim who had. 
. ..satisfied the qualifying test. 

lIIr. Kubammad Nauman (Patna and Chota Nagpur cum Orissa: Muham-
madan): That is what I referred to you. 

'the Hon.ourable Dr. B. R. Ambedk&r: But, Sir, in order to make good the: 
reservation that was made, it was ordered that the fifty-ninth student, who· 
was & :Muslim, may he taken, over-riding the claims of practically 11 other 
, bo'ys. 

Now, Sir. I will refer briefly to the various training schemes which have 
been sponsored by the Labour Department-some ~  to show that. 
~  here the Labour Department has not only been correct but has been very 
considerate. I will first refer to the training scheme sponsored by the Labour 
Department fol' the training of Assistant Geologists in the Melbourne Univer-
sity of Australia, as a part of the re-organisation of the Geological Survey. 
'This took plaee in 1946. The total number of men that were selected was 9 .. 
()ut of them. 5 were Hindus, 3 Muslims and 1 of other minorities. It wilE 
,\>e. ReeD that in this selection the Muslim proportion has been 33 1/3 per cent. 
'rhe second scheme sponsored by the Labour Department was to train men 

in commercial and administrative !Side of electricity. Electricity is going to. 
play one of the greatest. part in the reconstruction of India's economic and' 
social life. Obviously, there must be people in India who are tl1\ined in the-
commercial and administrative side of it and we decided to train' Rome men. 
Obviously. for a training of this sort, you could not take up raw ~  from the-
unij'ersity. You ought to have some wen who have had some experience in 
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this matter. We, therefore, decided to ask the Provincial ~ ~  ~  
~  would ~  names of some of. their employees III then Electncity 
Vepartment for 'being sent abroad. The ~  ~  was. not .a "t),i;c' 
.t· ad b'" ~ Labour Denartment or III the (lovernmellt uf IndIa. Jhe Ion nl e  , ill:: 1:' •  • 1 G 
.election ~ entirely within the purview and charge of the ProvmCl:1 overn-
ments. The total number of men selected was 10. Out of them ~  w"s. a. 
:Muslim. He was selected by the Hyderabad State. The other Pl'ovmces dId 
:not suggest the name of any Muslim. I do not know why. Probably becr-ago 
:there were not any Muslims in their Electricity Department. 

Dan Abdul GbaDi nan (North-West Frontier Prov.ince: .General): In. ~  
Frontier Province there are about 90 per cent. MuslIms 111 the Electrlmty 
Department. 
The JIoa,ourable Dr. B. B . .Ambedkar: I am soiTy, but your Province .did 

.not recommend any Muslim name. You had better address a qUE'lltion in the 
Assembly of the Frontier Province. 

I am coming now to three other schemes which were sponsored by the 
Labour Department for training abroad. One was the Bevin training scheme. 
The total number of boys who were sent was 787. Out of them, MusJims. 
were 154, or 19 per cent. Then, we have in the Government of India a scheme 
ior training Labour Officers for welfare purposes. These officers are not select-
oed by the Labour Department; they are selected by the different DepartIQ,ents 
.concerned. And here the position is this. Altogether 23 have, so far, been 
:sent. Out of these 23, 18 are MusliIlis, which is a proportion of 79 per cent. 
Then, Sir, we have another scheme which is a scheme for giving ~  :tech-
.nical training .to the employees of private employers. The Government of 
.India circularised private employers that in view· of the necessity of improving 
technical efficiency of Indians if they desire to send any of their emploJ'ees for 
:training 'abroad, the Government of India in the Labour Department would 
-do their best to secure opportunities for training in foreign countries. In this 
-connection, so far, 6 men have been sent. Unfortunately, there was no }\1:ua-
lim amongst them, hut thftt certainly is not the fault of the' LHDour 
Department, because they were not responsible for the training. 

Now, Sir, another point which I would refer to is the recruitment of what 
care called Project Officers and Utilisation Officers under the Centra! TechnlGal 
Power Board. We required 9 posts, one of a Utilisation Officer &nd 8 of what 
;are called Projec.t Officers. These appointments, again, had to be filled 
through the Federal Public Service Commission. Unfortunate!::, them W33 
IDO Muslim among the 9 posts that were filled. In this connecTion, I would 
like to draw.the a.ttention of the Mover of the cut motion to the ~  

'Which the Lab0ur Department had with the Federal Public Services Conunia-
-sion. We queried when we got the selection and found that there was nutj a 
-single Muslim. iI -asked my Department to address a query to the Federal 
Public Service Commission as to why there was no Muslim in the names th;1t 
they had suggested. The reply of the Federal Public Service Commission was 
'this. It is interesting, I think, because it throws a different llght on the 
subject. The Federal Public Service Commission said that, in response to 
'their advertisement, altogether 240 applications were rece;ved. Out of that 
number, only 8 were Muslims, and out of these 8 Muslims, they invited. 3 
for interview. Out of three, they found not one suitable for the post. Well, 
'fUr, this is in brief a record of the Labour Department in the matter f)f 
communal representation. I claim, Sir, that during the perio(l that I have 
occupied this post, it can be fairly said that the positio:J. of Muslims, far from 
Daving deteriorated has considerably advanced. Sir, I do not rlHim anything 
more for the Department in which I hold cbarge. I should like to C0I1C111(10 
just by .making two observationE'. I have no idea how many Honourable Mem-
bers of the Muslim League Party know what part I played in the issue of 
this communal Ratio Resolution. I think if anv Member of the Muslim 
League Party was present when the Round Table Conference was held in 
London, he WQuld very well realise that ~  those who fought for securing 
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these privileges to the minority communities, I claim that ~  ~ a. 
considerable part. It cannot therefore be said that I am out 0f sympathy WIth 
the demand of the Muslims or the demand of any other minority community. 
It is for this that I have fought, it is for this I have been fighting, and it if!. 
for this that I will fight. . 

The second proposition that I should like to make, if my Honourable Col-
league, the Home Member would permit me to say so, is that the action 
which he promised the House that he will take in order to see that the Govern-
illeut of India will lIot be merely (;ontent wit':! rearguard action on the various 
Departments making default in this matter but that he will take some subs-
tantial steps so that as and when appointments are made, proper check i& 
applied at the time, the cl'edit must go to me because .it is I who wrote to 
him a letter that this state of affairs ought to be rectified. I do not want 
to say anything more. _ 

1Ir. Ahmed. 1:. H • .Jaler: On a point of information, Sir. I want to know 
~  in the figures which he just' now quoted, are the appointments in the 

resettlement also included? 

The HOnourable Dr. B. ]I.. Ambedkar: Yes, it is a consolidated section of the 
Labour Secretariat. 
lIr • .Ahmed 1:. H • .Jaler: Including resettlement. 
The Honourable Dr. B. ]I.. Ambedkar: I have so many figures. I mus.t 

say they are so interesting that if my Honourable friend wants, I am quite 
prepared to pass it on to him for his further study. 
Dr. 8lr Zia Uddin Ab.mad: Sir, I had no intention to speak on this debate. 

and ill fact, our .Party decided to withdraw the cut Motion after the speech of 
the Honourable the HOUle 1Lember. But after the speech which has just heeu 
delivered by the Honourable Labour Member, it is very difficult to restrain 
ill.Yself without saying a few words. The first point that was raised was that 
it was not desirable that the department of services sP0uld be combined with 
the department of profit. That ilS, the .Public Works Department must be 
stlparated from the Labour DepartmeD:t altogether. This was the point raised 
by my Honourable friend the ~  of the cut motion. That is the point 
which I wish to press. I thank the Honourable Dr. Ambedkar for the services 
which he claims to have done for the minority communities at the Round Table 
Conference and perhaps elsewhere also, but I think he will be able to do better 
service if this Department of Central Public Works is separated from the Labour 
Department. 

At the beginning of this session we brought to the lIGtiee ef the Honourable 
!'IIember, myself and some of my Colleagues in the Muslim League Party drew 
the attention of the GovElrnment to the convention that whenever the Chief 
Administrative Officer was a non-Muslim, then his two Assistants should be 
Muslims and vice versa. At present the two Assistants are non-Muslims. One 
of them was a Muslim, Mr. Nasim, but he was shifted to some other Depart--
ment. We urge upon the Honourable Member that he should follow the 
convention and appoint a Muslim in his place. We have been pressing this for 
tqe last two months. but no action has been taken. We apprehend that as soon 
HS the Assembly session. is over, he will quietly appoint some one other thaD 
a Muslim for this post. We have reasons to -believe that actuany some persons 
belonging to the Scheduled caste were approached to accept this post. 

Kr. PreaideD.t: If the Honourable Member will take seme time we will now 
adjourn for Lunch. ' 
Dr. Sir Zia 'Uddbl Ahmacl:Yes, Sir. 

1Ir. Preaident: The Assembly will new adjourn for Lunch till Half Past TwQ 
of the Clock. 
The Assembly then adjourned for Lunch till Half Past TwOc of' the Clock. 
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The Assembly re-assembled after Lunch at Half. Past ~ of the Clock. 
Mr. President (The Honourable Mr. G. V. Mavo.l!lnkar) lD the Chau·. 

Dr. Sir Zi& 'Uddln Ahmad: Sir, when we rose for Lunch I was making the-
point, which was also made by the Mover, ~  the two ~  of profit 
and service should be separated. There can never be any coordmatJon between 
these two contradictories; it is done ouly here and in no other country. The-
sooner we separate them the better for the efficiency of both. Even iu the 
Provinces you do not find these two combined. 

My second point is that though any amount of figures may be quoted, it is' 
not, as was pointed out by Khan Bahadur Habibur Rahman, only the per-
centage with which we ~  concerned but we should like to see the salary bills 
also and find out whether the higher posts are filled b;y non-Muslims and only 
the lower ones by Muslims. Pursuing the same point he said that out ()f 
thirteen Superintending Engineers there is only one Muslim. I. approached the 
Honourable Dr. Ambedkar along with my Honourable friend Syed Ghulam 
Bhik Nairang and another friend and said that now that there is a vacancy ami 
a suitable Muslim is available he should be appointed. But he has now started 
a. new procedure, and that is to ask some one to carry on and that some one ~  
not even hold a permanent post. You can carry on for some time· but not 
indefinitely. What we wanted to draw his attention to is that in . the higher 
posts also Muslim claims should be considered provided suitable men ~ .available. 

There is of course a great deal in what the Honourable Home Member saiu 
that Muslims should not be promoted out of place. But in making promotions. 
they adop't two principles, namely, seniority and efficiency. In practice we 
find that only that principle is adopted which makes Muslims lower. There-
fore we said that the senior man may be given the post and if he proved ineffi-
cient it may be given to the next man who may be efficient. But in this parti-
cular case when the senior man has been passed over some officer or ihe head 
of the Department should look into the matter personally and satisfy himdelf 
that he was really inefficient. That is all that we desire and nothing more. 

The third thing we object to is that in addition to these tWD principles ot 
seniority and efficiency Dr. Ambedkar has added a third one, namely, co-ordina-
tion of work. As the post was vacant he would not appoint anyone and thnt 
in spite of our repeated· requests. Persons who could be appointed to perma-
nent posts will be Muslims because they are senior and efficient. We do not 
think it is fair that when the Assembly is on, the appointment should not he-
made in spite of our requests but that some one else should be quietly appointed 
when the Assembly is over, so that we may not move an a<;ljournment motion 
and the interval between two sessions is long. That is not a fair method. 
I personally believe in discussing these matters privately outside the Hous!" 
without giving them any publicity. But if our requests are always refused the 
only thing to do is to give them publicity on the floor of tlie House. And it. 
is with great reluctance that we adopt that course. 

Then with regard to the Secretariat, there is an Assistant Secre!ary, a Deputy 
Secretary, a Joint Secretary and so on. All these people deal with the cases. 
of Muslim officers. I do not like to speak about the Deputy Secretary bec.!usc 
I spoke to the Premier of the Province to which he belongs and he said that he-
would like to have away from Bengal. I am sorry I have mentioned the nam" 
but still I do not wish to discuss personalities. But we have heard that he· 
takes action even on anonymous letters provided the person concerned is Il 
Muslim; otherwise he takes no action. Then, the Under-Secretsry has beer .. 
given three extensions: he is on the retired list and in these days when so many· 
persons are available there is no need to give these extensions; and the Rame is 
about the Assistant Secretary. 

So that out of four or five officers in the Labour Department one at least 
should be a Muslim, and many of the difficllltieh point out will disappear. 



[Dr. Sir Zia Uddin Ahmad]i' 

1 ~  the heated debate ~  followed the HO.me Member's ~  ~  
he took it on himself for nothing and drew our attentlOn to many thmgs which 
we had not thought of before. He clearly emphasised that we should not only 
look at the percent.age but to the percentage in the different ~  whioh means 
looking into the salary bill of the whole Department. 
Sir, I did not like t.o say very much on thIS because I think that the Members 

who are in charge of the Government of India represent the people of Indil;l. as a 
whole and not one community only. They should look to the interests of every-
body and there should be complete impartiaiity. 'rhat is what we claim. But, 
as was pointed out by Khan Bahadur Habibur Rahman, there is great discontent 
.among the Muslims in the Central P. W. D. Some posts carry . some profit 
'<:!CSllse there is work going on; these are not given to Muslims, but it is only 
, !lsts of a routine nature which carry  no profits that are given to them. There 
I .. discolltent among them because they do not get fair treatment and the result 
1S that Muslim contractors also suffer because they do not get their fair shfilore. 
'i'he. only remedy is that we should adopt the practice followed in the rest of the 
,,'/)rld and separate the Central P. \V. D. from the Labour Department. 
][r. PreIldeD.t: Does the Honourable the Finance Member wish to say 

linything? . 
The BaBour&ble Sir Archibald BowlaDda (Finance Member): No,Sir . 

•• Ahmed 1:. B. Ja4er: In view of the assurance given by the H;onourable 
the H.ome Member and the sympathy expressed by him, I do not desire to press 
the motion; and I therefore ask for the leave of the House to withdraw it. 

'1'h6 motion was, by leave of the House, withdrawn. 

DEMAND No. 22-COlllMERCE DEPARTMExT 
The BODDurable Sir Archibald Bow1anda: I move: 
"That a sum not exceeding RH. 31,38,000 be granted to th-a Governor General-in-Council 

to defray the chal'ges which will come in course of ·payment during the year ending the 
31st day of !\larch, 1947, in respect of ~  Department'." 
Mr. Prelident: Motion moved: 
"That a sum Dot exceeding Re. 31,38,000 be granted to the Governor General-in-Council 

to defray the ('harges which will come in course of payment during the yp.ar I:nding 'the 
31st day of March, 1947. in respect of 'Commerce Department'." 

VI/satis/ada,.!!. j>ositioll 0/ E.:cport 0/ Hides and Shins involving enormOU8 los8 to. 
India 

llr. ]lnbammad B'a.uman: Mr. President, Sir, I move: 
"That the demand under the head • Commerce Department' be reduced by Rs. 100." 
Sil', I find it extremely difficult to discuss the question of the hides and 

skins trade ill such a short time that I have at my disposal, i.e., 20 minutes. 
In my capacity as President of the Hides and Skins Traders Association ()f 
Calcutta, an organisation of over hundred years standing, I have been issuing 
statements to the Press from time to time. The last one which I issued was 
in February last in which I particularly drew the attention of the Honourable 
the Commerce Member to certain important aspects of this trade. I represented 
the Hide and Skins Trade of India at the meeting which was convened by the 
Suppl:;-Department 011 tbe 24th and 25th of October 1944 and that was also a 
critical stage for this trade as effort was being made to throttle down this trade 
by certain scheme of "monopoly buying by Government", and thanks to the 
~  and understanding of the then Honourable Member in charge, Sir 
Ramaswami Mudaliar who conceeded to my point of view when I placed the case 
be for!" the Conference on behalf of the entire hides and skins trade of the 
countr:v-a!'. all tha other Hide and Skin Association of India who were invHed 
to the COllfel'ence elected me as the only sole representative on their behalf 
for settling matters with Government. Sir Ramaswami Mudaliar was convinced 
~  agreen to ~ ~  of view ~  by me in spite of contrary opinions 
glven by the offiCIals CIrcle under the mfluence of Mr. Inskip of Cooper Allen &; 
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<CO. Now, Sir, .again I find that the official agencies are trying to l:reate. " 
<iifficmlt position in the matter of exportClf aide,; and skins, and that ~  
opiuion is ~  obsessed ~  our friend, }Ir. In",kip, the Government Adnser 
who is here, and Mr. Randell, the Director of Tanning and Footwal'e, both. ·jf 
;them belong to the section of the tanning industry run by foreign ~ ~  foreIgn 
mOlley, and foreign influence. I doubt very much whether the opullons that 
they give to Government could ever be in the interest of this country. 

Let me now review the present 'position of the raw hides and goatskins trade. 
Durin" the war prices of all commodities increased nearly 400 per cent. with 
the e;ceptioll of raw hides which did not register an increase of more than 50 
~  cent. if you calculate the average of 1939-45 the 6 years of war 8?d this 
increase was due to the higher cost of labour and high price of salt reqUired for 
.curing aud preserving raw hides in good condition. I would like to impress upon 
the House in this connection that although the rise was to an average of nearly 
.50 per cent. the real factors which were responsible for this increase were the 
. cost of labour and the cost of salt. During t,he war the hide m&rchants and 
producers co-operated with the Government in keeping low level of. prices to 
,allow Govemment to make their purchases of finished leather, like shoes, at the 
pre-war levels, but, by maniplJlatiol1!'; of trader" in the footware industry, this 
-did not happen and prices of shoes, despite contl'&l, registered a rise of nearly 
'250 per cent. compared to the level of prices wbich prevailed in 1939. On some 
pretext or other sboe traders like "Battas" could convince the Suppl:' Depart-
~  tha.t procurement waS not possible unless higher rates were giveR to them 
llnd they were supported by our frienas, Mr. InF;kip, Mr. Rendell nnd his 
. group. 

During the war a new arrangement affected expert adversely. 'Allied 
Shipping Pool' was establisbed and a new scheme of buying through monopolist 
purchasing agencies was organized by U. K. and U, 8. A. During the war and 
-even now that the hostilities have terminated everywhere there methods were 
adopt-ed to keep down the price of raw hides and goatskins in India. Regula-
tions were formed by Government of India t{) restrict sales of raw and half-tanned 
Madras kips to the various branches of the combined "Raw material Purchasing 
Mission" of the Unit-ed Kingdom and the United States of America. While it 
-could be argued that for the duration of the existence of the "Allied Shipping 
Pool" the Government of India was forced to restrict the export of raw Mid 
half· tanned hides almost exclusively to the agencies of purchase created or 
controlled by this 'Allied Shipping Pool', which we understand has ceased t') 
~  after the 2nd of March 1946, there can be no purpose other than allowing 
the exploitation of India by maintaining the regulation for the sale of raw and' 
· tanned cowhides, and goatskins at uneconomic prices to thete monopolist organi-
-sation. As the question of securing freight for many other countries will not 
'be a matter of any Allied Pool control any more, the Government of India 
'must at once withdraw the l'egulation which is restricting .the sale of raw hides 
and goatskins to this monopolistic purchasing agency of the United Kingdom 
-and the United States of America. The House will be surprised to hear that 
'Canada, France, and of all the countries, South Amca,-a country on whicb we 
would have marched with our army to conquer it if we hOO an independent. 
"status,-have been given a hand in the pie. White robbers have joined hands 
· to rob Indian wealtb and instead of one East India Company there are a quit!:' 
·a few East India Companies established to impoverish our resources. The 
, ceiling price as. enforced by the Allied Control is nothing short of loot and 
· ~  of. Indian original producer of J'aw hides and skins at cheap and 
· ~  prICe;;. A;; Eloon :H; the regulations are withdrawn and free traile 
· in .raw llides and tanned kips is resumed. each cOllntry will have to pay economic 
· pnces to us for the supply of our raw hides and skins. The countries other than 
those in the Allied pelol have got very little fariIities and as thev are not in thi;; 
-< combilll'. they cannot· have ~  for shipment to States iike Turkey, the 
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Balkans, Greece and Palestine arid other places, although they are. ~ to 
pay for raw hides nearly three times the price that these Purchasmg MISS1011& 
Can pay today. Speaking for my own firm we have cables and letters from 
clients in Greece and Turkey who are prepared to pay us Md. per lb. for 
light raw cowhides whereas the U. K. Board would not give more than ~  
per lb. You can understand what the difference ~  I ~  SIr, that 
immediately the regulations be withdrawn-and thIS VIew was also placed befo:-e 
the Honourable the Commerce Member when he called together a ~  
conference in last February the deliberations of which I hold in my -Jl088esslOn. 
although I do feel that this conference was not at all represen.tahve as the 
Honourable Member in charge did not care to invite representatives ~  the 
stockist of raw hides and skins and producers of these raw matenals and 
particularly the organisation to which I have referred the Hide and Skin. 'f:ooers 
Association of Calcutta. which has a standing of over 100 years and he IS 10 the 
know of importance of this organisation in the trade. He did know of the 
great influence this organization commands as he himself belongs to ~  
and Bengal. That is the position which I want to clarify and protest on hIS 
method of nomination to such conference, which become rather farce. 

The 1[00000000ble Dr. Sir ., As1nl. l[1lque (Commerce Member): I do not 
know, but I did know of your office in Damzen Lane. 

111'. Kubunmld. lI&UDl&1l: But the organisatiohs office· is in 9, Maharani 
Swarnamoyee Road and the office of my firm "M. Jameel Ahmed & Sons", a.. 
firm of over fifty years standing is at 10, Damzen Lane-Calcutta. 

I get tlUpport in this demand from even official representative in the con-
ference that regulation of ~  should be withdrawn. 

Mr. President, now I come to the question of the pecuhar position in the 
goatskin trade. The goatskin prices in 1939 were about 25d. per price G. 1. F. 
Port of destination and the average of the depression years that is between 
1929·39 works to 37d. each whereas this U. S. A. Board would not give us 
more than 22d. ill 1945·46. And there you ~  to take illto consideration the 
present factor of a higher cost of labour' and salt, which actually means that 
they are paying neatly lad. for the same commodity that they were paying 37d_ 
on the average of the  ten years calculation between 1929-39. That is the 
deplorable position which has been created by these "Monopolist" buying agencies 
of U. S. A. and U. K. 

Now, as Eloon as this regulation is taken away I have no doubt that we would· 
be able to get for our raw goatskins. three or four times the prices that We are 
being quoted today by these Boards. Probably the Honourable the Commerce 
Member should know that the African skins of Mombassa are farlnferior and 
are selling at 68d. each. The China goatskins which are still inferior ale 
fetching SOd. a piece. To give their Government a ri2ht idea of the pnce 
position, Sir, I would say that in 1918-19 the average Indian goatskin. Mozaffar-
pur ql1a.lity was fetching eighty pence per piece and at the same time Mombassas' 
and Chinas Skins were fetching nearly fifty pence per piece. That would be 
thE' real position if we had a free hand in the trade and if the Government of 
Indin did Dot interfere to throttle down our busiiIess. fill the foreign buyers 
will have to huy at our dictation. 

TherE' is a belief that the i'lupply position is Dot very satisfactory and we have 
not enough hidE' br exports. Let me come to the sl1pply posimon of raw hirles 
and ~  this ~ of ~  hy their own fi!!ures. In the meeting of 
the AdVIsory CounCIl of export 111 Bomhay. in September 194;') GovernmE'nt 
agreed that the supply position haa eonsidel"ably increased and since September 
1945 therE' is a further incrE'ase in t,he supply position. I will now refer to-the 
Clllclltta market position ~  is the chief emporium of Bengal. Bihar. OriSSIl 
~  Pllrts of the ('entrlll Provinees. In 1944 tanneri'l and exporters puroha8ett 
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~  pieces ~  whereas the average in'I945 was 1,64,888 pieces and 
you will not be surp!'ised to appreciate the fact that the monthly average ot 
ulll:;oiJ stock iu the market was nearly 58,8()() in 1944 and nearly 84,350 in 1945. 
By this 1 mean that  that 84,350 pieces cowhides was the monthly unsold 
st<Jck carried from one month to the other. That is in Qne particular mQnth we 
could not liquidate the entire stock which the Calcutta market had impQrted 
from moffasil agencies. What it showed was that the internal demand could 
nO't absO'rb the whQle Qf the increased supply and this is the positiQn, Sir, when 
prices have been kept dO'Wll below the average as compared with any other-
commodity of this country. 

ivdia's capacity to consume her own resources of raw material in this class 
has been very limited. India has been Qne of the biggest exporters of raw hides-
and skins !!illce over 150 years, I can prove to you that even 200 years ago, 
Burat and Calcutta. used to be those ports from where we used to ship our raw 
hides to' different countries and get much higher value 'for that that IndIa. 
could pay them. India iu thQse days was self-sufficient in the matter of het· 
own shQes requirements and India used to produce her own shoes through the-
system Qf cottage industries on a vast scale. 
XOW I come to the tanDing industry. The most pertinent qUe.itlOn here-

i!> whether the old aud patellt IJlea for safeguarding tanning indu!!try should, 
compel India. to sell her raw hides at an uneconomic rate to tanners and in 
turn allow the .East Illdia Kip Tanners to either play in the hands of the 
present Purchasing BO'ard;; O'f the {j. K. and the U. B. A. or allow them to· 
earu aU the profits in foreigu trade aud only pay Indian producer a pitiable--
uneconO'mic price. The House know!> that we gave the tanning industry a" 
chance b build up her capacity and fQr a. number Qf years protective duties-
Were levied on the export of raw hides and skins for this purpose and they had 
the advantage of the two big war;; where these tallDers had ample opPO'rtunities-
to develop theu· industry by ;;cientitic researches and by experience. If our 
tanllers are not able to compete on wQrld parity prices for purchase of raw hides· 
and skins even with the advantages O'ffered to them for near by 30 years they 
callDot live OD the charity of 400 million people of India for all time to come-
and ignore the question of the producer's positiO'n and the' consumer's CO'st. 
They deserve nO' support when they have proved liO incompetent in their own 
act of developing tanning industry. 

I will now give the figures. 'fhe total production of hides was on the-
average is 257 lakh pieces, i.e., 2 crQres 57 lakhs out of which one crO're and 13· 
lakh;; hides were exported. Bpeaking for average of the C,lcufta market 
3xports, nearly 40 lakhs pieces hides were exported during 1938-39 Qut of which 
5 lakhs pieces went to Madras and the balance to other parts of the world. The 
position I will try to show is that a competitive price we had built up a trade-
with all parts of the world including every country of Europe say--Norway, 
Sweden, Finland, France, etc.  and all the important countries in the Middle-
East like Palestine and others: all the important ports O'f the U. S. A. were 
the biggest buyers for our goatskins. 

Now, Sir, the total position in Calcutta of arrivals has dwindled down to 10-5· 
lakhs in 1945 out of hich 9·75 la'khs were sent to Madras as facilities for exports 
Were blocked practically on all sides. Now ~  this positivn as to that 
of 45 lakhs export average of Calcutta and if we export our cow hides 8t prIces· 
8vaila,ble today in Turkey, Egypt, Palestine, the Balkan St3tes and other 
places which is nearly 34(l. to 3iid. per lb. fO'r light qualities whereas O'ur tanners 
can only afford to give us 16d to 17d: per lb. alid sell it to tl::e present mono-
polist pool at dictated prices, We can bring our trade to old da.ys in the export 
and continue the supply to tanneries in fulL 

I w'Yfl tell the House one thing more. If the export is made free, prices of-
~  hides and skins will improve on competition. I want to give an idea of the-
personnel engaged in the raw hides and skins trllde in Calcutta market alone. 



[Mr . .M.uhammad ~  

The total wembership iu my ol'gauizatiou of .. ~ and ~  .M.erchauts Assu . 
. I..:iatiou" is lIearly 12u ill Calcl'lna and wlth their agencies III the provillces I..:on· 
· cerned the llumuer is uearly 25,OUU, aud taklllg tile average oi six persons 
· engaged iu each ageucy, you will llu \"t! over OUt:! lakhand slxty thousand ot 
.people engaged ill this trade in one market of Calcutta. As regards the price, 
· lihe most easy ca1culatiou is this. Out of a total of 257 lakh pieces of raw hides 
· the average productiou of 10 years, if the weight is put at eight pouuds average 
.Jler piece, you will notice that 2,056 iakhs pounds will be the total weight. In 
· t-ons 91,785 tOllS and if we sold at 34d. pel' pound instead of 1Od. the value 
would be just double. This countr,y will be losing to the tune of 50 crore8 of 
.rupees if export of raw hides is restricted. 

fhe most surprising factor is thi,,;. ~  lnskip is a great advocate of the 
· tauuiug iuduitry aud-he rtlferred to the den:lopment of tanning. during the war, 
· titiH he has been Olle of those who has beeu opposing the indigenous "tanners 
~  aud uaii ill conferellces aud elsewhere on all occasions. What I want to 
· impress is this that ill developing our tanning industry We have got to tell our 
· tanuers that they havtl got to compete with the world parity priCE}S in the matter 
of their puruhase of I'IlW products of India and if there is any protection to be 

givell we have got to develop tlus in a manner so that we may be 
.31'.11. exporters of finished leather goods like shoes, suitcases, attaches, 
. etc. There is no reason why any preference should be shown to the half·tanned 
· and tanned skins exporters to those exporters who send them in raw condition 
· when this country is to lose so heavily say about 50 Cl'ores of rupees to th3 
.Indian producer of Indian Raw Hides and Skins. I have not got much time to 
,convince the Honourable the Commerce Member as to il0W the imports to 
,Calcutta markets and other markets were affected by the depression in priCe6. 
Probubly he knows that three fourth of the total production in the country is 
· out of fallen hides. Unless those who go to collect them ill the jungles and 
· other parts get a remunerative price, which would enable them to makE:. a 
living, they would not take the trouble of continuiug this profession of collection 
· of hides, Naturatly it was pointed out by the merchants representative in the 
· conference that the import to the Calcutta market slowed down as soon as the 
prices became ull·remunerative for those who are engaged ill this trade. I will 
· cOllvince the Honourable Member about the truth of this if he discussed it with 
me Hnd as he promised me a few weeks ago. We cannot be guided by the 
· opinion of these tanners whose self-interest would not allow them to do justice 
· to the producer'Rnd stockists of Hides and Skins. The industry should be deve-JI 
· loped on proper lines so that the country could have u proper value for its 
· production. When I say proper value I mean the value which hides and skins 
· can retch in the world on parity prices basis, prices which these commodities can 
fetch in world competition of raw products. It is no use saying that the condi. 
· tions in this countr,Y would not allow tanners to pay a price which will be on 
world parity and therefore control the prices at the east of the producers and, 
stockists and again control the import of finished leather at the cost of the con· 
· sumers for all times. That is something which is probably most obnoxious. We 
· should develop our industry in a manner which would give a fillip to the entire 
· production of the leather manufactured goods and unless the industry is able 
· to benefit all sections we do not snppose they deserve anv credit and can claim 
any particular preference which they have  heen asking lor and which We gave 
· them f()r many years in the past. 

2'lIy In.!;t sHhmi!;sion is that raw hines shoHln be allowed t-o go through its 
· nm'mal channelR ann. effortR should be mane to restore this trade to their old 
conditions. RO that the tanneries which depended on Indian stock ~ still 
'. depE'nd on them and pay rates which "orln conditions demand of them. It 
.' will be noticed, that ~  t·hol;e commonities that we are importing from foreign 
-market.s are hemg-paId :mo pt>r pent. hig-her rates and there ill no reason why 
• 
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our ra.w products shol,lld not be solrl at the same raie of 300 per cent. over the 
pre.war levels. Tanners must get high prices for t1heir own products and pay for. 
raw product in same proportion. 

With these few words, Sir, I move the motion. 

Mr. President: Cut motion moved: 
"That the demand under the head • Commerce Department' be reduced by Rs. 100." 

Kr. A.. O. lDSkip (United Provinces: European): Sir, this cut motion 'has; 
been moved to consider the unsatisfact,ory pOSition of export of hides and skins 
involving an enormous loss to India. (Interruption by Mr. Muhammad 
Nauman) 1 did :cot interrupt when m,Y Honourable friend spoke and I hope he 
will show me the same courtesy. The position in regard to the export of skins 
is ullsatisfactory and had the mover confined his motion to the question oL 
goat and sheep skins I would have supported ·him. He has, however, included 
raw hides in the subject for discussion and for this reason I must joiu issue with., 
hirn. 

Sir, when viewed from the exporter'!; point of view the export of raw hides, 
is ~  but far from inyolvillg this conuntry in financial loss, the 
present position is brint;ing hlcrease{l re\'ellUe to India and is providing a sourCd 
of employment to many thou!';ands. In putting forward this cut motion, if 1 
may say so, without giving offence to my Honourable friends on my right, the 
Members on the Muslilll League Benches are not doing justice, I contend, to 
the many thousands of their own community, who are engaged in the leataer . 
and tanning industries of this country. Does my Honourable friend appreciate 
that for every person engaged in the export of raw hides, there are no less 
than ten thousand, mostly.of his own community who are engaged in the pro-. 
cess:ng of those hides into leather anel the fabrication of the leather iuto such 
articles as footwear and other leather goods. Is he also aware of the fact that 
the Indian tanning Industry has expanded to such an extent eluring the war' 
!eal's. that the industry is now able to process all the hides which are available, 
III thiS country. I partIcularly mention hides and not skins. 

Sir, even before the commenment of the recent war raw hide exports showed' 
a considerable decline. while the export of tanned leather showed a corresponding 
incrt'ase. Let me quot-e from official government records in support of my' 
statement. The trend of development before the present war can be  judged. 
I think, by comparing the export figures of 1913-14 and those of 1938-39. ~  

hide exports for the year 1913-14 amounted in the case of cow hides to 92'0 lakh 
pieces. In the year 1938-39 this figure was reduced to 46'1 lakh pieces. 

Then Sir ,in reo-ard to raw buffalo hides. the exports in tne year 1913-14,· 
amounted to 28'9 lakh pieces while that of 1938-39 was 6·2 lakh pieces. 

Now, Sir, let me quote the export figures for tanned leather for the same· 
periods. During ~ ~  ye.ar 1913-14 the. ~  of tanned cow hide;. ~ ~ 
29 lakh pieces hut thiS mcreased to 48 lakh pIeces III the year 1938-39. NmdarlJ. 
in the case of chromp tanned cow hides. the volume of exports incrertsed b:v no ' 
less than 28 times during the two periods I have mentioned. (Interruption 
bv Mr. Muhammad Na,llman). The Honourable Member says that I have o. 
~  those vears which are convenient. I 8hall quote. if he wishes the 
figures fClr the ·other years regarding the export of buff hides. Here are the, 
figures: 

1913·14:, 28·9 lakh pieces. 
1 918-U" 13'4 lakh pieces. 

~  8'7 lakh ~ 
• j 

1928-29\ 1(}2 lakh pieces. 

1938-34, 5·2 lakh pieces. 

1988-39. 6'2 lakh prices. 
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I did not Wl:lnt to labour the House with all these figures but since my Honour-
able friend wanted them, I have given them. 

This was the position before the recent war. But since then, the tanning 
industry has expanded to such an extent that despite what my Honourable 
friend haH said just now, it is not able to secure its full requirements of raw 

~  with the result that the majority of the tanneries in this country 
are now working to only 50 per cent. of their capacity. 

Now, Sir, let me give the House as briefly as possible details of the 
'industry I!I expansion during the war years. As early as 1940 the industry 
through its trade organisation willingly came forward to assist Government in 
meeting the enormous war demand for leather and leather goods., As the 
demand increased, new tanneries came into existence and extensions were 
undertaking in existing concerns. With the wholehearted co-operation of all 
concerned, war demands were met, although tliis necessitated the introduction 
,of a very rigid control, involving as it did the abandonment of all civil trade and 
-export markets. But let me quote the opening and closing sentences of a speech 
made by Sir Ramaswami Mudaliar when he addressed the quarterly conference 
of tanners in January 1945. He commenced his speech with these words: 

''Yours is one d the earliest organisations which have met under the ~  o! Govern· 
ment and which have tried to help the Government in its efforts to prodnce the required 
articles for war purposes. I think it was early in 1940 that ,"our conference was fim 
,convened, convened when you expressed your willingness to come together and hpIl' the 
-Government in the l,robI£ms that then faced it. From that time onwards you have had 
regular and frequl}nt conferences. " 

He finished his address on the same occasion with these words: 

"I want to assure you that the Government is deeply grateful for all you have done 
during the last five yeal's and they are vary much concerned with the permanent and lasting 
'benefit which this industry will give to the country as 8. whole." 

Sir, by reason of its war effort the tanning and leathe. mdustries have a right 
to look to Government for assistance at this time. Indeed that assistance was 
-actually promised by Government through the late Supply Membar in January 
-1945. In the speech to which I have previously referred, Sir Ramaswami 
·Mudaliar said: 
"I realise that the Government of this country particularly has an obligation al!o. 

'Having dislocated all your normal channels of trade and commerce and having put you on 
special purposes to meet the Government demands, I do not think it is right or fair that 
,-the Government as soon as its needs are over should turn a.nd say 'Now, look 8.ft13r yourself.' 
I do not think we want to do that with reference to any industry, least of all that industry 
,which has already helped us so much." 

Now, let us look more closely into the position as it exists today. According 
,to the latest trade statistics, the volume of hide production in this country 
amounts annually to some 121 million cattle hides and just under Ii million 
buffalo hides. Prices now paid by the tanning industry in this country for ita 
raw supplies are far above world parity figures despite what my Honourable 
friend has said, and represent an advance of over 300 per cent. on pre-war levels; 
and in that connection I will refer my Honourable friend to the record note 
'of the trade meeting to which he himself has referred: a member of his own 
trade, the export trade, gave figures on that occasion which read somethincr 
'like this: <> 

"In answer to a question by the Chairman Mr. Gresham stated that the 
history of the prices of raw bides was as follows: In 1938, just prior to the war, 
Rs. 3-15 to Rs. 5-8 per piece: in 1945, Rs. 16 to Rs. 17 per piece." 

This is from an exporter. If as my Honourable friend states there are such 
'huge Rurpluses Of. raw hides ava.ilable in this ~  for export, and he accepts 
the fact that. pnces are governed by the law of supply and demand, then 
'perhaps he Will endeavour to explain why the present bigb level of prices 
. obtains. 
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At the same .time, he might also explain why the tanning industry-anq 
We I include ~~  cottage tanning industry-are unable to ~  their full 
-t'equirements even at present price levels. 

No, Sir. The true facts are that, due to the present world shortage of 
leather, certain countries which were not large purchasers of Indian raw hides 
i::: pre-war years are now anxious to obtain their supplies of raw materials from 
us. This temporary export demand can only be met at the expense· of t.he 
tanning industry ill this countI"J'; and as the industry has now grown in strength, 
I submit that it should receive the first consideration of Government. The posi-
tion in which we find ourselves now was correctly forecast by the late Supply 
Member when in the speech from which I have already quoted, he said: 
"The tanning industry in this country has grown during t.he war. W-a used to expon 

our hides and skins during the war. Owing to circumstanC'Cs many of which were beyond 
.our control and which have been brought about by the accident of war, we had to tum 
'our attention to a phase of work which was not dona on a very large scale except in the 
'south, and we have proceeded very far indeed with it. It would be a great pity indeed if 
the progress that we have mad-a during the war was in any way lost in the post. war period. 
You know it better than myself that this tanning industry which has been so much develop· 
ed should continue to deyelop in the post-war period also. We ~ that it will continue to 
flourish and grow in strength and take its rightful .place as the exporter of manufactured 
goods and not as the exporter of raw hides." 

Sir, with the tanning industry working to capacity. th,:' leather it can produce 
would, I agree, be in excess of India's requirements, but with the existing world 
shortage the present is an opportune time to develop and expand our export 
markets for leather and leather goods. In this regard, Sir, I would urge on 
oGovernmellt the necessity of adopting a more liberal policy in the matter of th6 
export of these commodities. Many of the present export restrictions are relics 
'of the war, and as some show preference towards certain sections of the industry 
at t.he expense of others, a general review of the position in the light of conditions 
as· they exist today. is much overdue. Arising from the meeting which was 
convened bv the Commerce Member on the 9th February last, to which we have 
bad a refe;euce from the Honourable Member, Gov.ern'ment is now conversant 
with the views of all sections of the trade; and in replying to this ,debate I 
trust the Honourable Member in charge of Commerce will provide the House 
with details of the policy that Government propose to follow. Sir, I oppose the 
motion. 

Dr. Sir lZia Uddin Ahmad: Sir, I have no interest ill the hides and skins 
·trade or in any other trade, and I speak only from the economic point of view. I 
have as much interest in raw hides as I have in the half-tanned hides and 
skins produced in Madras, because I have got friends both in Madras and 
<Calcutta who are interested in one or the other. This p)lrticular bdustry is 
-very unfOl'tunate--I do not know what sins they committed during the great 
war. Soon after the war, the first thing they did was to levy an export duty of 
15 per cent. on hides and skins. This expoort duty was condemned by the Fiscal 
-Commission; it was condemned by the Taxation Inquiry Committee, but stilI 
'it was put on. Tn 1927 we had a debate on the floor of the ~ anout the 
·abolitiOl'l of the duty and the House was divided between the Madras supporters 
-on one side and the supporters of Bengal on the other and there was an equant,. 
of votes. I waR not in the House then but the matter was decided by the 
-casting vote of the Chair and he naturally gave his nlling in fa\"our of the statull 
-quo. The duty remained as it was in 1937. 

When I came up I raised this question again in 1931 and I said this: 

The value to India of this industry taken as a whole is about fony to fifty 
crores; it provides employment to large numbers of men and is a factor in the 
-economic well being of millions of the depressed classes. There is scope for 
work in order to reduce the national waste. 

Then I quotea from the repoifjof the Hide Cess Committee and said: 

The report alse tells us that the larger percentage of export-s comists of 
'inferior grade  hides from animals which have died a naiural deltth, while the 



'-2422 LEGISLATIVE ASSEMBLY [14TH MAR. ~ 

[Dr. Sir Zia Uddin Ahmad] 

greater proportion of thE. hideS" of animals which have been ,>laughterecl in 
slaughter hou5es is utilised by Indian tanners. Sir, we find that on account. of 
this exchange policy of the Government, coupled with the export duty, ~  
is n:ally Hn insult to injury added, we find that the trade of the export of hides 
is ~ dowll very rapidly. 

~~  lilY friend Mr. lllskip quoted figures and he said that the trade was 
floLlrishing in H)32. "-hile advocating that this duty should be abolished, I 
quote<[ figures of the money received by means of the import duty and 'clearly 
showed that the law of diminishing returns was operating and then I pointed out. 
at that time that in 19U1-20 the money realised by export duty was 90,24,651 and 
year bv war it has been falliil" (bwll so much so that in the year 1930-31 it was 
~  'to 23,83,600 and to 12 lakhs in the following year. When the exporti 
duty of ;) per cent. has been falling down and the law of diminishing returns 
han begun to operate how on earth CRn you say that the export has been 
flouhishing. 

I took up the que<:tion again in the year 1934 and after a good deal of 
discussoin the export duty was abolished. I had a great discussion with the then 
Commpree ?lh'mber, Sir Joseph Bhore and I proved that it wa" on aC'count of 
this e:\1' Il't ~ of ,l per ('f'nt. that the hides and skins trade, both tanned anti 
raw, \,'a, l'wlly sufferillg. Sir Jamef: Grigg in the following year was satisfied 
by my ~ and he by the certification of the Government abolished the 
duty of 5 per cenb. for the first time. Sir Cowasji .Jehangir is not here. He could 
not understand why the Government flhould abolish the duty by means vf 
certification by the Viceroy. The fact is that the case was ;sfmuine and real 
and Sil' .James Grigg did it. During the first great war, the trade suffered 
enonmouslv and duriN!: the last veal' it suffered still further. The war does 
not slIit this industry. 'AmI T do no"t know how much troubles are still in st{)re for 
thisind ustry. . 

I shall 1I0W put on(; or two sumple questions to Mr. Inskip and  any person 
who does IDt agree with me. Take the census of COW); and buffaloes in India. 
It eOllles to 20' crores. The life of a buffalo is 7 years. So every year there 
lIIust be a natural death of 3 crores. Exactly it comes to 275 iakhs. Out of 
this 3 nares India can onlv consume one crore. "Where do the other 2 crores 
gn? How are they ~  1£ my friends stop the export altogether in order 
that OUI' industry may be henefitted, then T entirely agree but they ~  show 
on the floor of the HOllse that thf'v have got facilitieR to tan the hides and 
skins in this countrv. . 
Prof. N. G. R&Dg .. (Guntur cum Nellore: Non-Muhammadan Rural): Let 

us ('rea t e the facilities. 
Dr. Sir Zi .. Uddin Ahmad: Unless those' facilities ex:st now, these h:des 

-and "kins will go to waste. My friend 1S an. economist. He cannet allow 
waste to go on. Now, I should like to tell my friend that the export of botb 
tannen and raw hides is falling. Where has it gonE'. This really means that a 
large nnmber of persons, specially the village chamars, who used to take the 
skins fl'om the dead bodies of animals no not consider it worth while to take 
the skino;. (An Honourable Mem'ber: It is wrong). Where does it go then? 
Tt is no llse "implv saying thRt T nm wrong. Yon must be able to account fGr-
it 8atisfMtorily. They have not gone outsine. as the export has been stopped. 

I shall nO\v put two qllef't!OnFl on which my whole caSe depends. I do not. 
think anyone engaged in the trade will support for a single llloment the mono-
poly ~  system. I fisk the Commerce Member whether it is not ~ fact 
that one organiRation in }.on£1on Rud .one in the United States have got the sola 
right k> purchase. Is this ~  you call freedom of trftde? Why do you allow 
export only to these two countdes and stop the export to other countries. This 
is ,absolut-ely not justifiable and I nm sure thnt Professor Ranga as a champion 
of tl'nde and industry win not support this. 

f 
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Then as regards prices, the prices are not fixed by the market and by the 
local conditiolls hut the purchasers hl1ve got tlie sole right to fix the price. 
'fhev have got the right to fix any price they like and they have also got the 
mOl;opoly  of purchaswg. I am not talkillg 'as a business mall. I take my 
figures from the . Economist'. Whenever the prices· are goillg up of one article, 
thell naturally the prices of all other articles go up in sympathy with each other. 
I have got the paper "The Economist" before me and I have got there the 
mdex figures of all the articles. The illdex price of rice has gone up from 100 
-to 333; the index price of wheat has gone up from 100 to 372; the index price of 
coal has gone up from Us. 100 to 287; but the index price of hides and skins 
has gone up from 100 to 128 only. So, 128 is the price which these foreign 
purchasers have fixed for the purchase of hides and skins. 

I object to it on two principles. Firstly, there should be an open trade in 
hides and skins and we should be free to send them to any country we like; 
and, secondly, they should be sold at the economic price. And what we are 
getting now for hides and skins is not the economic price. When the purchasing 
power of the rupee has fallen to such a great extent in the case. of rice, w!J.eat 
and coal, it has not fallen to this extent in the case of hides and skins, so tha.t 
the fl'lreign people may be benefited by it. These are the two points which 1 
would like to presi. 

The JIoI1ourable Dr. Sir •• Azizul Huque: May I ask the Honourable Mem, 
ber what he is reading from? 

Dr. Sir Zia Uddin Ahmad: I thought I was reading from The Economist 
but it is The Capital I am reading from. But that does not matter because the 
figures of The Capital are just as good as those of The Economi8t except that. 
they are a bit old. .' 

The industry of hides and skins is rather unfortunate because the foreign, 
markets are closed and shipping is not available. Government purchased all its. 
military requirements at prices which were fixed by the purchasing authority. 
These arc the difficulties under which this particular industry is suffering. In this 
particular case, they have really to consider the requirements of the villagers 
also, because unless you pay them an economic price, they will not undertake 
to take out the skin from the dead bodies. The price of meat, which used tQ 
be 6 annas a seer before the war. has gone up to Rs. 1-8-0. 

Mr. Muhammad Nauman: In Calcutta it is Rs. 3 per seer. 

Dr. Sir Zia Uddin Ahmad: It has gone up four times and t·herefore it is ~  
worth while for these people to deal in hides and skins, to remove the skins 
~  the dead bodies and then sell them. They do not get much from the 
skins and they have made up their loss hy raising the price of meat·. So. t.ho 
price of other foodstuffs has gone up by 4 ~  but the price of hides and skins 
has gone up only by about 42 per tlent. 

Mr. A. C. InSkip: It has gone up by about 4 times. 

Dr. Sir Zia Uddin Ahmad: The Honourable Member is thinking of the 
finished leather articles. Their price may have gone up by 4 t:mes and that is 
also very unfair. The manufacturer of leather goods has raised the price four 
times, but he refuses to pay in the same proportion fur the :-aw _material from 
which he has manufactured his finished leather articles. If you charge the 
finished article a particular price, then economically it is ccrrect and just that 
you should also raise the price of the raw material on which the manufacture 
of the finished article is based. 

Kr. A. O. InBkip: May I point out to my Honourable friend that I made it 
clear in my speech that t.he price of raw hides had increased by no less thaD 
400 per cent. He ~  be .Interested to know that the actual cost of the 
finished leather has increased only by 200 per cent. I think that answers. his 
9,uestion. 
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Dr. Sir Zia Uddin Ahmad: The question before me is this: whether I should 

believe Mr. Inskip or I should believe the Capital? The Captital ..says that 
the pr:ce of hides and skins has gone up by 128 only. 

llr. A. C. Inakip: It includes' skins and there I agree with it. 
. ·Dr. Sir Zia Uddin Ahmad: I am talking of hides and skins; my motion also 
·relates to hides and skins and I am not separating them. 

The Honourable Dr. Sir Itl. Azizul Huque: 1 would ask the Honourable 
Member to cease to be an economist but be a mathematician. 

Dr. Sir Zia Uddin Ahmad: The figures that I have given are for both hides 
and sk:ns aIHI lIly cut mot:on is a:80 with regard to Doth. If my Honourable 
friend Mr. Inskip wants to produce leather goods and if he wants to buy hides 
and skins at a cheap price, then let him go to the open market. He should 
not use the influence of the Government and get the price fixed, nor should 
there be the Defence of lnd:a Rules which fix an uneconomic price, as is 
evidem from the figures I have given. If they go into the open market and do 
not depend upon the Defence of India Rules and follow lhe legitimate principles 
of trade, I will have no objection; but th:s is Hot what they are doing. What 
right have you to force this particular trade to sell ils stuff only to a particular 
firm in England and also in America? What right have you to say that they 
must sell it at the price which they fix? 

In conclus:on, I would like to say that this trade has suffered 8 lot. It is 
a trade which has been g:ven about 50 crores of rupees and we cannot allow 
it to be dwindled by artificial methods of the Defence of India Rules. My friend 
6ays that whatever benefits and advantages they had been deriving during the 
war they should continue to have during the post-war per:od also. We strongly 
object to it. We allowed you to have enormous profits during the war, but 
after the war we want you to look after the people whose income is limited. 
You should not take advantage of the Defence of India Rules but you should 
follow the usual trade channels. Come to the open market and give us freedom 
to sell at any price we like and then we will have no objection. 

Pundit Thakur Das Bhargava (Ambala Division: Non-Muhammadan): Sir, 
I am not a leather merchant nor have I take any part in any such trade and 
I want to look at th:s question from the point of view of the common man 
living in the villages. I want to look at th:s question from the point of view 
of the cultivator. 

Dr. Sir Zia Uddin Ahmad: And also from the point of view of the village 
cliamar. 

Pundit Thakur Daa Bhargava: Yes. The cattle belong to the cultivator and 
the chamar only takes the catcass and then prepares the hide. I join with 
Dr. Sir Z:a Uddin Ahmad in his complaint that there should be no monopoly. 
I quite see his point. I a180 feel that the purchaser should not be allowed to 
fix a price for himself. I can see the ground of the charges. All the same, 
what I want and what I aim at is that instead of giving a. fillip to the whole 
trade, the slaughter of cattle should be stopped altogether. 

Dr. Sir Zia Uddin Ahmad: And their deaths should also be stopped. 

Pundit Thakur Das Bhargava: My poiut is that if there is an export and the 
~  are being slaughtered for purposes of being exported, then this scandalous. 
In India, if you consider the figures, you will be pleased to see that production 
of hides in this country is 257·2 lakhs, import is 21 lakhs and the export in 
tanned hides is roughly 103·44 lakhs. India only uses in this manner 175 lakhs 
of pieces of raw hides for itself. The rest is exported. If you see how many 
hides are made from fallen animals and how many from slaughtered animals, 
you will see that about 66 lakhsof animals are slaughtered and 191·2 lakha 
of bides are obtained from fallen cattle. It appears therefore that so far as 
internal needs of India are concerned, the hides from these fallen cattle are 
. more than enough for general consumption of ID.dia. The hides of cattle which 
. are slaughtered are exported. I want to submit that if in t·h;s countty it is 
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proved to the satisfaction of this House that the number of bullocks, and the 
number of cows are very small and the number is deteriorating every day, there 
is a case in which" conditions should be so br.ought about that export is not 
encouraged. ~ S  if you kindly see the census of cattle so far as bullocks 
are concerned, we have got 4,39,04,150 including the States which possess 
1,56,7i>,U90, bul;ocks alld the total is 5,l:lu,08,140. Now, Sir, this is the number 
of bullocks over three years o£ age that is bullocks which grow food for us. 
The amount of ct+Jtivated land in this country is 36 crores 20 lakhs acres, 
including both British India and the States. If you kndly see the report of 
the Agr:cultural Commission, and consider also the figures gh'en in Statement 
II of Mr. Burns' book, you wi] come to the conclusion that to cultivate 100 
acres of land, you requ:re ten pairs of bullocks. This is the estimate given in 
these two books and it is fairly accurate. Now, just finding what the number 
of bullocks in our COUlltry should be, I come to the conclusion that we requ:re 
:Something like 7,24,00,000 bullocks-because 36 crores 20 lakhs of acres divided 
Ly five, gives thii; figure. \\'e have got only 5,96,08.146 bullocks which mean!l 
that we are in deficit of more than 125 lakhs of bullocks on Iv to cultivate the 
land w:lich is to be cultivated. It may be argued that ~ and he-buffaloes 
also are used for the purpose of cultivation. Even considering the number of 
camels and he-buffalos, it is quite clear that we are still in deficit as regards 
the number of bullocks required to cultivate all the lands. I do not want to 
go in detail. I submit that about 80 lakhs more of bullocks are required to 
cultivate the land which is already fit for cultivation. Some of my Honourable 
friends have no familiarity with village conditions. I very well know ho\v 
this paucity of bullocks affect the villagers. I_come from a district where there 
is great paucity of bullocks. You will be perhaps surpr:sed to hear that after 
the last famine, even donkeys were used for ploughing, even cows were used 
and somet·imes even men and women were used for ploughing. In a country 
like India where the supply of bullocks is not sufficieit, it is suicidal to think 
of export of hides. 

Now, again, Sir, if you .kindly see the cultivable land of this countdy, it is.. 
about 25 crores of acres which require another five crores of bullocks, which means 
that in order to make the Grow ::\10re Food campaign a success, we require 5 
crores, 80 lakhs of bullocks more, so that we may be abte to cultivate just the 
cmltivable lands. If you t':1en see the present figures of cows and bullocks in 
this country, you will be surprised to know that in spite of what the Government 
of India tell us that they are doing in the matter of increase of cattle, actually 
the cattle are decreasing. In the Punjab, in 1895, there were 43,50,374 working 
bullocks, that is 20 bullocks per 100 acres. Now in 1944, the number of bullocks 
is 44 lakhs 5 thousand while acreage has increased wh!ch means that we in the 
Punjab have got only 14 bullocks for every 100 acres of cultivable land in 1944. 

Khan Abdul Ghani ][han: The Punjab is one of the biggest provinces that 
export cattle to North W est ~  Province and other places. 'I'hey cannot 
have it bot·h ways. 

Pundit Thakur Das Bhargan: It is true that from the Punjab, bullocks are 
also exported. Our difficulty is that there is no National Government in the 
Punjab. If there were a Nat·ional Government, we won't allow a single cattle 
to go out of the Punjab. As a matter Of fact these conditions are quite un-
kaown to many people and the Government themselves do not care to improve 
these conditions and that is why the cattle are exported. I come from a 
district which has been very and is famous for its cattle wealth. The Punjab. 
which was also the richest province in cattle wealth has now become poor and 
we need 16 lakhs of bullocks more to cultivate our lands in 1944. If you see 
the number of catt·le which existed in the Punjab in 1869, you will see that 
we had 38·6 cows and bullocks per 100 persons whereas in 1940-41, we had only 
22·3 per cent. If you look at the figures in U.P. and Madras, you will find 
a similar tale. It appears from the Famine Enquiry Commission report page 
177 that in U.P.the number of cows decreased 11 per cent. in 1944 aiid in 
. ¥.a4ras •• ere is also a ~  In such a state of ~  how can you view 
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l Pundit Thakur Das Bhargava] 
with equanimity when export trade is asked to be encouraged. Now, .Sir,. 
leaving thifl matter aside, there is another aspect which must be considered 
before you come to any conclusion as to whether exporting conditions should 
be made more favourable to those who are engaged in the trade. The considera-
tion which 1 want to place before you is that the children in India generally 
do not get the milk they require. It is well known that we want more milk 
for nourishing children, but how can you have more milk ·if you slaughter 66 
lakhs of cattle for the purpose of export of hides only. I do not want to look 
at this matter from a religious point of view. 1 look at it only from an economic 
point of view. I submit that in the Punjab as well as in the whole of India,. 
the children of 1Iuslim peasants require mOle mi,k for tneir sustenance. They 
are not in the habit of taking animal food. If you see the report on marketing 
of hides, you will see on page 4 and 56 that in this ~  as a matter of fact 
except for some urban towns, the cattle are not slaughtered for the purpose 01 
supply of beef. And this is true not only of the ;Hindus but also of the :Muslims 
who do not want to slaughter their cattle for food. Therefore my submission is 
that in this country where according to Government's own report we want to-
increase the supply of milk by 300 per cent. we cannot say that the slaughter 
of caUle should not be stopped. The Government of India issued instructions 
some time ago and I know that there were certain Governments· including the-
Punjab which did not stop the slaughter of cattle as advised by Goverrunent. 

• The BonO\l1'&ble Dr. Sir •. Azisul Jluque: Sir, on a point of order, may I 
remind my Honourable friend that ~  not an Agriculture demand but a; 
Commerce Department demand? 

111'. President: I may invite the attention of the Honourable Member who-
raises tbe point of order, that the cut motion relates to the unsatisfactory 
position of export of hides, and the position is unsatisfactory, according to the 
argument, if the slaughter is ~  

The Jlonourable Dr. Sir •• Azizul Buque: I am glad you have supplied the· 
last answer. 

Pundit Thakur Das Bhargava: Now, Sir, I just heard from Sir Zia Uddin 
that he was in favoUl; of put.ting an embargo on exports if these hides were 
needed in the country. I will refer him to page 102 of the report on the 
marketing of hides which says that in this . country out 175 
lakhs of hides 12 lakhs are used as raw hides, and of 
the remaining 16& lakhs only half is used for chappals and 
country shoes. You will find that· the number of hides is only just enough to 
supply the needs of one-fi£th of the population of this country. If every 
person in India is to be furnished with a pair of shoes you will require many 
more hep.ds, and the total sup'ply will not be enough to cover the naked feet of 
all the people of the country. 
Dr. Sir Zia Uddin Ahmad: May I point out. that the number is 275 and not 

175 ? 

Pundit Thakur Das Bhargava: My Honourable friend will excuse me if  I 
tell him that the t,otal production is 257·3 out of which about 103 lakhs are 
exported und the rest consumed ill this c01111try, i.e., about 175 lakhs (with the 
udditiolJS of 21 lnkhs ~  And we ('aD give shoes only to one-fifth of the 
populatiou of India. It is clear 1hat even if all the hides are used in this 
country they would not be sufficient for the needs of all the people in India. 
Moreover, if you want that the hides should be used here, I submit that t.hey 
must be entirely tanned here. The chamar and the butcher, with both of 
whom I have got sympathy for their not getting proper prices, will get much 
better prices. Why do. you allow hides to go out? If you tan the leather 
here you will get much better prices. The poor chamar is an ignorant person' 
and he is being exploited by the butcher and the merchant every day. The 
quest.i.on is between. the chamar and the ordinary man in the street·· who are 
interested in agricultme and production of food: on one side and the leather 
mk-chant :who wants to take advantage of them on the ~  I have nC) 
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;antipathy against 'any leather merchant, but I do not wantj;b.at these peoplE' 
should take advantage of their posifon and t4rive at the expense of the poo . 
. people. Therefore so far as the interest of .the poor chamar and the cultivatol 
are cOllcemed, all slaughter should be abf.olutely stopped at once. It may go 
.on only for religious purposes. The people who want· to take meat is very 
·small and the country in general does not require the cattle to be slaughtered. 
To e\'el'y Hindu auel .:'IIuslim peasallt his cattle are as dear as his children 
.and people who know the conditions in the villages are aware that it is repug-
nant to them that this slaughter should be continued. Leaving aside this 
.cons:deration ........ . 

Khan Abdul Ghani Khan: Have you not heard of the tractor? 
Pundit Thakur Das Bharg&Va: Yes, I will deal with that. We read in the 

.papers yesterday that tractors will not come till SepteVIber. But how many 
tractors will you bring in and how can you go on with the agriculture of this 
country with tractors? In the Punjab many people are small owners of land; 
can you conceive of any time in the near future wben people will take to 
collective farming? I do not think it will be possible in the near· future to 
.use tractors for agricultural purposes. 

Khan Abdul Ghani ~ You can use them on holdings of 20 acres. 

Pundit Thakur Das Bhargava: I wish my Honourable friend had the same 
-experience as 1 have. I understand it is his intention that tractors should 
.cultivate the land in the country that all the people wi).! combine and distribute 
the produce. I do not think that is likely to happen. Perhaps for another 
nfty years we would not want tractors; we waut-bullocks and cows. The trac-
.tors will not give dung and urine to fertilise the soil. If you read the books 
on manure wh:ch are issued by the Government of India you will find that the 
i>est manure for the soil comes from the excreta of the cattle. We want there-
fore our cattle fOl' fertility; they will give us food, raiment and every other 
.thing. 
I do not make these submissions from the point of view of religion. Per-

baps in the N.W.F. Province there are not many animals and so the difficulty 
is not· realised there. So far as Punjab and the rest of the country are con-
.cerned 1 am on solid ground when 1 ask for the stoppage of ca,ttle slaughter 
and the total stoppage of raw hides being exported, what to speak of facilities 
for greater export. I have refrained from saying anything about skins of goats, 
etc., because I have not studied that question; but so far as hides are concerned, 
I alIl positive that in t'1e best interests of the cOllntry it is imperative that our 
hides should never be allowed to be exported. 
Sri •. Ananthasayanam. Ayyangar: Bir, my Honourable friend Sir Zia 

Uddin said with an apology that he is not interested in this business. I have 
no hesitatiOlI ill sayillg ttlat 1 alll illtel'ested ill this business. You may be 
I>urprisecl with this mark on mv forehead that I can be intereE'ted in this 
business at all. Sir, I come froin Madras 'and Madras consumes 90 per cent. 
()f the skins and hides which are tanned in this country, and the lowest of the 
l<lw are engaged in th:s business. We have seven lakhs of viliages in this 
.country and on an average three heads of cattle die every rr.onth in each 
village, and about 36 or 40 is the total number that a village has by way of 
fallen or slaughtered cattle. In all we have 257 lakhs of skins produced in this 
(;ountry per year, out of which 19,'1 lakhs llre ileRiI animals, Hot slaughtered. 
Therefore this is a very important industr.v. I would have whole-heartedly 
Iilupported the motion of my Honourable friend Mr. Nauman if he had not used 
the word "raw". Goats and skins and hides are produced in this country of 
the value 0: 50 crores of rupees a -year. I find t.hat· by ~ monoply that is 
pract:sed by Government proper pr:ces are not being g:ven either for raw hides 
or for tanned hides. Whereas raw hides ha\'e been going 
down in exports, t he prices and exports of tanned hides also 
have been going down. If we are interested in the ~  industry at least 
t-anned hides must have a proper market elsewhere. To that extent I join with 
my Honourable fr:end in condemning the action of Government in securing 8 
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Alonopoly and fixing prices whidh are not in conflict with ~  ~  t-hat ought 
to be given to them and against the int-erest>; of producers m thiS country and 
all in favour of those persons who wanted to buy us out. To that extent I 
whole-beartedly support it. But, Sir, 1 disagree with him in this respect that 
1 am in favour of not exporting any kind of hide or skin whether tanned or raw. 
Our country can consume the entire quantity. The fault lies with the o-overn-
ment. A number of years ago my .t!onourable friend, Sir James Grigg, who 
was then the Finance Member, allotted one _ crore of rupees for the improve-
ment of village industries. A number of batches of persons were taught,...-, 
chamars and others-in the art of tanning and they were despatched from 
Bombay and other Presidencies from -village to village, but that scheme stopped 
after one year. ~  is of three kinds: Hides and skins are tanned as a. 

cottage inuustry. There are such hides and skins which are ta.nned 
4 p. M. locally in each village and are used for the purposes of making 
chappah; and other leather articles-that is going on to a large extent. It is a. 
secoJl(iary occu patioll for chamars; they live 011 agriculture, and this is anotber 
occupation. This is !lot touched by Hindus. Mussalmans do not do the 
business of flaying but a number of them are engaged in the business of tanning 
in my part of the Presidency. Over five lakhs of men are engaged in this 
industry and three millions of harijans are also labourers in this industry, and 
therefore it-will seriously affect them if raw produce is sent away to foreign 
countries. The tanning industry in my country would be seriously affected. 
That is why ~  8 or 9 years ago when export duty placed upon the export 
of hides and skins was sought to be removed, my Honourable friend, Ur. 
Nauman, who wants  export of raw hides and skins from this country, .. , ..... . 

1Ir. Mubammad Nauman: Sir, just a word of personal explanation. What 
I said then, and have been saying all through, is that economic price should be 
givell, i.e., ta!lllerS should be able to compete on the world parity prices; if the 
United Kingdom or Turkey is prepared to pay Rs. 10 for a certain class of h:de. 
the tanners in India should also be prepared to give the same price 110 that 
there Ulay not be any loss to the original producer. 

[At this stage Mr. Pres:dent vacated the Chair which was then occupied by 
Mr. Deputy President (S:r Mohammad Yamin Khan.] , 

Sri M. Anantha8&yanam Ayyangar: 1 am only sorry he is not on the 
Treasmy Benches. l::luch .kinds of allswers I have reeeived from the Treasury 
Benches when a measure of protection of industry in this country was brought 
before this House. Th€y used to say how are you going to protect the consu-
mers? :For a number of years the industry is not going to stand on its own legs. 
\Vhether illdustry ill a short period of time can' stand on its own legs or not, 
the industry must be protected. 

lIl'. Muhammad Nauman: For how long? 

Sri •. AnanthaBayanam .A.yyangar: Eternally. Where I am pulling this 
side, you are always pulling that side. It is unfortunate that in this country 
we have taken sides-some people have taken the side of producers and others 
have taken the side of manufacturers. They are not struggling with the 
British Governnlent, but they are struggling against each other. My Honoura-
ble friend must have helped the tanning industry in some parts, but there is. 
one big or small tanning industry in Cawnpore. He does not know in how 
many small factories, tanning is going on in my part of the Presidency. 
Instead of joining hands with me in forcing this Government to help those 
poor who are struggling for occupation, you are going against them. I am 
not putting it, on religious grounds. Cattle must die sometimes; they are also 
slaughtered; I am not against people who eat them ..... . 

Mr. Muhammad Nauman: You want to ~ the h:des away for il song. 

Sri ~A  Ayyangar: My Honourable friend, Mr. Nauman,. 
is possibly a rich man-I am not so rich-and I would like that all his property 
• 
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should be given .a.way to the poor it-it is a question of helping the poor in this 
country, giving one more morsel of food. The sooner he gives up asking for 
export of hides aud skilJs, he will do a real service to this country. So long 
as they are not giving proper price for tanned hides, I agree in condemning the 
Government. My Honourable friena in charge of the Department certainly is 
sympathetic, but he is unable, in the midst of a number of others sitting 
alongside him, to do ~  I have no quarrel wita any of the dark men 
sitting there, because they are small wheels in.a huge machine, and they call 
only laugh ...... 

The Honourable Dr. Sir II. A.aizul Buque: Say 'tanned men'l 
Sri II. .Anant.haa&ya.uam. .A.yya.ugar: I have not much to say; I only want 

to say that I am unable to give support from this side of the House and that 
I am not able to see eye to eye with Mr. Nauman. 
So far as Sir Zia Uddin Ahmed is concerned, he has been misunderstood. 

I have understood him aright. A long time ago he was also against the export 
of raw hides and skins. He gave an illustration. He said, ladies in Western 
countries and in America are very anxious to have dove-like skin which is very 
soft and malleable and therefore. they are not satisfied with the skin of animals 
born in the natural way. They would like to remove the uterus, kill the 
animal and remove it so that the skin if it is peeled out-Iray be very soft. That 
is what happens in this country. 

Dr. Sir Zia Uddin Ahmad: I did not say that. 
Sri •• Ananthasayanam AyyaDg&r: You said so. I have .got the reports 

here. 
" Lastly, so. much tribute has been given to the Honourable Sir Ramaswami 

.:\Iuda.iar. He waf; a ",lember of this House, and his speeches have been 
recorded. When he was an ordinary member of this House and when thO! 
motion tor removing export duty, came up before this Assembly as long ago 
as 1934, illstead of Mr. Nauman there was some other M;r. Mazdoor and he was 
anxious to get this export duty removed, and Sir Ramaswami cr:ed out 'no, no'. 
Therefore even  thell, so long ago, he voiced the feelings of Madras. ,Ve arc 
opposed to export of raw hides. and therefore all of us agree that tnis industry 
should flourish and we condemn this Government in not having developed this 
industry as cottage industry and industry in factory both of finished and tanned 
articles. To that extent 1 agree, but in as much as it is not-properly worded 
we are not able to vote in ~  of this motion. 

Sard.&r S ~ Singh (West Punjab: Sikh): I have full Iilympathy with 
my Hon0uruble friend, Mr. Ayyangar, from Madras. It is not only the problem 
of his province, but this eottage illllustl'y exists ali over the eountry. The 
chamar in every village in the Punjab cures and tans hides in his own erude 
way, and they are used for making shoes for the villagers. I think we should 
qevelop this small industry to make good leather and eventually we should ~  

able to tan all the skins and hides whieh we produce ill this courtry. I do not 
agree with Dr. Sir Zia Uddin when he says that bullocks could be substituted 
by tractors. I shall welcome the day-(I am sorry I mean Khan Abdul Ghani 
Khan). 

Khan Abdul Ghani Khan: I d:d not say substituted. 

Sardar Sa.mpuran Singh: I shall welcome the day ,when we can cultivate 
large areas by tractors but so far they have failed, and failed for the following 
reasons: 

(a) We by use of tractors demolish the banks which we require for irrigation 
purp:>ses. 

(b) We need ordinary ploughs for inter-culture of cotton and other crops, 
which cannot be done by tractors, and if we keep bullocks we have to incur 
doubie expense. 
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l Sardar S ~  Singh] 

(C) As it was pointed out by 'Pandit Bhal'gava, We require cattle also for 
mUlll'.re. That is an additional help in agriculture. 
(a) The farm holdings are so small that unless with the interference of 

Government lands are consolidated and there is co-operative agriculture, till 
then, we cannot use tractors in this country successfully except by very big 
landlords and at great expense I think. 

But I cannot agree with Pimdit Bhargava that the number of bullocks in 
this country is small. His calculations are even wrong and based on wrong 
data because he thinks that we require a pair of bullocks for ten acres of land. 
At least it is not so in the Punjab. Ordinarily one pair of bullocks cultivates 
14 to 15 acres of land. • . 

Pundit Thakur Daa Bhargava: In India where the average is 10·8 
acres per pair whereas the acreage is only six or seven in Madras, Bombay 
and Bengal, etc. If you will kindly see statement II, p. 113 in Bums' Book. 
Sard&r Sampuran Singh: I am talking from practical.knowledge. I am 

a farmer myself and I know. To our tenants we give 14 to 15 acres of land 
per pair of bullock but they always demand more land and it is with great 
pressure that we keep them ~  those limits. Besides it is a well known 
fact that the quality of cattle in our country has so much deteriorated and if we 
~  on breeding out of them and increase the number of cattle in our country, 
I think we will be creating so many 'more parasites to eat the grain which 
we require for human beings. For that simple reason we have to reorganise 
this cattle question throughout the country. We have to reduce their number. 
That may be <tone by stopping breeding from inferior animals a.nd by improving 
the· breed.· Unless we take some radical steps in that direction; I think we 
would be creating so many animals which I think we l'eally do not require. 
In the end, I::)ir, I have to say only one word. Tanning and curing is a great 

industry, which with one or two exceptions H; practically ignored all over the 
COUlitry and this can be very much developed as a cottage industry where a 
few men in each village call wake thei!" living out of talluing the skins and hides 
which they get from their OWH village. :For that reason also I would submit 
that if it is to be exported, let it be exported Hot in a raw form but ill a ~

fact ured form. 
*Chaudhri Sri Chand (Nominated Non-Official): Is it not, a matter for 

regret and for surprise that in this Land of India which was proverbial for it3 
streams of milk, milk is llOW being imported from other countries? I read, a few 
days ago, in the papers that 70,00,000 tons of milk would. be imported into 
India. It has been discussed in this House that facilities may be provided 
to export hides to foreign countries. It would have been better if we had 
discussed to export milk to foreign countries and to import hides from those 
countries. At present, we, Indians, can lleither get pure milk nor unmixed 
ghec. In cities skimmed milk, containing a large proportion of water, and, 
vegptable ghee in place of the genuine ghee are being used. This has bred 
dangHous diseases like tuberculosis which are daily on the increase, In villages, 
where in the absence of fruit and vegetables, people lived on milk and ghee 

~  commodities have become so scarce that they cannot be had even for 
chilrlren. . 
Tr.dia is an agricultural country. 70 per cent. of her people Bve in villages 

ann depend on cl1ltivation. Villa.gers. whether Hindus or Muslims, have no 
taRt" for ment-pntin:!. The:v prefer milk to meat. They Jove t.heir cattle more 
th:m their children. T"eflve a!;ide eating-them, thev cannot benr to see them 
~  .... htered. For TndianR. cattle are essential for ~  milk. curd and ghee, etc. 
Pnnrlit Thaknr ~ has told us the pace at which cattle are decreasing in India. 
n thi/; pace is kept f'n we shnH have no cattle left in India nor Flhall We have 
hillel' to export to other countries. 

--"he-Honourable-Member apokeinUrdu. 
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I'opulation is increasing while cattle are decreasing. I am afraid that if the 
slaughter of cattle 'is not stopped the health ~  the villagers will deteriorate 
after a very short time. 

In cities, cattle are ~  merely for their hides. Lacs of cattle £rOIr. 
the District of Rohtak in the Punjab are carried to larger towns, such as, 
Calcl<tta, Bombay, Madras, Delhi, etc.,  etc., where their calves are forthwith 
slaughtered while they are allowed to live till they become dry and then slau-
ghtered for their hides. 

The export of hides and skins must be stopped otherwise the practice of 
slau"hterinO' cattle will never end. Poor chamaTs used to live on the' skins of 
dead ~  This has gradually been monopolized by capitalists. in ~  
town, who are  greedy of money and export hides to other countrIes ~  

poor villagers go about barefooted. Seventy per cent. of the people of India 
live on agriculture but owing to ~  of hides they kill bullocks. I am told 
that bul10cks and calves are severely beaten before they are slaughtered. ThlS 
is dOIle to make the hide tougher and weightier. Sheep are killed in pregnancy 
for the skin of the unborn lamb because it is delicate and soft and fetches good 
price. Bullocks have decreased to !'uch an extent that camels, cows, buffaloes 
and donkeys are ·yoked to the plough. He farmer knows that by ploughing With 
the llelp of these animals the yield from the field is greatly reduced because 
they cannot plough the soil deep enough to make it more productive. After 
the last famine men and women were yoked to the plough. Pandit Thakar Das 
has rightly Raid that the area of land under ('ultivation is larger than before 
and vet the number of bullocks has much decreased. Somebody suggested 
that 'we shollld foUow the Americans and cultivate our land by means of 
tractors which will come to India from foreign countries by the month of Sep-
tember next. My learned friend seemR to have no rural experience. In thl.' 
Punjab a cultivator possesses,on an average, two acres of land. He is too 
poor to buy a tractor nor has he so much land as to need a tractor: The time 
is yet far off when tractors wiU be used for cultivating land in India. Bullocks 
are essential for the farmer. Cattle are most necessary for the health and 
economy of India. Sardar Sampuran Singh has suggested' that the number or 
cattle may be decreased but their breed may be improved. I do not agree with 
him. The number of cattle is already insufficient in the country and an increase 
in their number is essential. The breed was not good at ~  but since the 
increase in price tbe cultivators have tried to improve the breed and we can 
now see cattle of the highest breed in ollr villa-ges. Hence I am against his 
suggestion. -

The Honourable Dr. S~ K. Asizul Huque: tiir, I will not try to preface my 
remarks by sayillg that l only propose to speak u few woras as my friend 
Mr. Nauman said but concluded his speech after 20 minutes. My friend is 
suffering under a misconception and I personally tried to explain t,{) him that 
we have been at considera'ble pains to find out as to what should be the future 
expurt position of hides and skins in this COlllltry. I can assura my friend, 
though I am not in the, trade like my friend, that I am fully cognisant of the 
position of hides and skin export, so far as India's future postwar trade is 
concerned. There are a certain number of export articles for which India had 
been reputed in the past and if we have to maintain an export market for this 
country in future, these avenues should be explored to the utmc.st. Long before 
my friend even wrote to me his letter I took up this question .myself. I will 
not say anything more on this. I felt that witb the cessation of war the time 
has come when we should review the position. In fact I may tell. him that 
by tabling this cut motion he has made my position more difficult than what 
it wa.s. That is the very least I can say without disclosing some of the facts. 

My friend has got a copy of the proceedings from which he read. He will 
find that on the 9th February the hide and skin conference was called. The' 
Export Advisory Council was held sometime about the end of December or at 



~  LEGISLATIVE ASSEMBLY [14TH MAR. 1940 

[Sir .M. Azizul Huque]; 

tnt: lJt:gl!l11U.o 01 Jallu,,!"y. .-i.,a 'i::V":lI uuugll 1. lJ1t:au t:;U!lly that 1 dld not invIte 
the rt:prt:liematives 01 illy rm!llU Ii aliSOl:Jat.!Oll, to It illy only t:Acuse was that 
III the matter of export the real interests concerued lor tlle time being wertl 
not illost: who actuaJiy collected from the neld or got from the ID1ddlemen, 
but the traders who export or tbe mallufacturers who manufacture. 1 thought 
that 1 need not confuse the issue and in order to come to a conclusion as to what 
should be the future export line, people, who have been in the export trade and 
peoplt: who are in the manufacture should be invited to a conlerence. That 
was the Jine 1 took, it was not because I' did not recognise the existence of 
my Iriend's associatioll and 1 will try to show that I wanted to consult every 
possible interest in the country, apart from the quest,ion of the different Depart-
ments which are concerned in this matter. I shall read the names of those 
bo'.lies which attended the conference, though there are a number who did not. 

(1) Hides and 8kins Shippers Association, Calcutta. (2) South India. 
Tanners and Dealers Association. Ranipet. (3) Southern India Skin ana Hide Mer-
chant!! Association, Madras. (4) Karachi Hide and Skin Shippers Association. 
~  .Fe.deration of Muslilll Chambers of Commerce and Industry. (6) Federation 
ot Indian Chambers of Commerce and Industry. (7) Tanners Federation of 
India. (8) Associated Chambers of Commerce. (9) The Indian Merchants 
Chamber, . Bombay. (10) The Buyers and Shippers Chamber, Karachi. (11) 
mde und Skin Merchants Association, Amritsar. (12) Hides and Skin Mer-
chants AssocIation, )fultan. (Ul) Amritsar Muslim Traders Association. (14) 
Hide Merchants and Suppliers Association, Lahore. (15) Goat and Sheep Skin 
Exporters, Delhi. (16) Leather Goods Manufacturers Association, Bombay. (17) 
Assoeiat.ion of Indian Industries. (18) All-India :F\>otwea«:c Fedel'ation. (19) 
Bata Shoe Company. (20) Agra S~  Manufacturers Association. 

If after this long list, my friend Mr. Nauman comes to the House and 
says thnt this is not a representative conference, as his association was not 
convened, I think that he is doing wrong to those distinguished men who came 
to represent the various interests concerned. Sir, I only wanted ~ bring to 
your notice thnt long before this cut motion I had thought out this problem and 
I wanted to do my best in order ~ help the trade. 

~  me here qnote what I said in my opening speech on that occasion: 
"Tha Chairman opened the discussion stating that the views expressed in the past by 

various interests regarding the supply position and export possibilities of hides, skins 
and leather goods were irreconcilable. This Conference was therefore called In order to 
reach agreed conclusions if possible regarding the future ~  position of these commo-
dities. He added that the position of these articles was quite different at preS'Olnt from 
what it was before the war. Since 1929 there has be'en a '-IIIdency for increased tanning 
and finishing of leather goods in this country, apart from th, fillip given to organised fac-
tories and cottage industries during the war period. It was the policy of tha Government 
of India to develop wherever possible manufacture of indigenous articles in the country. 
The question ~  before the conference was to ascertain what quantities of raw materials 
could be processed within the country and to what extent raw materials or manufactured 
goods could be exported." 

I made my position quite clear, that I was anxious to find out or explore 
the possibility ~  those who were interested as to what is actually the con-
Imming capacity of the country. what can be consumed in the near future and 
if there is any halance left, whether or not we should export that. I hope every 
section of the House will HgJ'ee that  that WHS the only sound position tc) take 
up. Unfortunately J have not had many facts or stutistics. My friel!d has no. 
given me any figure" to answer any of these actual points which shOuld deter-
mine the' issue. My friend has not said anything as to what is the present 
consuming capacity of the tanning industry both in the factories as well as 
in t.he cottages. If mv friend can!.::ive it, 1 can come, to a conclusion to-
morrow. Mv friend ~  not given any data on which I can estimate the 
present productioll of hides and skins in this country. Sir, having regard to 
these two fact.ofS I therefore wanted a little data. Unfortunately there are 
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two interests eUl:p against the other aud irreconcilable almost till the end 
I therefore immediately took steps to issue -a long ~ about surveying thi3 
actual position today aud I wanted from the different Departments concerned 
as to the actual fads and figures with referenl:e to these three factors which 
I have referred to. I have not .been able to get them. It was written in my 
own hand. If my frie,nd can ans\ver any of these points on the flcor of the 
House or even tomorrow or within a week, I can assure him that I will be 
able to come to a decision immediately on this export policy. I said, for' 
example that ~  has been a complaint ill the country, that tliere has been 
a reduction in the cattle population of the country. We must know what 
is tht' cattle pbpulation today. What are the actual figures of the death rate a 
within the last few years? What is the annual production of hides within 
the last few years? To what extent they are fallen hides and to what extent 
are they slaughtered? Are there any cOITesponding figures' for any of these-
items during the recent war years Hnd also corresponding figures for goats. 
and sheep? We wanted also to know the extent of the expansion of the tanning 
industry in organised factories and also the na.ture of expansion in the village 
cottage industries including footwear industry. Only after knowing all these' 
facts we can come to a decision. I hope my friend will not press this motion 
on the ground that simply because there was this export before irrespective' 
of the consideration of the internal manufacturing capacity of this country, 
we should allow exports to be resumed. While I am in sympathy with the 
object of my friend, I cannot assure him straightaway as to what line we 
shall take. But I can give this assurance, that if I am satisfied reasonably 
that after allowing all that is ~  for internal manufacture in this 
industry at the present moment there is still a good Or fair surplus or likeli-
hood of such a surplus, I will certainly try my best to revise the present> 
policy, by encouraging exports, because this wealth will return to the man 
who coUp-ets it; and if I can allow export to that extent, it will help his 
ecollomil: position. But I will be jeop.ardising the eeollomic position if I allow 
an article to be exported which can be consumed witbin the country itself. 
That has been the policy of the Government of India and I stand by that 
policy. My Honourable friend has referred ·to certain prices. Sometimes it is 
dangerous for a mathematician to be all economist. My friend Dr. Sir ~ 

Udc:1ill Ahmad is a distinguished mathematician, but he tried to play the-
role of an economist also. He gave certain figures and it was with great diffi-
culty that I was able to get the facts: I found that whereas Mr. Inskip was re·· 
ferring to the price of hides in Calcutta, Sir Zia Uddin was referring to 
the prices of both hides and skins, together; and it is well known that whereas' 
the price of hides has risen very high, the price of skins is comparatively Oil. 
a lower level; and the combined figures naturally will react on one another .. 

Dr. Sir Zia Uddin Ahmad: The motion refers to both . 

. The Honourable Dr. Sir II. Amul Huque: But my figurel:! referred to. 
hIdes only, and Mr. Inskip also referred to hides only. MI'. Inskip's point 
was--and he was quoting from the same proceedings t{) which my friend. 
Mr. Nauman referred--that according to those who wanteu export to be· 
encouraged, the figures in Calcutta were: in the year 1938, Rs. 3/15 to 
Rs. 5/8 a piece; and in 1945, the prices were Rs. 16 to Rs. 17; and the pre-· 
sent ruling price was Rs. 16. Therefore it cannot be complained about the· 
CalCi.ltta price it is more than 400 per cent. .  .  .  .  .  . 

Mr. lIuha.mm.ad lIauman: May I interrupt? The particular class of hides 
~ is ~  to is different. Besides, the question I put is this, whether Indian 
hIdes are .able to fetch higher prices through export or not. I am not by any' 
chance gomg to say that we should not help 0111' industries or that we are not 
prepared to co-operate with industries. At the same time what I wish t() 
impress on the Honourable Member is that industries should not be allowe<t 
to pay Rs. 5 for an article which can be sold at Rs. 15 elsewhere. 
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The lIonourable Dr. Sir M:. AziZUl lIuque: I have understood my friend 
_perfectly. At ~ ~ ~ 1 IihoUld thlllk that it is not 11' sound economic 
propositloll from the point of view of ecollomic ~ ~  of any country, 
that becausi; ,you CUll get a rupee ~ ~  at) against the local priee 
which is 8UO per cent more, you must send it outside, even when you are 
satisfied that the price you ~ gettmg is a fair economic price here. I think 
it will be wrong if our export policy is onl,Y governed by the price consideration. 
There are so many other considerations. The question of unemployment, 
the question' of manufacturing in this country, the question of strategy anj 
defellce all ~ are factors on which ~ export policy has to be built up; 
and it is for that reason that as a part of the war effort, the sanctions of econo-
mic warfare were considered very important with a view to winning the war. 
Anyway, even supposing, that my friend is correct, I take it that there is no 
special virtue in the Dacca hide, except that it is dry salted. Others are not 
.dry-salted, but treated in another manner; and if ordinary experience is any 
.guide and if it is a fact that the Dacca price has gone from 3/15 to 17, (and 
my friend cannot contradict me unless he gives me the facts), I say that 
.other prices must have followed the same parity. That is only reasonable, 
unless my friend can satisfy me that though the Dacca price by virtue of 
,adding a little f;alt has increased so much, the prices of other articles have 
not increased. I do not know if that is his contention, As I said, I am 
anxiously waiting for figures. Unfortunately in my experience-and I plead 
this very humbly-we often talk of general propositions but unsubstantiated 
'by facts which are necessary to come to a conclusion on such ~  I 
-am quite prepared to accept my friend's argument wholly that I should not 
be guided bv the ~  of tanners. I think he will also agree with me 
that the other side is a1so true, namely, that I should not be guided only by 
the Ildvice of the exporters. In all conscience I must look to the development 
-of the country as a whole: and it was with that view tbat I brought 1111 these 
Interests together in order that they may be reconciled in one place. My 
friend has seen their proceedings. In fact this matter still requires a consi-
derable amount of reference to different Departments and different ports and 
different trade interests in a vast countrv like India before vou can come to &. 
'satidllctory Rollltion, But I do hone that I shall' be able' ,to come to some 
'('ollclllsion .within a week or two at the utmost, 

I shall tRke only a few minutes more because I have to reply to all these 
floints. As 1 said, I recognise the value of this hides and skins business. Our 
'business was with almost every country in the world before, and I am anxious 
that this should also' if possible be one of our exports; but if these goods can 
'he manufactured in this country, the b.etter: and if from the tanned leather, 
we can manufacture shoes and export them, it is still better. Tberefore I must 
try to find Ollt n reconciliation bet,ween all these interests before I can come 
"to a concluf;ion. 

I do not think I need answer the point because when Sir Zia Uddin Ahmad 
'put a simple question to those who did not agree with him, I felt that it was 
'R very complicated question. I do not think I need enter into the question 
of slaughters and bulls verSU8 bullocks and tractors and all those factors which 
r consider wholly beside the point for a considered ~  on the export policy, 
-Suffice it for me to say that I have been for the last two or three months trying 
·to get the act.Hal dahl on al1 thMe points, and I can assure the House that 
if t am sntiRned thllt having-regllrd to tbe needFl of the countrY there is likeli-
'hood of n ~  of hides Ilnd skins in this country, J certaiu'lv would be the 
'firFlt t() see thnt thev are exported in order thllt Tndill mav get wealtH from 
-abroad, Bllt. simllltllneOllsly I Rhould also try to do everything possible to help 
"the manufacturer!:, 

Th-ere is one point which T must sav, AF. a matter of fact we have relaxed 
'to a  • large extend in Our export policy, and my ,friend knows well that 
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we have relaxed a great deal in that direction and are permitting a certain 
number of thillgS to go out in reasonable quantities. 

As regards his offer for monopoly purchas'es, I think that is a matter which 
should be tackled by the Supply Department, becallse the price factor was-
controlled by the Supply Department, and that is wholly beyond the issue 
of the export policy; but for the information of my friend I can tell him ~ 

the Combined Raw Materials Resources Board at vVllshington, which was 
dealing with this, has been, I think, dissolved; and therefore the question-
of price-combination by the Governments of other countries does not arise 
in tbe present moment. Whether there is any trade cartel or not, I can 
assure him that India is not a participant in the trade cartel and I would cer. 
tainly very carefully watch the situation before I enter into a negotiation with, 
such an organisation which can control and-monopolise the price, so far as 
India's export is concerned. 

As regards the price, as I said, this is a point which is outside the scope--
of the Commerce Department and therefore I would not like to touch it. r 
think, Sir, that is all I have got to say. So far as Mr. Inskip is concerned, 
r want to make it quite clear that in so far as the interest of the internal manu-· 
facturer and the tanning industry is concerned, both in factories and within 
the country, we shall certainly watch before we think of doing anyt.hing ~ 

might jeopardise their position. Sir, I oppose the motion. 
Mr. Abd.ur Jl,a,bman Siddiqi (Calcutta and: Suburb.: Muha.mmadan. Urban);: 

I think the debate on this question has been side tracked by my friends on 
my left as well as by my friends OB my right. I will leave the cow to take 
care cif itself and I shall leave the milk of the cow [or the children again to· 
take care of itself. The problem here is that in order to help tanners the 
Honourable Member wishes to crush the trade in hides and skips and is ~  

us from selling our goods to the· best buyers. If Indian tanners want the 
hides and skins let them pay a price which other countries in the world are 
prepared to pay. I cannot understand how the Honourable Member for Com-
merce could come and tell us of his great theories about industrialisation and 
about the needs of the tanners when we know that the price of hides-for exporii-
and even coat skins is not fixed by the seller or the buyer through negotiation 
but by other influences outside of them. The Honourable the Commerce Mem-
ber ~  to know the trick played about jute, about tea and  certain other-
monopoly commodities in this country. My request to him is-leave us alone. 
If the man in New York or the man in London or the man in Hamburg, when-
p.ver he comes into the picture. wishes to purchase Indian hides and skins. 
let him pay the price which is fair. 'The Indian tanner. in competition, 
will benefit. to the extent of the transportation and insurance charges. I cannot 
understand why the merchants of hides and skins should be punished because 
of the nesire of the Honourable the Commerce Member to hn-ve mor,= tanneries 
in India. . 

The Honourable Dr. Sir K. Azizul Huque: May I ask whether in deciding 
the export policy I must forget the tanneries altogether? 

Kr. Abdur Rahman Siddiqi: The tanneries should, in my humble judg-
ment, take care ot themselves, but I shall not be robbed anc. here I speak 
with some feeling, because you will understand me better; when I say, Barq 
girti hai to bechare MU88almanon par. This is the one trade in which the 
Muslim has some standing. This is the one trade he has understood at least 
for a hundred years and certainly understands it today. Why hold him back? 
You sell other goods. You sell other things. Let the Indian tanner come 
into the market and pay me my price, not the price that New York or London 
or any of the big folk outside India fix. 

Sir K. ADantha8ayanam An'&Dpl': Does the Honourable Member know-
that the tanner is also a Mussslman? 
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lIr. Abdur Ra.b.man Siddiqi: 1:he tanner may be a ~  or a ~  

That does not matter. .t.veu If he is a ~  tanner, he has to pay the full 
price tor the goods he ~  1'ht::se manipulations have led to heavy 
losses. 1 do not know when their great tanning programme will come intu 
beillg. U ntll tht::n I should not be pUllisaed. Increase your tanneries, increase 
'your villli'!5e taHueries also and cottage illdustl'les and all what you like and 
create a balancing between eXJ!orts and imports in this country but until you 
<ire able to gi\'e us a definite plan, you must leave us alone. The Honourable 
the COl llmerce .:'.lember, according to his own confession, still wants the Honour-
able the Mover of this Cut, to supply him with figures. What is his great 
Department d:.Jiug'? I refuse to give him figures. Let him find them out and 
when he has done thnt alld when he has distributed the hides and skins 

~  the tanners and our great masters in New York and London, then I 
shall be:,dn to think of another distribution of a hig':J.el' percentage in India 
and i (; a lower percenta!ie outside. It is absolutely correct fact that certain combi-
tion9 in L::mc1on nl1(1 New York bring such great pressure on us that we are 
unal)le fo sell our hides and skins to Middle Eastern countries where we are 
liable to get higher prices. What happens is, they take away our goods nt 
prices fixed by them and then they sell at a higher price to others. Would 
not the Commerce Member let me have that little margin between the two 
llrices. That is what I am trying to impress upon him. It is all very well 
to talk of ~  and so on. I hope it will come soon but until then 
do not crush us. Do not pulverist>. us and do not throw us; back into poverty 
'Once lnore. 

lIr. Deputy President: The question is: 
"That the demand under the head 'Commerce Department' be reduced by Re. 100." 
The Assemblv divided: 
[While the ~  was in progress, Mr. President (The Honourable Mr. G. V. 

Mavalankar) resumed t,he Chair.] 
AYES-24. 

Abdul Ghani Khan, Khan. 
.Abdullah, Hafiz Mohammad. 
Abid Ruuain, Captain Syed. 
Abid Hussain Choudhury Md. 
Ahmad Ali Khan Alvi, Raja Sir Saiyid. 
Ali Asghar Khan, Mr. 
E. H. Jaffer, Mr. Ahmed. 
Ghazanfarulla, Khan Bahadur Hafiz M. 
Guruswami, Mr. S. 
Ha.bibur !\;ahman, Khan Bahadur. 
Ismail Khan, Hajee Chowdhury Mohammad . 
.Jeelani, Khan Bahadur Makhdum AI-Haj Syed 

Sh'ar Shah. 

Killedar. Mr. Mohammad M. 
Liaquat Ali Khan, N awabzada . 
Mehr Shah, Nawab Sir Syed Muhammad. 
N airang, Syed Ghulam Bhik. 
Nauman, Mr. Muhammad. 
Rahmat-ullah, Mr. Muhammad. 

Sharbat Khan, Khan Bahadur. 
Siddiqi, Mr. Abdur Rahman. 

Yamin Khan, Sir Muhammad. 
Yusuf Abdoola Haroon, Seth. 

Zafar Ali Khan, Maulana. 
Zia Uddin Ahmad, Dr. Sir. 

NOES-37. 

Ambedkar The Honourable Dr. B. R. 
Azizul ~  The Honourable Dr. Sir M. 
Banerjee, Mr. R. N. 
Benthall, The Hon<>urable Sir Edward. 
Bewoor, Sir Gurunath. 
Bhattacharyya, Rai Bahadur Devendra 
Mohan. 

Chapman-Mortimer, Mr. T. 
Chatt\lrjee, Lt.-Col. Dr. J. C. 
Cook, Mr. B. C. A. 
Fenton. Mr. R. V. 
Greenfield, Mr. H. 
'Griffiths, Mr. P. J. 
Gwilt. Mr. Leslie. 
Hirtzel, Mr. M. A. F. 
Hydari, The Honourable Sir Akbar. 
Inskip, Mr. A. C. 
Jehangir_ Sir Cowaajee. 
.Jo8hi. Mr. S. C. 
The motion was negatived. 

Kharegat, Sir Pheroze. 
Mason, Mr. P. 
Morris, Mr. R. C. 
Naqvi, Mr:- A. T. 
Oulsnam, Mr. S. H. Y. 
Raja Bahadur of Khallikote 
Rangachari, Mr. M. V. . 
Rowlands, The Honourable Sir Archibald. 
Roy, The Honourable Sir Asoka. 
Sen, Dr. D. M. 
8-an, Mr. B. R. 
S~  Sir George. 
Sn Chand, Chaudhri. 
Stokes, Mr. H. G. 
Thorne, The Honourable Sir John. 
Turner, Mr. A. C. 
Tyson, Mr. Geoffrey W. 
Waugh, The Honourable Mr A  A 
Weightman, Mr. H. .... 
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1Ir. Preaident: It is just one minute to Five and there is hardly any time 
for moving any further cut motions. So, I will put the Demands for Grants 
t<l the vote. 

DEMAND No. I-CUSTOMS 

Mr. President: The question is: 

"That a sum not exceeding Rs. 1,08,04,000 be granted to the Goyernor General·in·Councii 
to defray thl) charges which will come in course of payment during thCl year ending the 
31st day of March, 1947, in respect of 'Customs'." 

The motion was adopted. 

DEMAND No.2-CENTRAL EXCISE AND SALT 

Mr. President: The question is: 

"That a sum not exceeding Rs. 3,04,42,000 be granted to the Governor General in Council 
to defray the charges which will come in course of payment during ~ year ending the 
31st day of March, 1947, in respect of 'Central Excilre and Salt'." 

The motion was adopted. 

DEMAND No. 3-T.UES ON INCOME INCLUDING CORPORATION TAX 

lilr. PreSident: The question is: 

"That a sum not exceeding RB. 1,28,96.000  be granted to the Governor General-in-Council 
to defray the charges which will come in corse of payment during tne year ending the 
Jlat day of March, 1947, in respect of 'Tues on Income including lJorporation Tax':' 

·The motion was adopted. 

DEMAND No. 4-QPIUM 

Mr. PreSident: The question is: 

"That a sum not exceeding RB. 1,09,55,000 be ~  to the Governor Gimeral-in-Council 
to defray the charges which will come in course of payment during ~ year ending t.h. 
31st day of March, 1947, in respect of 'Opium'." 

The motion was adopted. 

DEMANll No. 5-PROVlNOIAL EX('")3E 

Mr. PreSident: The question is: 

"That a Bum not exceeaing Rs. 2,61,000 be gruled to the Governor General-iD-Council 
to defray the charges which will come in course of payment during thl} year ending the 
31st day of March, 1947, in respect of 'Provincial Excise'." 

. The motion was adopted. 

DEMAND NO.6-STAMPS 

Mr. PreSident: The question is: 
"That a sum not eJece-ading Rs. 58,33,000 be granted to the Go:vernor General-in-.Council 

to defray the charges which will come in course of payment durmg tha ~  endmg the 
31st day of March, 1947, in respect of 'Stamps'." 

The motion was adopted. 

DEMAND No.7-FoREST 

Mr. PreSident: The question is: 
"That a Bum not exceeding Re. 13,56,000 be granted to the Go:vernar General-in-0>0ncil 

to defray the charges which will come in course of payment dunng tlra year ending the 
31st day of March, 1947, in respect of 'Forest'." 

The motion was adopted. 
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DEMAND No. ~ A  '(INCLUDING WORKING E E ~ES NAVIGATION, 

EMBANKMENT AND DRAINAGE WORKS MET FROM ~E B E  

Kr. Presfdent: The question is: 

"That a sum not exceeding Rs. 3,31,000 be granted to the Governor General-in-Council 
to defrav-the charges which will come in course of payment during ~ year ending the 
31st day of March, 194"1. in respect. of 'Irrigation (including-Working Expenses, Navi-
gation, Embankment and Drainage Works met from Revenue'." 

The motion was adopted. 

DEMAND No.9-INDIAN POSTS AND TELEGRAPHS DEPARTMENT (INOLUDING 

WORKING EXPENSES) 

Jlr. President: The question is: 

"That a sum not exceeding Rs. 2n,81,50,OOO be granted to the Goverg.or General-in-Council 
to defray the charges which will come in course of payment during the year ending the 
3bt day of March, 1947, in re£pect of 'Indian Posts and Telegraphs Dep&rtment ~ 
Working Expenses)'." . 

The motion was adopted. 

--, I  I 
DBMAND No. 10-INTEREST ON DEBT AND OTHER OBLIGATIONS AND REDUOTION Oll 

A VOIDANCE OF DEBT 

Mr. President: The question is: 

"That a sum not exceeding Rs. 2,06,12,000 be granted to the Governor General-in·Council 
to defray the charges which will come in course of payment during the year ending. th& 
3lBt day of March, 1947, in respect of 'Intereat on Debt and Oth9r Obligations and Reduc-
tion' or A voidance of Debt'." 

The motion was adopted. 

DEMAND No. ll-EXECUTIVE COUNCIL 

Ilr. PreSident: The question is: 

"That a reduced sum not exceeding Rs. 3,54,700 be granted to the Governor General.in-
Council to defray the charg9s which will come in course of payment during t.he year ending 
the 31st day of March, 1947, in respect of 'Executive Council'." 

The Assembly divided. 

AYES--42 

Ahmad Ali Khan Alvi, Raja Sir Saiyid. Joshi, Mr: S. C. 
Ambedkar, The Honourable Dr. B. R. Kharegat, Sir Pheroze. 
Azizul Huque, The Honourable Dr. Sir M. Lawson, Mr. C. P. 
Banerj\le, Mr. R. N. Mason, Mr. P. 
Benthall, The Honourable Sir Edward. Morris, Mr. R. C. 
Bewoor, Sir Gurunath. Naq\"i, Mr. A. 1'. 
Bhattacharyya, Rai Bahadur Devendra Oulsnam, Mr. S. H. Y. 
Moh&n. Raja Bahadur of Khallikote. 

Rangachari, Mr. -M. V. 
Chapman-Mortimer, Mr. T. R 1  d Th 
ChatterJ·ee., Lt.-Col. Dr. J. C. ow an s, e Honourable Sir Archibald.. 

Roy, The Honourable Sir Asoka. 
Cook, Mr. B. C. A. Sen, Dr. D. M. 
Fenton, Mr. R. :Y'. Sen, Mr. B. R. 
Greenfield, Mr. H. 
Griffiths, Mr. P. J. Sharbat Khan, Khan Bahadur 
Guruswami, Mr. S. SP.ence, Sir George. . 
Gwilt, )lr_ Leslie. .srI Chand, Chau<lli.ri. 
Himmatsinbji, Col. Kamar Shri. . Stokes, Mr. H. G. 
Hirtzel, Mr. M. A. F. Thorne, The Honourable Sir John, 
lIydari, The Honourable Sir Akbar. Turner, Mr. A. C. 
Insk'  M .. 0 TyllOll, Mr. Geoff ...... W. IP, r. - • Wi h ._" 
Jllhangir, Sir CowuJee. aug, The Honourable Mr. A. A. 

Weightman, Mr. H. 
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NOES-49 

Abdul Ghani Khan, Khan. 
Adityan, Sri S. T. 
Ayyangar, Sri M. Ananthasayanam. 
Banerjee, Sree Satyapriya. 
Bose, Shri Sarat Chandra. 
Chaman Lall, Diwan. 
Chettiar, Sri T. A. Ramalingam. 
Choudhury. Sreejut Rohini Kumar. 
Daga, Seth Sheodasa. 
Damodar Swaroop, Sjt. Seth. 
Dani, Mr. G. B. 
Gadgil, Sjt. N. V. 
Gangaraju, Sri V. 
Gole, Mr. P. B. 
Gounder, Sri V. C. Vellingiri. 
Govind Das, Seth. 
Hiray, Sjt. B. S. 

Jagannathdas, Sri. 

Jhunjhunwala, Mr. B. P. 

Jinachandran. Sri M. K. 
Khan, Mr. Debendra La!. 

Lahiri Choudhury, Srijut Dhirendra "Kanta. 

Mahapatra, Sri Bhagirathi. 

Malaviya, Pandit Govind. 
The motion was negatived. 

)1angal Singh, Sardar. 
\lanu Subedar, Mr. 
\fasani, Mr. M. R. 
If-anon, Sri A. Karunakara.. 
}!ukhopadhyay, Mr. Nagendranath. 
Narayanamurthi, Sri N. 
Neogy, Mr. K. C. 
RalIL Narayan Singh, Babu. 
Ramayan Prasad, Mr. 
Ranga, Prof. N. G. 
Reddiar, Sri R. Venkatasubba. 
3aksena, Shri Mohan Lal. 
Salve, Mr. P. K. 
Sampuran Singh, Sardar. 
Sanyal, Mr. Sasanka Sekhar. 
Satakopa.chari, Sri T. ~  
Sharma, Mr. Krishna Chandra. 
Sinha. Shri Satya N ara.yan. 
Sri Prakasa, Shri. 
Sukhdev, Seth. 
Surjit Singh Majithia, Squadron 
Sardar. 

Swaminadhan, Shrimati Ammu. 
Thakur Das Bhargava, Pundit. 
Vadilal LaUubhai, Mr. 

Varma, Mr. B.  B. 

DEMAND No. 12--COUNCIL OF STATE 

Kr. PresideJlt: The question is: 

2439 

Leader 

"That a sum not exceeding Rs. 1,49,000 be granted to the Governor General-in-Council 
to defra:; the charges which will come in course of payment during tha year ending the 
31st day of March, 1947, in respect of Council of State' /' 

The motion was adopted. 

DEMAND N.o. 13--LEGISLATIVE ASSEMBLY AYD LEGISLATIVE ASSEMBLY DEPT. 

Mr. President: The question is: 
• 'That a sum not exC'eeding Rs. 9,73,000 be granted to the Governor General-in-Council 

to defray the charges which will come in course of payment during tire year ending the 
31st day of March, 1947, in respect of 'Legislative Assembly and Legislative Assembly 
Department'." ) 

The motion was adopted. 

DEMAND No. 14--HoME DEPARTMENT 

lIIr. President: The question is: 
"That a sum not exceeding Rs. 20,65,000 be granted to the Governor General-in-Council. 

to defray the charges wnich will come in course of payment during thla year ending the' 
31st day of March, 1947, in respact of 'Home Department'." 

The Assemb!y divided. 
AYES-59 

Abdullah, Hafiz Mohammad. Cook, Mr. B. C.A. 
Abid Hussain, Captain Byed. Ebrahim Haroon Jaffer, Mr. Ahmed. 
Abid Hussain, Choudhury Md. [<'enton. Mr. R. V. 
Ahmad Ali Khan Alvi, Raja Sir Saiyid. 1hazanfarulla, Khan Bahadur Hafiz M. 
Ali Asghar Khan, Mr. 1reenfield, Mr. H. 
Ambedkar, The Honourable Dr. B. R. 1riffiths, Mr. P. J. 
Azizul Huque, The Honourable Dr. Sir M. 3cwilt, Mr. Leslie. 
Banerjee, Mr. R. N. Habibur Rahman, Khan Bahadur. 
Benthall, Tha Honourable 8il.-Edward. qimmatsinhji, Col. Kumar 8hri. 
Bewoor, Sir Gurunath :firtzel, Mr. M. A. F. 
Bhattacharyya, Rai Bahadur Devendra Mohan, Hydari, The Himourable Sir Akbar 
Chapman-Mortimer, Mr. T. Inskip, Mr. A. C. . 
Chatterjee, Lt.-Col. Dr. J. C. .Teralani, KbJuJ Bahadur Makhdum AI.Raj 

r ~ Syed Sher Shah. 
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A YES ~  

Jehangir, Sir Cowasjee. 
Joshi, Mr. S. C. 
Kharegat, Sir Pheroze. 
Killedar, Mr. Mohammad M. 
Lawson, Mr. C. P. 
Liaquat Ali Khan, Ne.wabzada. 
Mason, Mr. P. 
Morris, Mr. R. C. 
Nairang, Syed Ghulam. Bhik. 
NaqV'i, Mr. A. T. 
Nauman, Mr. Muhammad. 
OuIsnam, Mr. S. H. Y. 
Rahmat·ullah, Mr. Muhammad. 
Raja Bahadur of Khallikote. 
~  Mr. M. V. 
Rowlands, The Honourable Sir Archibald. 
Roy, The Honourable Sir Asoka.. 

Sen, Dr. D. M. 
Sen, Mr. B. R. 
Sharbat Khan, Khan Babadur. 
Siddiqi, Mr. Abdur Rahman. 
Spence, Sir· Georg-a. 

Sri Chand Chaudha.ri. 
Stokes, Mr. H. G. 
Thome, The Honourable Sir John. 

Turner, Mr . .A. C. 
Tyson, Mr. Geoffrey W. 
Waugh, The Honourable Mr., A. A. 

Weightman, Mr. H. 
Yamin Khan, Sir Muhammad. 
Yusuf Abdoola Haroon, Seth. 
ZafaI Ali Khan, MauIana. 
Zia Uddin Ahmad, Dr. Sir. 

NOES-49 

Abdul Ghani Khan, Khan. 
Adityan, Sri S. T. 
Ayyangar, Sri M. Ananthasayanam. 
Banerjee, Sree Batyapriya. 
Bose, Shri &rat Ohandra. 
Chaman Lall, Diwan. 
Chettiar, Sri T. A. Ramalingam. 
Choudhury, S~  Rohini Kumar. 
Daga, Seth Sheodasa. 
Damodar Swaroop, Sjt. Seth. 
Dani, Mr. G. B. 
Gadgil, Sjt. N. V. 
Gangaraju, Sri V. 
Gole, Mr. P. B. 
Gounder, Sri y. C. Vellingiri. 
Govind Daa, Seth. 
Hiray, Sjt. B. S. 
Jagannathdaa, Sri. 
JhunjhunwaIa, Mr. B. P. 
Jinachandran, Sri M. K. 
Khan, Mr. Debendra LaL 
Lahiri Choudhury, Srijut Dhirendra Kanta 
Mahapat.ra, Sri Bhagirathi. 
Malaviya., 'Pandit Govind. 
Mangal Singh, Sardar. 

The motion was adopted. 
DEMAND No. 15-DEPARTMENT 

lIIr. President: The question is: 

Manu Subedar, Mr. 
Masani, Mr. M. R. 
Menon, Sri A. Karunakara. 
Mukhopadhyay Mr. Nagendranath. 
Narayanamurthi, Sri N, 
Neogy, Mr. K. C. 
Ram Narayan Singh, Babu. 
Ramayan Prasad, Mr. 
Ranga, Prof. N. G. 
Reddiar, Sri R. Venkatasubba. 
Saksena, Shri Mohan Lal. • 
Salve, Mr. P. K. 
Sampuran Singh, Sardar. 
Sanyal, Mr. Sasanka Sekhar. 
Satakop"chari, Sri T. V. 
Sharma, Mr. Krishna Chandra. 
Sinha, Shri Satya Narayan. 
Sri Prakasa, Shri 
Bokbdev, Setb. 
Surjit Singh Majithia, Squadriln Leader 
Bardar. 

Swaminadhan, Shrimati Ammu. 
Thakur Das Bhargava, Pundit. 
Vadilal Lallubhai, Mr. 
,Varma, Mr. B. B. 

OF INFORMATION AND BROADCASTING 

"That a redl{ce\i sum not exceeding Ra. 42,95,000 be granted to the Governor General-in-
Council to  defray the charges which will come in course of payment during the year ending 
the. 31st day of Mai"ch, 1947, in respect of 'Department of Informal ion and Broadcasting' ... 

The motion was adopted. 

DEMAND No. 16--LEGISLATIVE DEPARTMENT 

Mr. ~  The question is: 
"That a sum not exceeding Rs. 10,73,000 be granted to tbe Governor ~  

to defray the charges which will 'come in course of payment during the yeaI' ending the 
31st day of March, 1947, in respect of 'Legislative Department'.". 

The. motion was adopted. 

DEMAND No. 17-DEPARTMENT OF EDUCATION 

1Ir. President: The ~  is: 
"That a sum not exceeding Rs. 12,13,{)(X) be granted to the Governor ~  

to defraY the charges which will come in course of payment during tha year endinlt the 
31st day· of March, 1947, in respect of ~  of Education'." 

~ motion was Rdopted. , 
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D,EMAND No. 18-DEPARTMBNT' OF AGRICULTURE 

JIr. ~  The question is: 
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"That a sum not exceeding Rs. 18,32,000 be granted to the Governor General-in-Council 
to defrav the charges which will come in course of payment during thl} year ending the 
31st day of March, 1947, in respect of 'Department of .Agriculture· ... 

The motion was adopted. 

DEMAND No. 19--DEPARTMENT OF HEALTH 

JIr. President: The question is: 
"That a sum not exceeding RH. 3,55.000 be granted to the Governor General-in-Council 

to defrav the charges which will come in course of payment during thoa year ending the 
31st day' of March, 1947, in respect of 'Department of Health·." 

The motion was adopted. 

DElIlAND No. 20--DEPARTMENT OF COMMONWEALTH RELATIONS 

Mr. President: The question is: 
"That a sum not exceeding Rs. 3,74,000 be granted to the Governor General-in-Council 

to defray the charges which will come in course of payment during thoa year ending tho 
31st day of March, 1947, in respect of 'Department of Commonwealth Relations'." 

The motion was adopted. 

DEMAND No. 21-FINANCE DEPARTMENT 

lIIIr. President: The question is:. 
"That a sum not exceeding Rs. 19,04,000 be granted to the Governor Genlaral-in-Council 

to defray the charges which will come in CO:lrse of payment during thoa year ending the 
31st day of March, 1947, in respect of 'Finah'& Department· ... 

The motion was adopted. 

DEMAND N.o. 22-COllllllERCE DEPARTMENT 

, JIr. PreSident: The question is:. 
"That a sum not oaxceeding Rs. 31,38,000 be granted to the Governor General-in-Council 

to defray the charges which will come in course of payment during thoa year ending the 
31st day of March, 1947, in respect of 'Commerce Department· ... 

The motion was adopted. 

DEMAND No. 23-DEPARTlIlENT OF LABOUR 

JIr. PreSident: The question is: 
"That a sum not exceeding RH. 23,96,000 be granted to the Govoarnor General-in-Council 

to defray the charges which will come in course of payment during thl} year ending the 
31st day of March, 1947, in respect of 'Department of Labour· ... 

The motion was adopted. 

DEMAND No. 24-DEPARTlIlENT OF POSTS AND Am 
Mr. President: The question is: 
"That a SUlD not exceeding RH. 2,25,000 be granted to the Go1'a1lor General-in-Council 

• to defray the charges which will come in course of payment during tire ytar'ending the 
31st day of March, 1947, in resp'act of Department of Poets and Air· ... 

The motron was adopted. 

DEMAND No. ~ A  TRANSPORT DKPARTKRNT 

Mr. President: The question is: 
"That a SUlD not exceeding RH. 13,49,000 be granted to the Governor Geaeral-in.Council 

to defray the charges which will come in course of payment during ~ year ending the 
31st day of March, 1947, in respect of 'War Transport Deputment'." 

The motion was adopted. 



um<t,u.'UVE A<t,<t,"EMBL'Y 

"DEMAND ~  '2Q.-\\'OOD DEPARTMENT 

lIIr. President: The question is:; 

(14TH MAR. 194() 

"That a reduced sum not exceeding Rs. 39,54,900 be grantad to the Governor General-.in-
Council to defray the charges which will come in course of payment durmg the year endmg 
the 31st day of March, 194'1, in raspect of 'Food Department'." 

The motion was adop.ted. 

DEMAND No. 27-CENTRAL BOARD OF REVENUE 

1Ir. President: The question is:, 
"That a sum not exceeding Rs. 19 04,000 be granted to the Governor General-in-Councii 

to defray the charges whlCh will ~  in course of payment during the year ending the 
31st day of March, 1947, in respect of 'Central Board of Revenue'," 

The motion was adopted. 

DEMAND No. 28-1NDIA 01<'1<'lCE AND HIGH COMMISSIONER'S ESTABLISHMENT 
, CHARGES 

lIIr. President: T!Ie question is: 
"That a &UIIl not exceeding Rs. 37,00() be granted to the Governor General.in.Council 

to defray the charges which will come in course of payment during the year ending the 
31st day of March, 1947. in respect of 'India Office and High Commissioner'l. esta.blishment 
charges' ." 

The motion was adopted. 

DEMAND No. 29-PAYMENTS TO OTHER GOVERNMENTS, DEPARTMENTS, ETO. ON 

ACCOUNT OF THE ADMINISTRATION OF AGENOY SUBJECTS AND MANAGEMENT 01' 

TREASURIES 

1Ir. President: The question is: 
"That a sum not exceeding Rs. 96,000 be granted to the Governor General-in-Council 

to defray the charges which will come in course of payment during tlra year ending the 
31st day of March, 1947, in l'ilSpect of 'Payments to other Government Departments, etc.,. 
on account of the Administration of Agency Subjects and Management of Treasuries'." 

The motion was adopted. 

DEMAND N.O. 30-AuDIT 

1Ir. President: The question is: 
"That a sum not exceeding Rs. 1,47,74,000 be granted to the Governor General-in-Council 

to defray the charges which will come in course of p'ayment during tha year ending the 
31st day of March, 1947, in respect of 'Audit'." . 

The motion was adopted. 

DEMAND No. 3I-ADMINISTRATION OF JUSTICE 
1Ir. President: The question is: 
"That a BUlD not exceeding Rs. 4,76,000 be granted to the Governor General in.Council 

to defray the charges which will come in course of payment during the year ending the 
31st day of March, 1947, in respect of 'AdJ.ninistration of Justice'." 

The motion was adopted. 

DEMAND No. 32-JAILS AND CONVICT SETTLEMENTS 
lIIr. President: The question is: 
"That a sum not ~  Rs. ~ be granted to the Governor General.in.Council 

to defray the charges which wlll come m course of payment during the year ending the-
31st day of March, 1947, in respect of 'Jails and Convict Settlements'." 

The motion was adopted. 

DEMAND No. 3S-POLlCE 

1Ir. President: The question is: 
"That a Bum not 6XC'aeding Rs. 58,49,000 be granted to the Governor General.in.Council 

to defray the charges which will come in course of payment during tim year ending the 
31st day of March, 1947, in respect of 'Police'." 

The motion was adopted. 



• 
~ AL L~S  OF DEMANDS 

DE];fAND No. 84-PORTS liND PILOTAGE 

-Mr. President.: The question is: 

1#) 

"That a sum not exceeding Rs. 25,20,000 be ~  to the Governor General-in-Council 
to defray the charges which will come in course of pa.yment during tha year ending th. 
31st day of March, 1947, in respect of 'Ports and Pilotage'." "-

The motion was adopted. 

DEMAND No. 35-LIGHTHOUSES AND LIGHTSHIPS 

Mr. PreSident: The question is: 
"That a sum not exceeding Rs. 13,72,000 be granted to th'i\ Governor General-in-Council 

to defray the charges which will come in course of payment during th"il year ending the 
31st day of March, 1947, in respect of 'Lighthouses and Lightships'.' 

The motion was adopted. 

DEMAND No. 36-SURVEY OF INDIA 

Mr. President: The question is: 
"That a sum not exceeding Rs. 88,20,000 be granted to the Governor General-in-Council 

to defray the charges which will come in course of payment during the year ending the 
31st day of March, 1947, in respect of 'Survey of India'." 

The motion was adopted. 

DEMAND No. 37-BoTANICAL SURVEY 

Mr. President: The question is: 
"That a sum not eXC'deding Rs. 89,000 be grantad to the Governor General-in-Council 

to defray the charges which will come in course of, payment during tha year ending the 
31st day of March, 1947, in respect of 'Botanical Survey'." 

The motion was adopted. 

DEMAND No. 38-Z00LOGICAL SURVEY 

Mr. President: The question is: 
"That a sum not exceeding Es. 1,67,000 be granted to the Governor General-in-Council 

to defray the charges which will come in course of payment during tha year ending the 
31st day of March, 1947, in respect of 'Zoological Survey'." 

The motion was adopted. 

DEMAND No. 39--GEOLOGICAL SURVEY 

IIU. President: The question is: 
"That a sum not exceeding Es. 17,40,000 be granted to tha Governor General-in-Conncil 

to defray the charges which will come in course of payment dnring th"il year ending the 
31st day of March, 1947, in respect of 'Geological Survey'." 

The motion was adopted. 

DEMAND No. 40-MINES 

Mr. President: The question is: 
"That a sum not exceeding Rs. 6,56,000 be granted to the Governor General-in-Council 

to defray the charges which will come in course of payment during tha year ending the 
31st day of March, 1947, in respect of 'Mines'." 

The motion was adopted. 

DEMAND No. 41-AROHEOLOGY 

Mr. President: The question is: 
"That a sum not axceeding Rs. 18,68,000 be granted to the Governor General-in-Conncil 

to defra.y the charges which will come in. course of payment during tha year ending th. 
3lat da.y of March, 1947, in respect of 'ArcluBology'." 

The motion was adopted_ 



DEMAND No.' 42-METEOROLOGY 

Mr. President: The ~ is:, 
"That a sum not exceoding Rs. 45,89,000 be granted to the. Governor ~  

to defray. the charges which will come in course of payment during the year endin" the 3la, 
day of March, 1947 in respect of 'Meteorology." 

The motion was, adopted. 

DEMAND No. ~ E  SCIENTIFIC DEPARTMENTi 

JIr. PreSident: The question is: 
"That a sum not exceeding Rs. 28,53,000 be granted to the Go:vernor General-in-Council 

to defray the charges which will come in course of payment dUring tho year endin" tho 
31st day of March, 1947,'in respect of 'Other Scientific Departments'." 

The motion was adopted. 

DEMAND -No. 44-EDUCATlON 

1Ir. President: The question is: 
"That a sum not exceeding Rs. 34,47,000 be grantrad to the Governor General-in-Council 

to defray the charges which will come in course of payment during tho year endin" tho. 
31st day of March, 1947, in respect of 'Education'." 

The motion was adopted. 

DEMAND No. 45--MEDICAL SERVICES 

Mr. President: The question is: 
"That a sum not exceeding :as. aa,81,OOO be granted to the Governor General-in-Council 

to defrav the charges which will come in course of paymept during the year ending the 
31st day· of March, 1947, in respect of 'Medical Services· ... 

The motion was adopted. 

DEMAND No. 4hPUBLIC HEALTH 

Mr. President: The question is:, 
"That a sum not eXC'lleding Rs. 42,98,000 be granted to the Governor General-in-Council 

to defray the charges which will come in course of payment during the year ending the 
31st day of March, 1947, in respect of 'Public Health'." 

The motion was adopted_ 

DEMAND No. 47-AGRICUL'rURE 

1Ir. President: The question is: 

. "That a sum not exceeding RH. 55,49,000 be granted to the Governor General-in.Council 
to defray the charges which will come in course of payment during the year ending the 
31st day of March, 1947, in respect of 'Agriculture' ... 

The motion was adopted. 

DEMAND No. 48-CIviL VETERINARY SERVICES 

Mr. President: The question is: 

"That a II1lIIi not exceeding Rs. 18,89,000 be granted to the Governor General-in-Council 
to defray the charges ~  will come ~  course .of payment during tha year ending the 
31st day of March, 1947, In respect of 'Civil :V'eterlnary Services'." 

The motion was adopted. 

DEMAND No. 49-lNDuSTRIES 

JIl. Pruid811.t: The question is:, 

"That a sum not exceeding Rs. 13,6i,ooo be granted to the Governor GenetaJ.-in-Council 
to defray the charges which will come in course of payment during the year ending the 
31st day of March, 1947, in respect of 'Industries' ... 

The motion was adopted. 
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E~  No. 50--SCIENTIFIC AND INDUSTRIAL RESEARCH . .. 
Mr. President: The question is: 
"That a sum not exceeding Rs. 23,23,000 be granted to the Goyernor Genera.l.in-.Council 

to defray the cha.rges which will come in course of payment dunng tha year endm&.. the 
31st day· of March, 1947, in respect of 'Scientific and Industrial Research· ... 

The motion was adopted. 

DEMAND No. 51--A VIATION 

Mr. President: The question is: • 
"That" a reduced sum not exceeding B.s. 1,25,64,900 be grantldd to the Governor General-.in-

Council to defray the charges which will come in course of payment during the year endmg 
the 31st day of March, 1947, in resppct of ·Aviation· ... 

The motion was adopted. 

DEMAND No. 52--BROADCASTING 

Mr. President: The question is: 
"That a sum not exceeding Rs. 98,66,000 b·d granted to the Governor General-in-Council 

to defray the cha.rges which will come in course of payment during th\!l year ending the 
31st day of Ma.rch, 1947, in respect of 'Broadcasting· ... 

The motion was adopted. 

DEMAND No. 53--DEPARTMENT OF INllUSTRIES AND SUPPLIES 

Mr. President: The question is: 
"That a sum not exceeding Rs. 2,83,43,000 be granted to the Governor General-in-Council 

to defray the charge.s which will come in course of payment during th·d ;;rear ending the 
31st day of March, 1947, in respect of 'Department of Industries and SupplIes';" 

The motion was adopted. 

DEMAND No. 54--EMIGRATION 

Mr. President: The question is: 
"That a sum not eXC'deding Rs. 8,90,000 be granted to the Governor General-in-Council 

to defray the charges which will come in course of pa) Inent during th·d year ending "he 
31st day of March, 1947, in respect of ·Emigration· ... 

The motion was adopted. 

DEMAND N.o. 55--COMMERCIAL INTELLIGENCE AND STATISTICS 

Mr. President: The question is:. 
"That a sum not exceeding Rs. 19,61,000 be granted to the Governor General in Council 

to defray the charges which will come in course of payment during the year ending the 
31st day of March, 1947, in respect of 'Commercial Intelligence and Statistics· ... 

The motion was adopted. 

DEMAND No. 56-CENSUS 

Mr. President: The question is:, 

• 'That a sum not exceeding Rs. 1,05,000 00 granted to the Governor General-in-Coundl 
to defray the charges which will come in course of payment during th·.! year ending the 
31st day of March, 1947, in respect of • Census' ... 

The motion was 6dopted. 

DEMAND No. 57--JOINT-STOCK COMPANIES 

Mr. President: The question is: 

"That a sum not exceeding Rs. 3,84,000 be granted to the Governor General-in-Council 
to defray the cha.rges which will come in course of payment during tha year ending the 
31st day' of March, 1947, in respect of 'Joint-Stock Companies· ... 

The motion was adopted. 
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DEMAND No. ~ M E AL DAIRY DEPARTMENT-

• 
lIr. President: The question is: 
'''That a sum not exceeding Rs. 5,20,000 he granted to the Governor General-in-Conncil 

.to defray the charges which will come in course of payment during tire year ending the 
31st day of March, 1947, in respect of 'Imperial Dairy Department'." 

The motion was adopted. 

DEMAND No. 59-MISCELI.ANEOUS DEPARTMENTS 

Mi. President: The question is: 
"That a sum not exceeding Rs. 36,01,000 be granted to the Governor General-in-Conncll 

to defray the charges which will come in course of payment during th13 year ending the 
3lat day of March, 1947, in respect of 'Miscellaneous Departments'." 

The motion was adopted. 

DEMAND No. 6O-CURRENCY 

lIr. PreSident:-The question is: 
"That a sum not 13xceeding Rs. 39,13,000 be granted to the Governor General-in-Council 

to defray the charges which will come in course of payment during th13 year ending the 
3lat day of March, 1947, in respect of 'Currency· ... 

The motion was adopted. 

DEMAND No. 51-MINT 

lIr. President: Th(i question is: 

" 

-"That a sum not exceeding Rs. 1,05,84,000 be granted to the Governor General in Connell 
to defray the charges which will come in course of payment during th'e year ending the 
31st day of M~  1947, in respect of 'Mint'." 

The motion was adopted. 

DEMAND No. 52-CIVIL WORKS 

lIr. President: The question is: 
"That a sum not exceeding Rs. 3,01,75,000 be granted to the Governur General-in-(',onnci1 

to defray the charges which will come in course of payment during th'e year ending the 
31st day of March, 1947, in respect of 'Civil Works· ... 

The motion was adopted. 

DEMAND No. 53-CENTRAL ROAD FUND 

lIr. President: The question is: • 
"That a sum not exceeding Rs. 1,42,oo,000.be granted to the Governor General-in-Conncll 

to defray the charges which will come in course of payment during th13 year ending the 
3bt day of March, 1947. in respect of 'Central Road Fund'." 

The motion was adopted. 

DEMAND No. 64-SUPERANNUATION ALLOWANCES AND PENSIONS 

lIr. President: The question is: 
"That a sum not exceeding Rs. 1.42,43,000 be granted to the Governor General-in-Conncil 

to defray the charges whi.ch will come, in course ~ payment during tha year ending the 
31st day of March, 1947, III respect of SuperannuatlOn Allowances and Pensions'." 

The motion was adopted. 

DEMAND No. 55-STATIONERY A::-1D PRINTING 

:IIlr. President: The question is: 

. 'That a l'um not exceeding Rs. 1,03,19,000 he granted to the Go>ernor General-in-Council 
todefrav the charges which will come in course of payment durinO' th13 year €n£ling the 
31st day" of March, 1947 in respect of 'Stationer:, and Printing'." "" 

trhe motion was adcFt<>'l. 
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DEMAND No. 66-MI\CELLANEOU8 

~~  The ~  js: 
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"That a 811m BOt ~ ' •• ~  be granted to the Y ~  

to defray the charges whicliwill come in course of payment during tim year ending the 
. ~ day of March, 1947, in respect of 'Miscellaneous'." . 

The motion was adopted . 

.DEMAND No. 67-MISCELLANEOUS ADJUSTMENTS BETWEEN THE CENTRAL .AND 

PROVINCIAL GOVERNMENTS 

¥r. ~  ~~~  is:, 
"That a snm not exceeding ,as. ··78;800-be granted to the Governor General-in-Council 

to defray the charges which will come in course of paYlI¥IIltllucing ;fobll ,year ending the 
31st day of March, 1947, in respect of 'MillCellaneouB Adjustments between the Central 
.and Provincial Governments'." 

The motion was adopted. 

DEMAND No. 6S-POST-WAR PLANNING AND DEVELOPMENT 

¥r.lf_eu: ';Ilbe .question is: 
"That a SIUJl 'BOt exceeding Rs. ~  granted to the Governor General-in-Council 

to defray the charges which will cOme in course of Y ~ d.urjpg .t.hIl ~ eJldql.g the 
·31st day of March, 1947, in respect of 'Post-War Planning and' 'I>eVlliopment'." 

The motion was (IJ;lopted. 

D.AND No. 69--CIvIL DEFENCE 

lIr. President: The question is: 
"Th/it a .su.m lIot ,exc;e.e4illg. &. l..2:',OOO\legra.nted to the ~  ~  

1.0 . defray ~  ~ ~  . Wijl' cO,m8. in ~  of payment durillg thll year ending the 
·31st day of l\{azch, '100; jn ~  of 'Civil Defence'." 

The motion was adopted. 

DEMAND No. 70--DELHI 

lIr. ~ ~  'Xhe ques_tion .is: 
"That a sum not exceeding Rs. ~  ~ granb.}d to the ~ General-in-Council 

·tcJ defray the charges which will come in courBe of payment during the year ending the 31st 
-day of March, 1947, in respect of 'Delhi'." 

The motion was adqpted. 

D,\UUND No. 71-!.JIIUlR-MBRWARA 

lIr. President: The question is: 
"That a sum not exceeding Re. 47,97,000 be ~  to the Governor General-in-Council 

1.0 defra.y the charges which will come in course of payment during thl1 yea.r ending the 
."31st day of March, 1947, in respect of 'Ajmer-MerwRnr.· ... 

The motion was ~  ' 

DEMAND No. 72-PANTH PIPLODA 

, •• , ....... n&:: The-~  ,is: 
"That a Bum not exceeding Rs. 18,000 be granted to the Governor General-in-Council 

to defray the charges which will come in course of payment duriag tha year ending the 
31st day' of March, 1947, in respect of 'Panth Piploda·." 

The motion ~ ~  

DEMAND No. 73-ANDAMAN AND NlOO8lU\ IsLANDS 

~  .. ~  The ·questionis: 
"That a sum not. ~  ~  !i3;3.04Jl!)O be gral\ted to the Go,ver1\Or Gulllral-ia-CG,Mol 

to defray the charges ~  will come in couree of payment during tbe year ending the 
lilst day' of March, 1947, in respect of 'Andaman and Nicobar ~  ' 

The motion was adopted. 



LEGlS1.ATIVE ASSEMBLY 

DEMAND No. 74--CAPITAL OUTLAY ON SALT 
I 

JIr. President: The question is: 

~  MAR. 1946 

"That a Bum not exceeding Rs. 7,'l:1,(XX) be granted to the Governor ~  
to defray the charges which will come in course of payment during tb&-year endmg the 
31st day of March, 1947, in respect. of 'Capital Outlay on Salt· ... 

The motion was adopted. 

DEMAND No. 75--CAPITAL OUTLAY ON FORESTS 

Mr. Pre8ldent': The question is: 
"That a sum not exceeding Ba. 37,68,000 be granted to the Governor General-in-Council 

to defny the charges which will come in. course of payment during tlra year ending the 
31st. day of March. 1947, in reepect of 'Capltal Outlay on Foreats· ... 

The motion was adopted. 

DEMAND No. 76-CAPITAL OUTLAY ON THE SECURITY PRINTING PRESS 

JIr. Prestdent: The question is: 

"That a sum not. uceeding RlI. 17,00.000 be granted to the Governor General·in-Council 
to defray the charges which will come in course of payment during the year ending the 
31st day of March. 1947. in reapect of 'Capital Outlay on the Security Print.ing Preas'." 

The motion was adopted. 

DBMAND No. 77-CAPITAL OUTLAY ON INDIAN POSTS AND TELEGRAPHS (NOT KBT 

FROM REVENUE) 

Mr. Prestdent: The question is: 

"That a sum not exceeding Rs. 7,38.79,000 be granted to the Governor General-in-Council 
to defray the charges which will come in course of payment during the year ending the 
31st day of March, 1947, in respect of 'Capital Outlay on Indian Posts and Telegraph!! (Not 
met from Revenue)'." \ 

.The motion was adopted. 

DEMAND No. 7S-INDIAN POSTS AND TELEGRAPHS-STORES SUSPENSE (NOT MBT 

FROM REVENUE) 

Mr. Pre8ldent: The question is: 

"That a 'sum not exceeding Rs. 1,000 be granted to thla Governor General-in-Council 
to defray the charges which will come in, course of payment during the year ending the 
3lat day of March, 1947, in respect of 'Indian Posts and Temgraphs-Stores Suapenae (Not 
met from ~  -

The motion was adopted. 

DmuND No. ~A AL OUTLAY ON INDUSTRIAL DBVBLOPIDINT 

Mr. President:. The question is: 

"That a sum not exceeding Rs. 3,98,38,000 be granted to the Governor General-in·Council 
to defray the charges which will come in course of payment ~ tlra year ending the 
3la' day of March, 1947, in respect of 'Capital Outlay on Industrial Development· ... 

The motion was adopted. 

DRMAND No. 8O--CAPITAL OUTLAY ON CIVIL AVIATION 

Mr. President: The question is: 

"That a sum not exceeding Re. 1,38,99,000 be granted to the Governor Gu.era1-in-Couacil 
to defray the cha,rges which will come in ~  of payment during tIra ,y_r ending the 
3ht ~  of Marcll, 1941, in respect of 'Capital Outlay on Civil Avaton· ... 

The :notion was' adopted. 
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DEMAND No. 81-CAPITAL OU'lLAY ON BROADCASTING 

lIr. President: The question is: 

"That a Bum not exceeding Rs. 1,000 be granted to the GoveJ'nor General-iD-.niuncil 
to defray the charges which will come in course of payment during ~ year endinjf' the 
31st day of March, 1947, in respect of 'Captal Outlay on Broadcasting' .. " 

The motion was adopted. 

DEMAND No. 82--CAPITAL OUTLAY ON MINTS 

lIr. President: The question is: 

"That a sum not eXC'eeding RH. 98,50,000 be granted to the ~  G"eneral-iD·Counm 
~ defray the charges which will come in course oI payment. during the year ending Uut 
31st day of March, 1947, in respect of 'Capital Outlay on Mints'." ~ 

The motion was adopted. 

DEMAND No. 83--DELm CAPITAL OUTLAY 

lIr. President: The question is: 

"That a sum not exceeding Rs. 89,80,000 be granted to the Governor General-in-Council 
to defray the charges which will come in course of payment during ~ year ending the 
31st day of March, 1947, in respect of 'Delhi Capital Outlay'." 

The motion was adopted. 

DEMAND No. 84-CAPITAL OUTLAY ON CIVIL WOBKS 

lIr. President: The question is: 

"That a sum not exceeding R8. 1,18,29,000 be granted to the Governor General-m-Coucil 
to defray the charges which will come in course of payment during ~ year endinjf the 
31st day of March, 1947, in respect of 'Capi'tal Outlay on Civil WorD'." 

The motion was adopted. 

DEMAND No. 85-COMMUTED VALUE OF PENSIONS 

lIr. President: The question is: 

"That a sum not exceeding RI. 1,000 be granted to the Governor General-iD-Council 
to defray the charges which will come in course of payment during tIm year endins the 
31st day of March, 1947, in respect of • Commuted Value of Pensions'." 

The motion was adopted. 

DEMAND No. 86--PAYMEN'fS TO RBTRENCHED PERSONlfBL 

1Ir. ~  The question is: 

"That a sum not exceeding Rs. 35,00,000 be granted to the ~  General-iD-.CounciI 
to defray the charges which will come in course of payment dunng t.hIa year endiag the 
31st day of March, 1947, in respect of 'Payments to Retrenched Penonne1·." 

The motion was adopted. 

Dmu.lm No. 87-CAPlTAL OuTLAY ON SclmDos 07 BTAT)! T&AlmJG 

JIr. Preltdent: The question is: 

"That a sum not exceeding RH. 38,70,000 be granted to the Go.vernor General-in:Comidl 
to defray the charges which will come in course of payment. dunng tim year. ~ tile 
31st day of March, 1947, in respect of 'Capital Outlay on Schemes cf Bute Trading'. 

The motion was adopted. 
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DEMAND No. ~A AL OUTLAY ON DEVELOPMENT 

:.:r. Prealdent.: The question is: 
""That a sum not ~ ~  be granted to the Governor Gener",l-in-Council 

. to defray the ~  which will come in course of payment during tim yur ending fJ&e 
2BA day of Mareh, 1947, in r\lspect of 'Capital Outlay on Develol'ment'." 

The motion was adopted. 

DB1IAND No. 89-INTEREST-FREE AND INTEREST BEARING ADVANOES 

JIII.'. PreI1dent: The question is: 
"'Tbat a awn not exceeding Rs. 34,91,82,000 be granted to the Governor General-in-Council 

. to ~  the ~  which will come in course· of payment during thl! year ~  tb.. 
11M _, of, : March, 1941, in reepeet of 'Interest-Free and Interest Bearin, A ~  

The motion was adopted. 

The Assembly then adjourned till Eleven of the Clock on Friday, the 
15th March, 1946. 
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